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CONTBNT.s 

Volume lIT-lOth Marwh, 194:7 to 24th Ma.rch, 1947 

MONDAY, 10TH MARCH, 1947-

Member Sworn . . 1579 
.1579-1622 

1622 
Starred Questions and Answer" 
Unstarred Question and Answer 
Motion for Adjournment re 

Decision of the Government not to Publish the Recommendations of the 

• 

/ Central Pay Commission so far received by them-Disallowed 1623 
General Budget-List of Demands-c~td . . . .. 1624---62 

Dem!lolld No.9-Indian Posts and Tolegraphs Department 1624, 1642-51 
Inefficiency of the Postal, Telegraph and Telephone Services . 1642-51 

D!1Illand No. 11.~abinet . . . . • . . . 1624,1626--42 
Function of the Commodities Prices Board and Matter connected therewith 1626--42 

Demands Nos. 15, 16 and 21-23 1625 
Demand No. 24. -Department of Labour . 1625, 1651-62 

Labour Policy of the Government of India 1651-62 
Demands Nos. 25, 26, 28, 48, 54, 55, 57, 70 and 88 1625-26 

TUESDAY, 11TH MAROH, 1947-

Starred Questions and Answers 1663-91 
Unstarred Question and Answer 1691 
General Budget.-List of Demands-contd. 

,/'Demand No. 24.-Department of Labour 
Labour Policy of the Government of India 1692-97 

Demand No. ll.~ablnet. 
Welfare of Scheduled Castes ••• .1697-1704 

Demand No. 16.-Department of Information and Broadc8stini 
Laf\gllage Policy of AlI·India Radio. . • 1704---24 

Demand No. 55.-Department of Industries and Supplies 
Inadequate Supply and Mismanaged Distribution of Yam amongst Hand. 

loom Weavers and Fishermen-c()fl,td. . • • • • 1724---26 

WEDNESDAY, 12TH MAROH, 1947-
Starred Questions and Answers 
Unstarred Questions and Answers 
Motion for Adjournment re-

Prop()sed Termination of Services of Civil Ordnance Officers-Ruled 01 t 

1727-77 
1777-78 

of order . .••..••••• 1779-81 
Delhi and Ajmer-Merwara Rent Control Bill-Presentation of the Report of· 

Select Committee . . . . . . . . . . . 
[mports and Exports (Control) Bill-Presentation of the Report of the Select 

Committee . 
General Budget-List of Demands-c:ontd. 

1781 

1782 

• /' Demand No. 5a.-Department of Industries and Supplies~ntd_ 
Inadequate Supply and Mismanaged Distribution of Yarn amongst Hand-

loom Weavers and Fishermen-ooncld. . . . . • • . 1782-96 
Marking of Price and Control on Cotton Cloth Producl'd by the Indian 

Mills . . . . .. 1796-1801 
Policy in regard to Controls of Articles other than Food-contd. 1807-20 

Demand No. I I.-Cabinet - • 
Necessity of effecting General Economy in the Expenditure of Vari(lus 

D8partmerit ..... 1801-07 
THURSDAY, 13TH MARCH, 1947- • 

\ ' .. 

Starred Questions and Answers 
Unsta.rred Questions and Answers. . 
Message from the Council of State..,...· . 
General Budget-List of Demands-contd. 

" Demand No. 55-Department of Industries and Supplies. . . 
or Policy in regard to Control of Articles other than Food-concld. 

Demand No. 22.-'-Finance Department 
Inflation and High Prices . .• 0 • 

Extension of Time for the Presentation of Reports .r Select Committees on 
cert~ Bills .0. 

• • . • • , • 

1821-56 

~:g~, 

1858-·85 
1858-8' 

• • 1885-91; 

1896-"-97' 

• 
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FmDAY, 14m HAaOK, 1947- • 
Starred QueetioD8 and Answers . 1899-1922 
Unstarred Question and.Answer. • 1922 

/' General Budget,-List of Demands-eOflcld. 
Demand No. 21.-Department of Commonwealth Relations Condition 

of Indians ovoerseae. • . . • • 1923-29 
Demand No. 54.-Broadcaating 

Working of the Broadcaating Station a. Peshawar 1929-.34 
Dsmand No.H.-Cabinet-

; General POlicy of the Defence Department 1934-58 
, Dem&ndsNos.I-91 1959-66-
\, 

MONDAY, 17TH MAllOH, 1947-

Members Sworn. • . 
Starred Questions and Answers . 
lfnstarred Questions and Answers . 
Short Notice Question and Answer 

. 1967 

.1967-2001 

Statements Laid on the Table • . . . . • • . . 
Statement "6 Railway Earnings·Laid on the Table. . • • . . 
Election of Members to the Committee to consider the Revision of the Convention 

,.e Railway Finance. . . . . . 
Control of Shipping Bill-Introduced . . • 
Capital Issues (Continuance of Control) Bill-Introduced. . 
ProV'inciallDSolvency (Amendment) Bill-Introduced . • .. 
Legal Practitioners and Bar Councils (Amendment) Bill-Introduced 
Requisitioned Land (Continuance of Powers) Bill-Passed as amended . . 
Imports and Exports (Control) Bill-Disoussion on the motion to consider not 

concluded 

TUBS DAY, 18TH MAROH, 1947-

Member Sworn. . . 
Starred Questions and Answers 

2002~8 
2008-09-
2009-23 
2023-24 

2025-26 
2026 
2027 
20!7 
2027 

2027-60 

2060-64 

2065 
2065-90 

Unstarred Question and Answer. . . . . . . . . 2091 
Imports and Exports (Control) Bill-Consideration of Clauses not concluded 

WEDNESDAY, 19TH MAlloH, 1947-

Starred Questions and Answers • 
Short Notioe Question and Answer . • . • • 
Election to Btanding Finance Committee for Railways • • 
Election to Standing Committee for the Department of Transport 
Election to Standing Committee for Roads 
Reports of Select Committees on-

Business Profits Tax Bill . • • • • 
, Income-Tax and Excess Profits·Tax (AmendmentfBill 

Taxation on Inoome (IDvestigation Commission) Bill . 
United Nations (Security Council) Bill-Introduced . 
United Nations (Privileges and Immunities) Bill-Introduced 
Imports and Exports (Control) Bill-Passed as amended . . . 
Delhi and Ajmer-Merwa.ra Rent Control Bill-Discussion on the motion 

to consider 88 reported by Select Committee not ooncluded. . 
Income-Tax and Excess Profits-Tax (Amendment) Bill-Preeentation 

of the Report of Select Committee. • 

T¢B8DAY. 20TH llAllOR, 1947-

. 2091-2129 

• 

2131-45 
2146-47 
2147--4S 

2148 
2148 

2149-53 
2149-ti3 
214,9-63 

2153, 
2163 I 

2153-86 

2186-89 

2189 • 

Starred Questions and Answers .••••.• . .2191-2219 
-:Election to the Committee to consider the Revision of the Convention re Rail-

way Finance. . . . .'. . 2219.~ 
Report of the Public Aocounts Committee for 1944-45. •. .222~ 
Elf)Ction W Standing Committee for Department of Works Mines and Po. 

t m:,tion to Stand~ eo'mmitiee fo~ Fooi! Dep"artm~nt ii~g 
Election to Defeuoe Consultative Cc;mmittee • . • . . . . 2220-22 
Ceal :MiD.ea Labour Welfare Func:lBilI-Introduced . • . • • • •. 2222 
Delhi And Ajmer-lDrwara Ben~ Cont:rol Bill-Consideration of Clauses not. 

. conolbded .'. • . . • . . .'. • • • 2223-58 :, .. -.a:',_--------:-
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FRIDAY, 21sT ~H, 1~7-

starred Q~iona and AIlawers • 
Una£arred Quaa£ion and AnInver. • • • • • 

• ~aage from the Council of Stafle. • • • • • 
'~l~tioD to Standing Committee for Communications Department . 

Delhi and Ajmer.Herwara Rent Control Bill-Passed as Amended 
Confirol of Shipping Bill-Referred to Seleot CommiUee. • 

KONDAY, 2ftHKARoH, 1947-

• 
2259-93 

• 2293--94. , 
2294.~ 

• 2294. 
.2295-2329 
· 2330-31 

Sfiarred Quealiions and Answers . . • . • • • • • 
Motion for Adjournment re Murder of Muslims near KotwaIi, Chandni Chow1£, 

Delhi-Pos£poned . . . . • . • • • • 

2333--54 

2354. 
2354 
2355 
2355 

Message from fihe Council of State . . • . • . • . 
Election fio Standing FiDance Committee for Railways • • 
Eleotion to Standing Committee for Department of Transport. . . . 
ReooDimendations adopted by 27th Session of International Labour Conference 

-Laid on the Table. • • • • • • • • • 
Report of Indian Government Delegation to Paris Session of International La" 

bour Conference, 1945-Laid on the Table. . • • • • 
Election to Central Advisory Council for Railways. • 
Election to Standing Committee for Department of Labour 
Election to Standing Committee for Home Department. . 
Eleotion to Standing Committee for Department of Information and Broad. 

casting . • • • • • . • • . • 
".zruuan Finance .Bill-DiscU8~ion on the mofion fo consider noti concluded 

2355-56 

2355-56 
2357 
2357 
2357 

2357 
2358-83 



LEG ISLAT IV' E· ASSEMBLY 
Monday, lOt~ March, 1947 • 

l'he Assembly mef in the A;scmbly ChaMber of thtl Council House at. ElevaD 
of the Clock, M:r. PreRident (The Honourable l\fr. U. V. Mavalabkar) in the Chaia 

MEMBER SWORN: 
Mr. Krishna Prasada, C.I.E., M .. L.A. (Government. of India: NominaW 

Official). 

STARRED QUESTIO~S AND A.NSWER.S 
. (a) ORAL AKoWERS 

REVIVAL OF PLANNING AND DEVELOPMENT DEPARTlIIIBN'i 

t771. ·lIaharaJkuma.r Dr. Sir Vijaya Ananda: Will the Honourable M:ember 
for· Industries and Supplies be pleased to state whether Government propose tID 
consiue.· the advisability of l'e\'iving the: Plaaning and Development Departmen .. 
which was abolished by the Caretaker Government? 

The Honourable Sri C. Rajagopalacharl: The question of the future machinel'J 
of Planning was referred to the Advisory Planning Board recently appointed bJ 
OovE'rnment.The Board has presented its report which is being examined. 

LACK OF COMMUNICATION AND TRANSPORT IN NORTH KANARA DISTRICT 

772 •• lII:r. Ahmed E. B • .Jaffer: (a,) Will the Honourable Member fer Trans-
port please state if it is a fact that the North Kanara District is lacking in 
sufficient means of communication and transport and if so, what steps Govern-
ment propose to take to provide the necessary facilities? 

(b) po Government propose to introduce railwa.y communication in the 
district as a measure of post-war re-construction and, if 80, when and to whal 
extent? 

(c) Will Bhatkal an important centre in the district be linked up with the 
proposed railway line? If not, why not? 

(d) Have the Government of India received any proposals in this respect from 
the Government of Bombay, if !JO, what are they? 

The Hon01l1'Bble Dr. lohn lIatthai: The Honourable Member's atientiou is 
invited to the answer given to question No. 98 on the 8th February 1946, repro-
duced in Vol. I, No. 13 of the printed Debates. In giving more uptodate informa-
tion now., I shall also repeat; the} gist o){ that answer. 

(a) It is difficult to determine without a full survey the me,ans of eommulJica-
tion that would be sufficient for any given area. AI regards roads, t1!e require-
ments will be covered by the five-year road development plan of the Govl'mmen\ 
of Bombay when that i.e finalised. 

(b) The survey investigations of the proposed railway from Alnar to Karwar 
have been postponed for the present as the preliminary investigations reveal that '" 
(i) the potential ,J>assenger traffic is expected. to be negligible; and (ii) the . 
prospects of goOOs traffic, which rle{lend entirely on traffic from fofleat 
indusfties. are not e)."pected to be bright since thp provincial Forest Department'. 
scheme is not li'kely to develop for another five or ten years. ' . 

. (c) There is no proposal at present under ~nsideration to construct &erailwa, 
line to Bhatkal. It is considered premature to order a survey in this area lIitho. 
IIOme consideration of the future of Bhatkal port. • 

(d) The Government of Bombay have probably studied this matter ~ til 
J -course of the preparation of their road plans. Their origina.l road plan.- which 

is under revision. included the develoPI¥nt of a Provincial High~BY going I1CII6 • 
from .Bha6kal to link up with the Natif¥l&1 IDghway system. • • 

-t.w-r to thill question laid OIl t.he table, ltIO qllMt.i4mer being ....... 
. , ( 11'79 f . . • 

• • • 
~ • . .• 
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15811 LBOISLATIVB A8SBIIBLY [l0ni MAla. 1947 
Sri K. ADant.1uurayanam Ayyangar: May I know whether there is a proposal 

( to eonnect the last point on the railway line in South Kana.ra to the nearest point 
of the Bombay Presidency? 
~e Honourable ,Dr • .Jobn Katthai: ,Not to my knowledge. 
Sri K. Ananthasayanam Ayyangar: Has there been repeated representatiooa 

JIo the effect that this short distance should be covered by rail, so 'hat passengen 
;from Mangalore to p:iombay might not have to tra.vel the distance "ia Madru 
: cirCuitously? 
, . The Honourable Dr • .JohD.Kattha1: I am not aware whether any represenia-
lions have been received. ' 

Shri Kohan La1 SakBena: Is it not a fact that this quest~on was raised durm, 
&be budget discussion? 

The Honourable Dr • .John J[atthai: You mean the Linking up of South Ka"1an 
with the rest of the Bombay Presidency?-- . 

Shri Kohan Lal Sa.kBen&: Yes. 
The Honourable Dr • .John Katthai: I cannot remember the details. 
Sri J[. Anant.hasayanam Ayyangar: Will the Honourable :Member pleaae ...... 

what'might be the distance from the last poins in she railway line in Sou. 
Eanara and the nearest point in Bombay? 

The Honourable ~ • .John Katthal: I cannot answer the question offhand. 

FAOTOBY J'OB TIUI MAlroJoAOTUBJI 0 .. BnlmLBS Dr hm:u. . 
m. *Kr. Ahmed •• H. "der: (a> Will the Honourable Kember ... 

Industries and Supplies please state if it is a fact that an agreement laas beea 
_ached b~, the Textile Delegation to the United Kingdom to the eflld thai 
lI'extile machinery manufacturers in England and India are to establish • factOi7, 
tar the manufacture of spindles in Indi .. ? 

(b) If 80, what are the details of the agreement and }he Dumber 01 .piJIdB 
apected to be nlanufacturedevery month? . 

ec) What will be the capital of this concern and what will b'e the extant ell 
.pital to be subscribed in Britain and India? 

Cd) What help have Government offeroo. for the eatab6ahmen' 01 thi8 faotoIT 
in money and materials? 

'!'he HOIlOQlable Sri O. Kall1OP1Jachart.: (a) Yes, Sir, the Govemmen' are 
~rmed to this effect. - • 

(b) The Government have .een It. record of decisions reaohea at a m9EItm, 
IJetween the members of the Indian Textile Delegation and the TextiJ.& Machin8rJ • 
Makers, Ltd. The decisions provide that, while 74 per cent. of the shares anel 
""e controlling interest wiD be held by Indiana, tho English manufacturen wiD 
"ve It. 26 per cent. fillan('.1al interest in the company and will be :,~preseuted Ok 
-it. Board up to a fourth of the total strength. The company is ex~oied ... 
manufacture 40.000 spindlu per mon~h. 

,(0) It is stated that the company will be formed with .. ca.pikl of Ra. It 
erores. Of this the' English company Messrs. Textile MRchinery Makers W., 
wil~ have share. vf !la. 89 lakh.. whIch will oon.iat of RB. 18 lakha worih of 
8IIarea to be .ubscribed for in cash and fully paid-up ahares of Re. 28 lakha free 
.. payment in return for goodwill. patent. righte, technieaJ uaidaM8. ... 
"r~ftte of all put and future reuarcta. 

(el) The Governmenl of India ~Te only helped by .rran~g p ....... 
.Mange facilities. elo. l'o help v.. been gi ... en in moDe, 01' ~ 

lIr. Jr.um hbedlr: Will t.h" HOIlourable Kember pie .. state hmr tIM prQ-
action ot spindles by this company pill be ao-relat.ed. to ~,'a poIiDJ tI 
NBtrieting the arDouzi' of maobiDer)' imported and generaJl, of amLq foea _ 
with regard to ~ miUa? ' 



• it 8T~D QUB8TI0Ir8 AlfD 4.""D"·. ,laSI 
. '!'he Honourable Sri O. Rallgopalach&ri.: The supply of machinery for rep.ace-

f ment and such other services will not in any manner interfere wii;h the Gover19-
ment's plan but if there is any difficulty the matter will be examined then aud 
decided and it is premature to discuss it just now. 

Sri •• .Ana:ilthalayanam Ayyangar: Will the Honcrurable Member please 
state what is the expeoted production of spindles per annum by this company and 
whether that will be sufficient to replace all the spindles thQt will require to be .... 
replaced dUling the year? 

The Honourable Sri O. Ralagopalachar1: This is only one ~ompa~y and it·ja 
ooti intended or expected that it should supply all the reqUirements. Other 
eompanies also are likely to. come up. 

Sri •• ADanthuayanam Ayyangar: Has the Honourable ;Member considered 
the desirability of taking up this matter ss a State enterprise instead of leaving ifi 
to private enterprise? 

The Honourable Sri O. Bajagopalacharl: The suggestion will be considered 
along with many other suggestions that have been made for state enterprise in 
Industry. 

Plot. B. a.Rang&: In view of the fact that till now there has been no private 
enterprise in. this direction, will Government! consider the advisability ef giving 
priority to this particular matter? 

'1"IiI Bonoura.ble Sri O. Bajagopalacllll: There is a concem already atl work in 
thia direction but every assistance is given to this company also. 

0.&178.8 0 .. Am IIA.n. DELA.YS 
11'. -Jlr. Aluned K. H • .Tdel': (a) Will the Secretary of the Communica-

iiona Department please state whether he has seen letters in the TimB. of 
It&dia, dated the 16th January. 1947 from various correspondents under the 
heading If Air mail delays" complaining against the d~l"y in the delivery of Air 
mail letters? . 

(b) If so, what are the causes of the dela" and whati stepe do Government 
proposll to take to see that oir mail letters sre delivered without delay? 

1Ir. Ku&rrat Hua1n Zuben: (a)'Yes, but only two letters appeared in the 
Time. of India, dq,t-ed 16th January, 1947. of whioh one waa from~e Honourable 
Ili!mber himself. . . 

(b) Air mail letters are occasionally delayed for the following reason.,-
(1) misdirection of air mail. by inexperienced ataff on ROme oc.ocuiorla, 
(2) air mnil article. somet.imea get mind up with lurfaee mw ariicles, 
(3) air mail Isbell; are not 8Omet.imea dixed to the articlel. 
(4) late arrival of planes, 

. (6) breakdown of tranaport. • 
TIlt. following steps have been taken to prevent (lelay to air maiIa:-
(1) staff has been sanctioned for the office of each Postmaster-General for t.he 

Pft'par"tio~l 0: aIr mail Ijorting lists for the guidance of ~e sorters.· 
. (2) instructions have al80 been iasued for the proper aqperrisioo of. af mail 
BOl1in.g work by the Inspecto1'8.-
• (3) it ia under consideration to introduce a~al air mail Covel'll and envelopes e 
so that the soriel'B are able to distin,uiah t.hem easily from the surface mail labela. 

(4) it has also been decided to proTi~.pecialleUer boses for impartan\ town. 
for the posting of air mail noles. • . . . ... 

Kr. Kaau Subedar: Will the Honourabltf Jlember uplain hOW' an air mail .e 
letter sen\ hm here to Bombay with tht\,object of reaehing ~ere qulcklyl'8aeht'fl 
the~ after Mnr duya and how thK 4JUld. haTe poIBibJy ~ in ~tetV!I of • 
C!IIUgeS which he gives? . • • •• . 
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llr. lla8arrat B)sain Zuberi: This can be found out on}; if the Honourable 

Member supplies me with the cover of the letter. . 
c. :t.Ir. Ahmed E. B. l&fIer: With regard to the reply to part (a) 01 Lhe qU6i>1.ion 

where the Honourable Member states tt.au on!] two letters appeared in the 
'Times of India, may I ask whelher his lJepartmbJlt is subscribing to the Tin"JI 
of India or the 7'im~8, London-because Ilffiow that twelve letters have appear-
ed in the 'l',m6a cf India on this subject. 

llr. )[asarrat Hussain Zuberi: I was cQnfining myself to the 1'imes of Indio ...- 01 t}le 16th January 1947 • 
• • \ Shri Sri Prakasa: Is it pOSSible that many other lettersaddress~d to 'hi 

TImes of India· have been delayed? 
Mr. Masarrat Hussain Zuberi: I have no information, Sir. I 

REDUCTION OF Am MAIL POSTA.GE FROM INDIA. TO LoNDON, CEYLON. ftC. 

775. *Mr. Ahmed E. B. oTa.ffer: (a) Will the Secretary of the Communica-
tions Department please state if it is a fact that air mail postage rates from 
Britain to India, Ceylon, Malaya., .Hongkong, Egypt, Palestine and Iraq have 
been reduced from 1 sb. 3d. to 1 Rh. for a hall-ounce letter and from ~d. to Od. 
for a post card? 

(b) Whnt is the l)r~selJt rate of postage by air mail for letters of half-ounce 
and postcardR from India ~ London, Ceylon, Malaya, Hongkong, Egypt, PaleI· 
tine and Iraq,,? 

(c) Do Govemment propose to consider the advisability of reducing the po. 
age rates for letters and postcards by air mail from India to London, Ceylon. 
Malaya, Hongkong, Egypt, Palestine and. Iraq? • 

lIr. Masmt Husain Zuberi: (a) Yes. The rates for air mails to EIOPt, 
Palestine and Iraq haw) been reduced by the British Post Offioo to 6d. for half 
-ounce for letter and 3d. for postcards 

(b) A statement i/placed on the table of the House. 
(c) The air mail surcharge for Ceylon is the same as the surcharge for inland 

air mails. The question of the reduction of the surcharge for other places is 
under examination of the GovernIIient. 

8~rbl 
No. 

STATBMBNT SHoWING.A.IB IlAIL BATB91'BOJI hrDIA TO LoNDON, CBnON, BTO. 

Destination 

Rate per half 
ounce for R1.te per postoard 

letters excluding including poatap 
postage 
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Shrt srt Prakaa: How is it that the postage from India to other countries is 

higher than the postage from those cowftries to India'l· • 
• 1Ir. ][asarrat HpsaiD. Zubert: It is so in some cases. The rates were fixed 

under the old Empire Air Mail ,cheme which is now being wound up. Tho 
.ntire rates for the countries outsIde India are under examination by the Govern-
ment and we hope to announce the reduced rates soon. . • 
\ Shri srt Prakasa.: Is there not a convention that postage should be uniforul 
for all countries 'I 

1Ir. Kasarrat BuaaJn Zuberi: It has bE-en so far under the Empire Air :Mail 
Jlcheme. The rates were reduced by Britain only on 17th January 1947. 

DISPoSALs ENQUmy COJOllT'l'BlD • 
1_76.*1Ir. Ahmed E. H • .J&1!er: (a) Will the Honourable Member for InduB-. 

~ies und Supplies please state the reasons for appointing a Committ~ known· 
all "Disposals Enquiry Committae"'l 

(b) WhRt was the composition of this Committee and did all the members 
attend the sittings of the Committee and go on tour to different provinces? 

tc) Wbat are the findiJI.gs of the Committee? 
(d) What iR the total exvense incurred up·!!o-date by Government on account 

of this Committee? 
The Honourable Srt O. B.aj&gopa.laCharl: (a) On a consideration of the pro-

blems arising in disposals, and of complaints about disposals practice, Govern-
ment decided that it would be in the interests both of the public and of tQe De-
partment to appoint a Committee of persons outside the Department and com-
mand.iL~ undoubted public confidence to make a study of the Disposals Organiza-
tion and its working, and to furnish Government with their conclusionr. and 

.recommendations. Government therefore constituted in October, 1916, the Dis-
posals EIfquiry Committee. 

(0) Thl.l members 01 the Committee were Sir Maurice Gw,-sr and Dewan 
Bahadur Sir T. vtjayaraghav,acharya, K.B.E., Mr. S. Bhoothalingam, O.B.E., 
I.C.S., was appointed Secretary to the Committee. In the initial stages Sir 
Maurice Gwyer was unable, owing to illness, to take active part in t4e proceed-
ings. From the beginning of December 1946 however he was able to associate 
himself fully with the work of the Committee in Delhi, although it wa.s not possi-
ble for him to join in the tours. 

(c) The Committee's Report was received on 1st M;arch 1947 and is receivinl{ 
immediate attention. The Report will be considered by the Disposals Board d 
" meeting on 14th )l;arch in which the Defence Department is also represented. 
On receiving the recommendations of the Disposals Board, Government.hope to 
publish the Report and the decisions on the Report before the end of the wonth. 

(d) RI!. 24,748 up to the end 011 January, 1947 . • Itr. Ahmed E. B . .Jaffer: May I know why no younger officers were appoint-
~ to the .Committe~ and whether it ill the policy of the Government to appoin' 
old wen over 65 ye~rs of age on these Committees 'Who cannot attend to the wow 
and att.ld the meetings? 

:Kr. PreaidelLt: Order, order. 
Kr. )[anu Subedar: WhaL it:! thtl Dispo.;altl .Hoard whICh the HOllotl.l:ablt: 

Membf'r spoke of? I~ it the Central Advisory Committee for advising the eDis-
. posals Department, or is it a Committee of the Cabinet? What is this ~oard 
which is going to consider this Report? . 
• '!'he B01lourable Sri O. It&lagopal&chad: It is not a Committee of the Cabinet. 

It is the existing Board going by the name 'Disposals Board'. It consist~ of 
ofticials of various Departments who are iftt.erested in this, and it is a Boar8. that 
.its peri_dicRlly over all the disposals. • 

• e e 

• 
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_ . iIr. JIaml Sl1bedar: Does the Honourable )lemberpropos8 to put this Reped L 
b~ore the Standing Committee of the Ihdustries and SuPplies Department? 11 
Dot, why not? 

l'1'l1e HODOurable S!l O. BaJ&&OP*ch&ri: If; has first to be placM before the 
Dispos~Honrd in any case, and if the Standmg Committeesti desire they "'ill 
al80 have it before them when they meet. But 1 do not think that- we should 
delay disposing of t~e recommendatioDs till the Standing Committee meets. Bid 
if· that is the desire of the .Standing Committee, it will be so done. . 

JIr. Kanu Subedar: In what form will thiS'· House see this Report, and 
Members he able to contribute their judgment and their considerations on thia 
P.eport, so that Government may also take those into account? 

The Hoa.ourable Sri O. :B.aiagopalacharl: If, Sir, it'is the desire of the Mem.-
bel1S qf the House that their Standing Committee of the Department of Industries 
arid Sdpplies should have an opportunity of seeing this, it will certainly be plaoed 
be~ore them. 

111'. Ahmed E. H. Jaffer: May I ask the Honolrable Member why one of the 
;Members of this House was not associated with this Enquiry Committee? 

The Honourable Sri C. RajagopaIachari: The entire object and the reasons for 
. the appointment of this Committee have already been explained. It is 0. matter 

of expsrience and sound judgment, and youth is not necessarily a qualification. 
or old age- a disqualification in this respect . 

. Mr. Ahmed E. H. Jaffer: Is it not a fact that these two Members have no 
experience of business? Why were people with business experience not appoint;-
ed to the Committee? 

The H<tnourable Sri C. Rajagopalachari: Business is always inter-related with 
jealousies and therefore in this matter I avoided bu;;inessmen. 

ShriSri Prakasa: Pending the arrival of the Report of this Committee, will 
the Honourable Member order the stoppage of the destruction of materials that 
is taking l)laee on a large scale? • 

The Honourahle Sri C. Rajagopala.chari: If the destruction of BUY material 18 
recommended, it has to receive attention. Of course it is wrong to destroy any-
thing prematurely. 

Shri Sri Prak.asa: The Honourable ;Member may perhaps recollect that I put 
B question about the destruction of masse!:l of aeroplanes at the BaIllfauli aero-
drome, Allahabad, to his predecessor in office who is sitting next to him. ~fay I 
know whether be h'ls stopped the destruction of such valuable material tha\ 
could be usetl f07" civil purposes in pence time, pending the report "f tbis 
Committee? .Masses of bicycles are simply, being mowed down by tanks at the 
various places. Should not that be stopped? -

The E~nourable Sri C. Rajagopa.Iachari: If the matter had already been put 
in a 'que!i1tion and the Member in charge had then answered it, I do not venture to 
answer it a.t this stage. 

. Shri Sri Prakasa: The Honourable Member had promised to enquire. Ma, 
I k~10W whether the enquiry has been completed and whether the present. M~n-
ber is in a position to answer the question? • 

The Honourable Sri C. Ralagopalachari: I would like a notice of the question 
put d'1W'n, Sir. 

Shri Kohan Lal Ilaksena: Is it not a fact that the meeting of the Standing 
Comm!'ttee can be comened at short notice, because all the Memhers are hl:!re, 
and even earlier than a meeting of the Disposals Board? Will not the Honour.. 

C able Member therefore consider it proper to place the I'eport of the Committee 
befora ii is plaru:d before the Disposals ~rd? . . 

• 
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~JlcaGVabie SrI O. BaJappaJlCbId: I h'~ said tha. the Di8p08&\& Be-. . 
_ Board tha. deals with. such ma.tera frain' time to time and i. is right" • 
proper that I should place the recommendations before them. ;But Jfi prior-to 
that, the S1;anding Committee of the Legislature would like to llee it, i .•.• eV8D 
before the DispdSals Board sees it. I have no objection. But as I have said, it.· 
OIl the 14th of ;M;arcli·that the Disposals Board will consider it and it is now reall7 
an academic que8tion. • 

Kr • .lhmecl E. H • .Jaffer: ;May I ask the Honourable Member whether it iI • 110. fair that importance should be attached more to the J.)tanding Committee of 
&his House than to the Disposals Board; and may I ask whether he would COD-
aider the desirability of placing the matter first before the ~tanding- Committee 
and then before the Disp08$ls Board? 

:Hr. PresIdent: The question of importance is a matter of opinion. 
fte Honourable Sri O. Bajagopalachari: I can put a thought to the HonQ1Jl'o< 

able Jdember. If. the Standing: Committee sits after the Disposals Board, -the. 
Standing Committee would be in " position to advise Government even flpon the . 
recommendations of the Disposals Board, whereas in the c.ther case the Disposala 
Board would be sitting in a sor~ of quasi appeal over the recommendations of the 
~tanding Committee. 

JlT. Ahmed E. H. Jaffer: May I take it that the recommendations of tb8 
J)isposals Board will not be final and binding? 

The Houourable Sri O. Ra.jagopalach&ri: Certainly, Sir. The recommenda-
tions will be only in the nature of advice to Government. 

Sir Cowasjee .Tehangil': Does the Honourable Member admit that bicyc1ea 
have been des~oyed? 

The Honourable Sri C. Rajagopalachari: 1 have not admitted it. 
Babu Ram Narayan Singh: Is the Honourable M"ember prepared to do ••. 

least one thing-I meaD prevention of destruction till the disposal is sanctionecl 
by the Disposals Board? . _-

. The Honourable Sri C. Raiagopalachari: Possibly useful articl~s are not des.-
jroyed. Explosives and things like that may be destroyed. Broken down 
J'ighter plane wiE have to be Dlade into scrap. Really useful articles, as far _ 
I o~ aware, cannot be destrQyed and are not being destroyed. 

8m Sm RAM's STATEMENT RB IMPENDING CLOTH FAlIINlI IN hmu 
t777. ·Seth Govind Das: Will the Honourable Member for Industries aod 

t;upplies be pleased to state: 
(a) whether be is awarA of Sir Sri Ram's statement about the impending cloth 

lamine in J ndia; and • 
• • I 

(b) if so. whether GovlU"nment propose to take steps t.o stop the productiob 
• of greater quantities of fine cloth? -
- ~e Honourable Sri O. Rajagopalachari: (a) and (b). Government agree 
with Sir Sri Ram that there is a tendency on the 'part; of mills to produ .. 
relat.ivel~ finer variw;ies of cloth fit the expem;~ of relatively coarser varieties. 
though they do not agree _ with his reported opinion that thls is the maiD 
~on for the present cloth shortage. Government are investigating the l'ossi-
bilities of further rationalisation of production so as to concentrate it on variefii .. 
Plost in demand, and also of a l'ationalisation of prices which would remo. 
P-y inducement to switch from one type of produotion to another to the detri-
IZlSlDt of overall output, 

t ADrtrel' to tlUe qllNtioD laid on tht. ~ble. \he qlleltiODn being a'-nt. ... • • 
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.PJwDUOTION OF Cw:AP MOTOR CABSlN 

~ 

llU'ru NiAs. HJ4;~ 
INDIA . . . , 

l tna. ·Seth Govind Daa: Will the 'Honourable ,Member for ln6lustries and 
8upplies be pleased to state: .. 

,~) whet.her it, is a' fact that 8. delegation of l'»Ldiug Indian motor car flistri-
butors signed an agreement with the Austin Motor Export Corpora~on for ca.ra 
b be manufactured and..assembled in Induloj . 

(b) whether Governmf.nt are aware of the negotiations between Mr. Ali 
~ed of Bombay and Graut.teun Productions Limited, to produce a cheap 
'Peoples car'; and . 

lC) if so, whether Government propose to declare its inteutions regarding the 
production of (lileap cars in India with Indian capital and }oersonnel? 

ThQ Honourable Sri C. Rajagopala.chari: (a) The report of the Automobdes 
I~ Tractors Pallel contains the following: 
~. "It -has 'been reported to us that the Austin Motor Car Co .. has entered into· 
a agreement with thell' Indian distributors for t::recting a plant ali one of India'. 
main ports for the output of :\ lllinimum of 3,000 vehicles a :,ear. It is reported 
ihat the proposed Indian COlilpany will be financed and controned by Indians, 
but Austintl will send out technical expertd and adequate jigs and machinery to 

• facilita.te an early start. It is re-ported th:!t every model in the Austin range will 
lie assembled and progressively manufactured in the Indian plant." 

(b) and (c). I have no information about any snch negotiation but last yeU' 
an application was received from 'Mr. Ali Ahmed, Bombay, for a licence to 
import a complete plant for setting up a factory for the manufacture of 'Kendall 
Cars' and Tractors in India.. The exporters are Messrs. Gra.ntham (nofl 
Grautteum) Products, Limited, England. A decision on the application of Mr. 
Ali Ahmed has been held up pending consideration of the report of the Automo-
IJiles anti Tractors Plmel. The general policy of Government in regard to the 
_velopment of this industry wi~l also be considered in the light of this report. 

QUOTA OF STEEL FOR NEW lNDUSTBIE8 • 
tn9. ·Seth GoviDd Das: Will the Honourable Member for 1ndustries and 

Supplies please state: 
(a) the quota of riflel allotted for the year 1947 for industries that are bema 

apanded or newly installed under various development schemes of the Govern-
ment of India; 

(b) how much of this quota haa already been reserved by industrialists anel 
b which industries: Bnd 

(c) whether Government have taken steps to see that this steel is utilizec1 
GIlly for the purpose of constructing buildings for these industries Bnd i. not hela 
lip in store for a long period? 

The Bpnourable Sri O. Ra.iagopalachari; (a) :;0,000 tons. 
(b) Due to the late introduction of the new Rcheme for disftibution of steel 

lor '1947. the whole allotment of 12.500 tons of steel for ind, 'strial development 
was not allocated for !lelivf\r." in Period 1. The dist.ribution ~f t,his allotment 
"..: 

• 

remellt 
Tc:r::t.ile8 
Paper 
R.ubber 
Boot~ \ 
Electrica 1. 
KipceU'l.Deous 

Ii· 

• 
' . 

Total 

Tone 
2,9H • 1,140 

32.l 
... 00 
380 

1.61! 
3,891 

10,80\) ---<; " 

--------------------------~~~----------------------------tAu"v to this qaeetioD laid on the tf\le, the qaelticmer being abaeat. . .. 
• < . . 
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The balalll;t~ 'is being added to t.~ q~lOte. for Period D, -lUaking 14,200 rolla. 

m~ , 
(c) All demands for steel for industrial development are ijcrutmised by sponsor-

ing authorities, lIuch as, - Textiile Commissioner, Electrical Commissioner, Coal 
Commissioner, D. G. I. & S., Sugar Controller and Iron anq Steel Controller, 
and these authorities eusure tha4f'the minimum quantity of steel is allocated fat 
immediate use. The sponsoring authorities see tha.t the work for which stieel 
haR been allotted is carried out. 

INOREASE OF FAOILITIES FOR THmD CLAss TRAVEL IN INDIA 

t180. ·Seth Govind Das: Will the Honourable Member for Railways b~ 

pleased to state: 
(a) whether he is aware of the past promises made by Government to incre~ 

the facilities of third class travel on Indian Railways: • _ 
(b) whether the Standing Finance Committee for Railways which met recen" 

1)" made any recommendations regarding this matter; and 
(c) if not, what steps Government of India propose to take to better ~. 

eonditions of third class travel and when they will be taken? 
The Honourable Dr. John Jlatth&l: (a) Yes. 
(b) No. 
(c) Government are doing everything possible to make Ill.ore passenger 

accommodation available in order to reduce the overcrowdlllg whICh ail present 
msts. 1,075 trains have so far been restored or extended providing an addi-
tional daily mileage of 68258 and more will be added as soon 88 more ro:liue 
dock can be made available. Vrovisioll was made originalbr in the budget fe;, 
tile expenditure of approximatel'y rupees one crore on amenities for psssengel'lll 
during tpe financial year 1947-48; but as Honourable Members will recollect, I 
,ave an IInciE.rtakiug that we will endea.vour to spend twice tbia sum, provided 
£he required materials are available. 

Government's post-war plans arc directed towards improving the conditiona 
of III class passenger tr«vel. More seating space per passenger, more comfort-
able seats. more and bett€'! lavatorv RCl'ommodat,ion, wider doors, improved 
lighting and water in (~ompartments for washing purposp.s a.re to be providf'\d. 
ThiR will be faf'ilitated b;V an in('refl"p in thi' width of lltook on the Brand Gaugf' 
to 11' 8" overall, and on the Metre Gauge to 9' overall. Details of the rleFlign of' 
auch coaches are noW being worked out and it is hoped that new coaches of 
this improved design will begin to make their appearance sometime next year. 
Government have also under consi.dera.tion certain long term proposal!l, whioh 
include the provision of sleeping ;.t(Jcommodation for a. considerable u.umber of 
lower cIa!;!> paFlsengers, fans in lower eiaRI! compartments and more com¥loni!ll11! 
waiting halls with b€'tter facilities. 

ADVANOED STUDIES IN AGRIOULTURE IN U. S. A. YOR INDIAN STUDENTS 

t181. ·Seth Govind Daa: Will thtv Secretary of the Agriculture Departmenli 

• 

btl pleased t9 state: _ .• • 
(a)· whether he is aware of the Rtatement given by Mr. Sundaram, Govern-

ment of India's Educatiollll.l Officer on special duty. in England, about the 
advanced studies in agriculture of Indian students in U. S. A.; and • 

(b) if so, whether Government consider the advisability of sending IItudents 
for spt'!cialiFlF!d studies in A!!Ticulture to U. B _ A. 1ft! ot.her departments 0t Gov-
ernment of India are doing? 

SIr Pheroze lDL&rega.t: (a) Yes, Sir. • 
(b) Government have a1readv !{ent some 80 studentB to thl' u. R .• ;\. for 

lraining in Agriculture (includin~ Animlt'V'usbandr.v). 

• • • 
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1BI. ·Paadl\.Br1 KrIIIma Du" Pa1lnl: Will the Bon;urable Member tar 
lDcl~tliea aDd Supplies please staiB: -

<a) whether Govemmen. propose to increase the quota of clotlt for-the runI 
areas; if 80 when and how much; and . _. 

(b) whether Government propose to arrange for sufficient 8upply of 4bo~ 
-aries and other requisite cloth to the village peo~ in the near fUtrUM? 

!'he Honourable ~rl C. Balagopalac:ha.ri: (a) The Government of India allot 
. cloth to provinces and States in accordance with a quota system worked out for 
the total population, both rura! and urban. It is for the provincial or State 
(loverpment concerned to decide how this quota should be distributed within 
the a,reas administered by them. The Govemmmt of India have pointed out; to 
~em\ on ;various occasions the importance of taking steps to see that rural areaa 
.et;. t)leir adequate share. -

(b) There Lave been complaints recently that the supplies of Dhoties anel 
c 8arees are inadequate. The Chainnan of the Textile Conu-ol Board has now 

-issued instructioll9 to all mills ro increase their pr.oduction of Dhoties and 
Sarees so that at least 75 per cent. of the looms capable of produdng Dhotiea 
-aud -Sarees produce thE;SE\ .against· the present percentage of 60 per cent. 
Provinciul and State allocations of cloth will therefore in future contain a higher 
percentage of Dhoties and Sarees than at present and this should l:elp them fio 
-see that larger supplies of these are made available to rural areas. -

Irtr .. Vadilal La.llubhai: Is it 8 fset that some miH,; were plllled up for 
producing more dhoties and sarees? 

The Honourable Sri C. Rajagopalachari: Does 'pulled up' mean reprimanded7 
Mr. Va.dilal Lallubhai,: They were asked to produce !rss than they WeN 

producing .. 
~e Honoura.ble Sri C. RaJagopalachari: If it was so done, I am sorry. -Mr. Vadi!aI L&llubhal: Will the Honourab'e Member ma.ke mquiries? 
The Hon-ourable Sri C. Ra.jagopalacl1al'i: Yes. 
Dr. Zla Uddin Ahmad: Mly I know whether the quota. !or each provilloo ill 

dx~d by the cOll&ideratiori of the requirements of the pro¥-i.nces lind not simpll 
·by counting hesds, because the requiremellts of the N.-W. F. P. are different 
from those of South, India? _ 

The Honourable Sri C. RalagopaJ.achari: 'l'he requirements oi a whole pro-
mce can be ;most equita.bly determined by counting heads but if the Honourable 
Member will give me any other lilethod of finding out the requirements of a 
province more correctly. I shall have it duly considered. 

Shri Sri Prakasa.: In view of the fact that the Members of the Council of 
State have UJ go to the b~u(\k market in Delhi in order to meet the requirements 
of dhoj;it's °anJ Silrees in their own houses, will the Honourable Member kin:lll 
consider the desirability of lifting all control !l.lld stopping this nonsense. 
• The Honourab!e Sri O. Rajagopalachari: Probably the membera rderred tID 

by the Honourable Member require very special fine cloth. The production that 
is req'bired and which the Government wants to- encourage isooarser cloth . 
. ' Shri Sri Prakasa.: Member referred to, required only coarse cloth for-hie 
~antB. Will the Honourable Member now kindly consider the desirability of 
lifting all ~ontrols? . 

"!'he :Honourable Srt o. Ralagopala.chari: If Honourab'e Members as & whole 
are fairlJi' unanimous rufd want the control to be lifted, the matter will be given 
ftry sympatheti(' consideration. 
• Jrr. Kanu Subedar: Will the Honourab!e Member t-ell us, apart from me~ 

, .. kina 'P..n.vmcial Governments to be more careful in distributing to \be nu.a . ~.~ , . 
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Ls, whether the Governuient of India aare considering any o5her meaauree ~. 

order that cloth of suitable quality may reach the vil.ages and whether th~, 
attention haa been drawn to the cofnmitt€e which has neenly reporied ¥l 
Bombay and-which has made recommendations On some of these other measUNa 
and whether the (s.overnment of India will examine them? 

The JIoDOurabl. Sri O. BaJigopaJacharl: If the Committee bas suggested .. 
definite p~an by which the rural areas could be given their adequate. sbarIb 
effectively, it will be duly considered. But I may point out that t.hera18 vq 
great danger in making such arrangements, because it is well known that there 
are people who will specia:ly exploit the rural area and mq.ke it a black-marke. 
commodity tapping area. 

Prof. •• G. RaDga: In view of the fact that the dealers in towns who are 
expected to supply the stuff ·to j;b.e rural areas are playing so much mischi,ef b, 
not supplying them, will Government consider the advisability of seeing -.ha~ 
dealers in villages are given t.he necessary permits and the cloth is trupplied to· 
them directly, so that there may' be some better chanae of this cloth being 
distributed among the rural. people? - . . 

The Honourable Sri O. 'RajagopaJachari: It if' the province of the Prov:ncial 
Governments to arrange for t.he di~'trjbution of the quotas that are supplied to 
the provinces. If the sug~estjon of the Honourable Member to give the permits 
direct to the rural dealers is a sound one, it is open to the provinces to take it up 
as we are not dealing directh' with the retail end of the transaction from the 
Centre. -

Prof. N. G. Rang&: Is the Honourable Member aware of the fact that iD 
Madras Food Councils are appointed in every village and these councils are 
entrusted with the task of distributing- this cloth among the vil'a.gers with the 
help of the local rural dealers and the distribution as between the towns and 
villages is decided upon by HIE' District Food Counci'? 

The :p:onourable Sri C. Ra.j&gopalachari: I Hhould like to have definite infor-
mation as to what the public of t.hat a.rea feel about the agency just now des-
cribed by my HonQurp.ble friend. 

Mr. Manu Subedar: In view of the fact that ~ar'n is now reaching on'y & very 
small fraction of the handloam weavers and that 0. great majoritv. of them ore 
idle because yarn is not reaching them and in view of the fact that handloom 
cloth, not being controlled, is more like'y to be available to rural areas, will the 
Honourable MEmber tell this Honse what steps Government are taking iD 
order to see that yam reaches right. to the fullest requirement of every h&nd-
loom weaver in this country? . 

The Honour&ble, Sri C. R&jagopalach&ri: 1 am very well aware that handloom 
weaver's are not now having enough yarn for the full capacity they, can put 
forth. Every effort is being made to 'get as much yarn as possible outlof the 
mills for distribut.ioll tc the handloom weavers but the matter is beset with nulny 
-difficulties, of production e.;;ptlciully; aud every. efforn' is now heing maae tonnd 
out aU possibltJ W.\YIii and means by which we could increase the t.lmount (of YfU'D' 
available for handloom weavers. I am particularly examining the question froJD 
this point -of view and I wish to assure Honourable Members that it will have 
my md6t earnest consideration. . 

Pandit LaJrsbmi Kanta Kaltra: May "1 inquire. if his department CQl's for 
periodical reports from the Provincial Government &8 to the method of disflrim.. 
tion followed? . . , 

'!'he Honourable Sri O. Baj&gopalacha.rl: They do get reports. 
• Pandit I,alnthml Xanta .attra: When was the las1l report received. '7 

ft. BOIlOun.ble Sri O. BaJ~: lam not able to say ofthand? > 
• . J 

:) 

• 0 
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~, x...ubmi ][&n.&a KaUra: Does .he -:Honourable Member's department 

also bring to the notice of the Provincial Governments tha~ c~mpl~in~s·are made 
to. his department abou. maldistribution or inequitable dlstrlbutton lD the Pro-
vinces? • 

.The lloD.ourable 'Sri O. Rajagopala.c.h&ri: Complaints are there in quite a 
large. number. Honourable Members need not imagine that it is necEs.sary fOl' 
ihe Central Government to write to the Provinciai Governments about It. The 
ClOmplaints are there i~ .very great number and abundant enough to bring the 
mat,ter to the poignant notice of the Provincial Governments. . 

~&D.dit LakBhmi Xanta JIa1tra: I am referring to the complaints of chambers 
of ~mIllerce and industrial concerns fLIld not of ordinary citizens. When such 
ClOm,plaints are forwarded to the Honourable Member's department, what is the 
prdcedure adopted with regnrd to :nvestigation and redress? 

'.l'he Honourable Sri O. Rajagopal&chari: The complai,nts are generally about 
ahortu~e and wlint of adequate distribution. The whole matter is at present 
under active cOllsiderat.ion apart from shortage there is no other special com-
plaint for investigation that is involved. The whole question turns on the ques-
tion of production aud evelJ' effort is made to increase that production and the 
Bevel'al ways in which that can be done is now under very active consideration 
by all the people concerned. 

Mr. Kanu Subtldar: Will Government e,xamine also the proposal which hall 
been made in Bombay to requisition yarn from the mills as an absolute priority 
80 that no handloom will he idle and the mill people may be left to adjust to 
their own purposes 'I . 

'!'he Honourable Sri O. Rajagopala.char1: If the suggestion is that the millR 
pould be compulsorily ordered to surrender the yam and keep their. own 
looms idle, it will have to be worked up with a little more care. It is better to 
~8ve it as a voluntary arrangement.. EffortI' al'p. heing made to procure free ylim 
m the largest .measure possible, 

Sri M • .Anant.ha8&yanam Ayyangu: Mav I know if an" effort has been made 
to reduce t'>.e· number of various varieties 'of cloth which' are about 500 so that 
larger quantities of yam m~y be released' fo~ handlooms? 

t"he Honourable Sri o. Ra;agonalachari: That iF: onf' of th{> first things tha. 
have been taken up for consideration, 

Sri M . .AnanthasaY&D&m Ayyangar: May I know for how long this h&8 been 
under consideration and when are the hand1oom!' likely to be benefited by it? 

The ~onourable Sri O. Balagopalach&ri: The number of varieties produced 
by the mills hss no connection with the amount of yam available hr thA hand-
looms, but the number of varietie9 has something very closel~ to do with the 
'total yardage produced by ·the mills. In that way. it is connected perhaps in a 
Gistant manner with the amount of free yam available for handlooms. The 
who~'e matter is being actively examined from this very point of view, namely, 
the reduction of the number of varieties that ;;bould \e produced in the ~ills, 
and going from fine to COIll'l'!(; as far II!! possible Itndthu!! releasing as much ;}I\m 
Ail possible . 

• 
Xl. Manu Subed.~: Has the Honourable Member examined that when mills 

{to On 60's, thdy produce only Ii to It ounces per day but when they get, on to 
20'8 and 14's, they produce eight ounces and more per day? Therefore, those 
('ooms of mills. wh:> fear' on account of the requisition for hBndloom. ",·ill not he 
idle, oot. this step win compel th~ mjll~ go on coarse count. Will Govern-
-II,ent therefore give the schemf' wbiehl-fiey arf' no",' -fnrmnllltinl: c1of'l(' ~xllmina-
~OD ~l'\l this .point of view? • ., < • . 
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The Honourable Sri C. RajagopaI.aclta.n: Yes, Sir, close examination is teinl 

made of the problem of. stepping down in the counts.. It will perhaps llot be 
J)06sible to 'itcp dOWII, from 60 to 20, but 8 certain amount of stepping dow. 
i. I,l)ssible. • 

F AIB PluCK FOB AGRICULTURAL PRODUCE 

183. ·Pandit Sri Xrishna Dutt Paliwal: Will the Secretary of the Depart. 
ment of Agricult.ure please IItate the steps GovemmelOlt have taken or propose. 
to taIfe to determine and enforce fair prices for agricultural produce? 

SirPheroze lDlaregat: The steps in question are mentioned in the reply given 
to question No. 457 of Mr. Sanyal on the 21st February, 1947. 

Pandit Sri KriSlhna Dutt Paliwal: How long will it. take for t h$l Govl'rIIm.cnC 
to reach a final decision in this matter? 

Sir Pheroze Kharegat: I hope that a decision will be arrived at not very long • 
after the report of t.he Krishnamachari Committee is received. • 

Sri K. Ananthasayanam Ayyangar: Why the Central Government is takin~ 
into its own hand the fixation of price!> instean of ~eaving it to tqe ProvinciBl 
Governments to fix the prices of paddy and rice produced in their own provi.;ncea" 

Sir Pherose lD1aregat:'The matter was discussed at an All-India Food Oon-
ference some time ago, and the general feeling- was that it would be better for 
the Centl'll (Jovemment to take up the matter so 8S to secure '\ certain amoun' 
of uniformity in prices in the different provinces. 

Prof. N. G.Ranga: If it is a uniformity of prices that is kept as a son of 
desired end, why is it that t.he Government does not allow the Madras Govern-
ment to raise the prices of paddy and rice to thl' same level !It which the prices 
of these commodities are prevailing in most of the provinces except Orissa? • Sir Pherose lDlaregat: It is tbe po'icvof tha Government at presan, to 
prevent a rise in prices in order to prevent inflation. 

Prof. N. G. Ranga: Are we to understand that their policy of preventing the 
rise in prices of foodgrains is not to maintain a fair price to the agriculturist but 
a fair price which may be suitable in order to prevent inflation? 

Sir Pheroze Kharegat: That, Sir, is a. matter of opinion. In the opinion of 
the Government the present prices are considered to be fairly reasonable for ~8 
agriculturist. . 

'!o 
Prof. N. G. Ranga: Is it not a fact that the Madras Government and *he 

'Government of India have not agreed as to what. is to be treated as a fair price for 
paddy as well as rice? 

Sir Pherose Kharegat: The matter bas now been referred, or ~t.least wilt 
shortly be ref~rred, to the Commodities Prices Boal·d which bas been recently 
set up and they will go into the whole matte!" and determine what should be the 
price. • • 

Kr. Vadilal Lallubhai: Will the Honourable Member inform us w¥ther 
.agricultural indebtedness has mcreased or decreased among the paddy growers of • 
Ma4ras1! 

Sir Pheroze Kharegat: I believe an inquiry was made about 18 months ago 
when the Gadgil Committee looked into the mat-ter. and th~ opinion they came 
to then was that tbe indebtedness had decreased to a considerable extent in the 
;first few years of the war, i.B., till 1944, but. thereafter th" decrease h;ad.,ce8secJ. 

Sri V. CJangaraju: WhIt is the percentage of rise on the previous prices *hal 
'Government think will be reasonable in order to make the prices remunerati. 
10 the agriculturist? • • • 

SIr Pheroae lDIazegat.: That rna' wil] he gnnp. into by. the OommoditiN 
Pri~ .. Board. • • .!. 

Sri ~ AlWlthUayaD&1D ~ar: Does not the '"Honourable.Member )m.,,-
tbat .se great differeuce of prices of· paddy that is .p~ in the Ua",-

• • 
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Pl'Ovinoe& and Madras leads to a. lot of diflic\Jltiee to t;h& producers and i, 
,rev6ms them from growmg more paddy in the BOuthern part of the Presidenay 
w.hwh is famine-stricken? 

Sir Pheroa:e Kharegat: Government are aware of the fact that there are wide 
diBerences in prices 8:nd they hope that it will be p08sibltl to bring down ~he 
prices in the areas where the prices are too high. 

SUPPLY OJ' CA.'l'TLB FOOD IN INDIA. 
'7r,. ·Pandit Sri Kiishna Dutt Paliwal: Will the Secretary of the Depart-

dent of AgricuJture be pleasell to state: 
(a) the steps Government have taken or propOSe to take to ensure sufficlenl 

supply of cattle fooel in the country; and 
(b) the resuIis achieved so ~ar in this direction? 
Sir Pharose Kharegat.: (a) 11,613 tons of wheat have been imported from t.ha 

Argentine and a further 4,462 tons are expected. 'l'hn Intemational Emergenc,. 
1!ood Council has also been asked for an allocation of another 40,000 tons. 7,561 
tons of oats have been imported from Canada. 5,000 tons of cottonseed ar& 
being imported from Portuguese East Africa. The I.E.E'.C. have been moved 
"- allot another 125.00r tons of cottonseed ~or 1947-48. 100 tons of corn gluten 
feed are being importt'd from U S.A. for experimental use as cattlefeed. 

The export of. cattlefeeds is prohibited except under licence. The export of 
-oiIseeds is also restricted and it is proposed to allow the export of only about 
UO,OOO tons of groundnut apart from 76,000 tons of groundnut oil. 
, A Basic plan for the distribution of cottonseed and oilcakes from surplus tI> 

deficit areas is in operation since November last. 1,60,701 tons of cottonaeed 
sod 1,61,401 tons of oilcakes have been allotted to variou", defici~ provincea and 
states, for the ynar ending 51st October, 1947. 

Other caUlefeedl luch as BOwara, cbuuil, brans, husk", etc., are being 
allotted from aurplus to defici' areaa on an ad hoc basis. Since Augus' la\ 
91,883 tons have been allott~d to defici' areas. I 

The increased production of cereah and pulses under the Grow More Food 
Campaign is expected to result in increased I\Uppl.v of fodder nnd concentrates. 

Schemes for rotational grazing have been <:nnctiollPd for certain areaA with 
the object of making more fodder aniJable. 

(b) It. is not feasible at the present stage to estimate the results achie1"8Cl . 
. Jrr."VadIlal L&Uubhal: What use is being made 01 deteriorated foodgraiaa? 

Are they destroyed or are Uley made use of in some way? 
1Ir. E. L. Paala1ll: The best possible usc is made of nil foodgraina. 
JIr. VadllIl :r.uubllal: Is noUling destroyed? 

< 1Ir. E. L. Paalabl: Only if it cannotbe mBde use of. 
Plot .•• G. Bulga: Do you get some fodder value out of it? -
1Ir .. Eo L. Panjabl: Wherever fodder value is poIIsible, it ia being utiliaed 7 
m. VadDal LaDubllal: What kind of foodgrainll nnel in what atage of deteriora-

tion ~ they deltropd? 
.... 1Ir., Eo L. ",a1ll: I will lay a .tatftment on thja subject on 'he tab}£! of tb& 
c~~ • 

t 

• ~ ~ Daa: In "fie,,!, .of Ihortage ~f fodaer, in this country, will tb~ 
Gonrnmenl coDiider the ad"iIi~r~ atoppmg expo" of cottonaeada al~-...... .-
c .. ' ....... DINt- I beUm eottonaeeda are Dot allowecl to tie 8~rted. 
< .. X. ~ ~:'Are Govemment aware tb.-l. quan_ 
~ of (m&lse l!DPO~ from A~ntina. IIr~ not bemir u.~<1 in lfud!'tl8 owing ." 
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1'8Oen' crops of bajm and o'h~r food crops and as such maize is being allowed 
&0 rot. there is no demand. for it even from northern India;. nor are they taken 
back from Madras? 

Kr. X. L. Panjabi: The Government are not aware of this fact. I will make·· 
squiries .. 

Slui Sri Prakasa: May I know if imported wheat is meant for cattle? The 
quesion dea!s with cattle fodder. 

Sir Pheroze Kharegat: There is no wheat which is being imported fOr cattle. 
The article which I referred to is v,'heat bran. " • 

Prof. H. G. Ranga: Are Government aware that there is regular fodder • 
famine in certain parts of Madras presidency owing to failul'b of stoveral food 
crops? Are Government aware that ryots feel great difficulty in taking step. 
to get fodder from other places on account of railway wagon shortnge? 

Sir Pheroze Xha.regat: Government are aware that there is shortage of fodder. 
but I have no information about shortage of wagons for the transport of fodder 
from other parts. But so far as actual a~locations are concem"d. we try our 
best to arrange for transport of fodder from surplus areas to deficit areas" and 
if any particular .short-age or lack of wagons is brought to our notice, \\'e shall tab 
.tepa to- enquire into them. 

sri B. V8Dkatasubba Reddiar: In view of shortage of oil cakes, will the 
Government considE!!" the adviRSbilityof preventing export of oil Stltids from India. 
to other countries? 

SII Pherose Xbaregat: The export of oil seeds has been restricted very conai-
4lerably and the figure which had Ilt one time gone up to a million tons has been 
reduced to just over 100.000 tons. 

Dr. Zi& 'Uddin Ahmad: May I know if Governmenfi are charging any export 
Rcensing fees and if these licenses are transferable. may I know at whafl price 
they are sold to other persons? 

Sir Pheloza JDlaregat: I have got no information on that point. 
Pandit SII Krishna Dutt P&U.wal: Have the steps taken by (i;mm~l1t 

lUulted in any appreciable reduction in the price of cattle fodder in this country 1 
Sir Phel'Ole Kharegat: I do not think that the steps taken will immediately 

~ulfi in a reduction of price. That is bound to take some'little time. 
~ D JlII..K SUl'PLY AND TBAliSI'OB'l' l!'ACJLlTIU I'OB)f1LE A.IQ) lIu.oB; 
, CA~. " . 

'781. ·Pandt~ Sri KriIhDa Dutt .Paliwal: Ca.) Will the Secretary of ~ 
Department of A,mculture be uleased to fltate: • . 

(a) the steps GovernmAnt have taken or propoea to take for uljIism, the· • 
pnaent GousulaR in OM8l' to increase and improve the milk luppl, and tattle • 
"""th of the c01mtry; and 

. (b) the railwa,y transport facilities available for the transport of milch cattle. 
1Ililk and milk products and cattle food ? '. 

Sir Ph.,... Kharept: (a) The Honourable Member may kindly"aee the 
.eply given to part (a, of starred question No. 049 ulred b,. him on. \be Bid 
llaich 1917. ' 

(b) For movement by rail oattle-food and fodder are allowed 01 ... I priori~ 
1Fhen lponaored by Government and Class n priority in olher CUM. Li'YMtooJr • 
.mr and milk produot. are given CJPt!!1 n priority. • " • 
~. _. G. Jtaap: Is any financia~wtanee giWlD \0 pulhalu ba view of' 

.. faCt t.ha& they serve a ."ery useful pmpoee". • •• 
• ~ Darept: I gave an ~oount of the •• taken to Ilelp gauRal .. • •. 

Id reply to a queati,")n the other day. If I NIIMImbf" ...... the amount·~ 
............ noe fa about Rs. 120,000 per umUlll. • '. •• \ ' 
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Slu1 Srl PrakaBa.: With reference to the earlier reply to whiph wy. Honourable 

friend referred, will he encourage these gaushaijul to use these dry cattle for 
agricultural purposes 'I Is it not /I. iact thut e.l!.veriment hus shown that dr, 
'Cattle when used .'for agricultural purposes b,!':colUe milch cattle? 

sir Pheroze lDlaregat: 1 do not quite underst.and how dry ('attJe ('un b.ccoUic 
milch cattle. 

Shr1 Sri Prakasa: 'Uy physical exercise, dry cattle become mi'ch cattle. In 
8aushalas there is no ph)sical exer(:ise for the cows. This experimellt. hn<- heen 
~j.ed in the Punjab and found successful. ' 
1 ~EW8P&INT QUOTA. TO NEWSPAPEP-S AND REFUSAL OF ADDITIONAL QUOTA. TO 
I.' EXUlTING PAPERS.' 

786. ·Sri R. IVenkatasubba Reddiar: Will the HOllouruhl", Member for 
,Industries and Hupplies be pleased to state: 

(a) the lJumber of daily newspapers which were newly' "tHl'td ill 1946-47 
with the permission of the Government of India, their names, nUTIlmi of the 
proprietors and the Provinees to which they belong; 

(b} the quantity of news-print allott.ed to each; 
lC) the nwnber of II.IJplications re~eived from each Province for starting 

,dailies which were rejected; and 
(d) the reasons for granting permillRion t,o Ilew papers wh,ile refusing addi-

tional quota to existing dailies and periodicals? 
The Honourable Sri O. Rajagopal&chari: (a) A st.att:ment giving the required 

information is placed on the table of the House. 
(b) The monthly ration of any newspaper is treated as confidential a.nd it i. 

regretted it is not possible to divulge the information asked for. 
(e)" The collection of the information regarding the number of ap~1icat:on. 

rejected would involve an outlay of time and labour which Government do nQ' 
consider justified in present circumstances. _ 

(d) Permission to new newspapers has been .given ver.v sparingly and on the . 
punds that they would propagate the viewpoint of an importunt political party 
or group whose views were not, heing R\iequatel~ represented in the exiBtin~ 
press or that they would serve s'ome definitely ullMul purpose. The rations 01 
the newspapers oth,er than those which were permitted to start publication as a 
special Qase were fixed in accordance with a general scheme on the basis of their 
actual consumption during the basie period. In view of the difficUlt Bupply 
position of newsprint their applications for inerease in the quota were generally 
refused. Additional quotas were, however. allotted in certain cases where it wu 
felt that a real hardship was involved. It has since been decided to relax the 
existing control on the procurement and 1IIIe of newsprint, with effect from the 
1st April 1947. Newspapers and magazines will then be free to build up an, 

, paid circulation. An a.nnouncement to this effect has alread:v been made b, 
means of a Press Note . 

.8l'aleta'!t.c '" .,lIow',., 1M flafIIU oJ t/.n.ily fteUJapapers wAiM lv .. ve ned, ..., •• 
""blintiOft Oft new.prin' d"ring 1946-47 "fter seev.ring fAe pe,.,.,., .. oJ lie 
Oef&triJl Govef'ftfllenl. 

''1!Jeria)" .0. Name of the lIawspapel' 
Co' 

Nnme of the proprietor 
01'PBrty. 

I 

A.J1IEl\-KERWARA 

Monthly I Remark •• muon 
allotted. 

, ~Navajyoti. Ajmer JIr.D.P. Choudhry 0,,6-1-0 ~Oonv., rai_ 
l - froiD week, 

l ' . ly into daU,. 
• !! KAya Rajasthan '. Jlr (lklllll&niD Chowlhry O.a.o-O, W"!leW8-

! ... "pap. 
•• "',0 I , __ ~_----c .... __ ~_:...-..--_.....a _______ ~ __ --.\,.:...:.. __ ._ 



STIlRRED QUESTIONS·AND ANSWERS 

Serial 
No. Name of thel!e""8peper 

1 Ittihad, Caloutta. 

2 SWaraj, Caloutta 

3 Usha, Caloutta. 

.. 
1 Navarashtra, Patna. 

1 Navayug, Hubli 

2 Free India, Bombay 

1 MiUat, Delhi 

2 Al·balal, Delhi 

3 AZ8d.i.Hin~ Delhi 

4 Aljamait, Delhi 

1 .A new Tamil daily, 
Madras 

·Name of tlie proprietor 
• or party 

• 
BENGAL 

Ittihad Printing and Publish. 
ing Co. 

Mr. Hmnayun Kabir 

Mr. A. C. Mookarjea 

BIHAR 

Hr. Devabarta Sbashtri 

BOMBAY 

Mr. T. R. Neswi, M. L. A. 

M/s Akil Bharat Ltd .. 

DE~m 

Hr. Kohd. Jafi'ri 

Mr. Mtilijabin Hussain 

All India. Muslim !II" jIis 

All India Jamiat·ul.Ulema 

MADRAS 

Mr. K. T. M. Ahmad 

2 Deshabhimani,Calicut. . Communist Party 

1 Abul Kalam, Pesha.war 

1 Az~d, Lahore 

2 Ranjit. Lahore 

• 
3 

4 

P"kisvm Times. Lahore 

Bande ?tbtrum, Lahore , 

• li Urdu daily log, Lahore 

6 An Urdu daily from 
~ahore (Jai Hind) 

~ . 

N. W. F. PROVINCE 

Mr. 'Mohd. YunUB 

PUNJAB 

Allrar Purty (Mr ..• Mrzi,c.r 
Ali Azhilr) 

Northern India Newspaper" . 
Ltd . 

Provinchl Muslim L!j:1gue 

Mr. Mohan Singh S,\hini 

All Indi" Ahrar Party 
(Mr. Aziz.ur·Rahman): 

Mr. Virendrll'~~ L. A .• 

• 

Hont!)l~' 
ration 

allotted . 

• 

3·0-0-0 New Tnewllol 
paper. 

2-0-0-0 Do. 

1·0·0-0 Do. 

1·0·0·0 Do. 

}·1O-0·0 Rev ivaI. 

4·16·0-0- New n~ 
paper. 

0·10·0·0 

1·10·0-0 New news-
paper. 

1-10·0·0 Do. 

1-0-0-0 Do. 

3-0·0-0 

Conversion 
2·0-0·0 from weA. 

ly into 
daily. 

3·0-0·0 New news-
p"pel>, 

4-0-00 

3-0-00 

8-0·0-0 

3-10·0-0 

1·10-0-0 

4-0·0-0 

• 

Do. 

Do. • 

Do. 
• Conversion 

from weekly 
into d~ly 

New trnh ... 
p'.per. · .. 
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LEGISL.\'flVE ASSEMBLY 

Nlllhe of the proprietor 
or _ p.ll'ty. 

• 
SINn 

Hibl-i-Plikistan, Hyder- Provincial Mu~lim League 
ab.ld 

Q.lwni Aw.,z, Ludwow • 

JrHlr.lt\,.lr~h, C_.wnpore 

3 Prdku~h, Agra -
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Do. 

Do. 

Do. 

Sri II. Anant.basayanam Ayyanga.r: What is the position of newsprint today 'I 
The Honourable Sri C. R&Jagopaiachari: It is better today. 
Sri M .. Anantbasayanam Ayyangar: Wbat percentage of previous quota' is 

.available? 
The Honourable Sri C. Rajagopalachari: I eallnot give the percentage. It is 

,'er,Y much better. 1::)0111e dealers are aetuall;y getting newsprint fl~oIJl Hussia 
though at a slightly bigher cost. 

Shri D. P. Xarmarkar: 'Yh,v is th .. ~ lllonthly ·rution of any newspaper consi-/ 
Gered confidential? 

The Honourable Sri C. Rajagopalachari: It is It question of a particular news-
paper's circulation capacity being told to other people. I think it is generally 
.eonsidered wrong that circulation figures which are given for a particular purpose 
should be given greater publicity t hall for thp purpose for which it \\'8S originally 
given.t- • 

1Ir. lIanu Subedar: Will the HOlloUJ'uble ::\Iember tell us wh;' permission 
is given for newspapers to lise ordinary printing paper while removing control 
from newsprint generally? This sl'J'iollsly aff('d'l the qllantit~, available for book 
publoisbers? 
. The Honourable Sri C. Ujagopalachari: ~ewspapei's have been specifically. 
t-old not to use other t.ban newsprillt. pprmi~sioll is not given for printing news-
papers on ordinar.\' printing paper. 

Mr. Kanu Subed&r: 1 am ::(lad to IWnJ' that-; bllt is the Honoul'Uble Member 
.aware that Capital, ltidian Finance, and a couple of dozen other ~wspapers 
and high class weeklie!-l are all prilltpd in pl'intilW paper and not. newsprint and 
tha .. this is a depl'edation on ()J'din:II'~- pl'illting poper the produetion of which bas 
.fal'iell last year? An;1 why is t.he community being thus deprived of the yery 
re"Jrided suppl~' <If printin.g paper in f'l\'om· of Iwwspnpers? 

The ~onourable Sri C. Rajagopalachari: Tlt-:, word 'newspaper' was used. in 
this connection by me and in the communiques wit.h refe.rence to dailv news-
p"Ptr~. If the Honourabl~ Member i" referring t-o weekly or monthly ·periodi-
-l!als. It would be a hardshIp to co~el them to use newsprint. But no orders 
.can be passed witb reference to particular newspapers. If we do -not allow .. . . 
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printing paper to be used by weeklies and monthlies and compel all· of them to 
use newsprint. only it would create a great deal of hardship. • 

Kr. Tamizudain Dan: Will the restrictions on the starting of fresh news-
papers be removed or relaxed frQlll April next? . 

The Honourable Sri C. Rajagopalachari: Any person may s~rt a daily news-
paper· from the 1st April 1947 if he is able to get newsprint. and subscribers. • 

Sri X. Ananthuayanam Ayyangar: Are Goyernment satis~ed that by such 
relaxation there will not be a· scramble in the market for ~ewspapers and some 
of the poorer newspapers will not be starved while the richer ones Hilly be 
able to get much more than .the quota? 

The Honourable Sri C. Rajagopalachari: That was one of the considera~iol;ls 
to be weighed in the balanee; but on the whole all the people concerned were m 
favour of relaxation. • 

Sri K. Ananthasayanam A.yyangar: Was not there any dissentient voice 
from th(' smaller newspapers and the more reee.nt newspapers? 

'i'he Honourable Sri C. Rajagopalachari: When I last lllet them the smaller 
new·spapers were well represented and they did not raise auy dissentient voice. 
Of course there might have been doubts ill their minds but they did not press 
them. 

Shri Sri Prakasa: Will the Honourable Member lift control from other things 
also in the same way? ~ • 

The Honourable Sri C. Rajagopalachari: A question or a Resolution may be 
put down on that point. 

Dr. Zia Uddin Ahmad: Is it not a. fact that Government have complete 
control.over the issue of newspapers beeause they have control over the distribu-
tion of newsprint, and without newsprint they cannot start & paper? 

The Honourable Sri C. Rajagopalachari: The control over the newsprint is 
retained to some extent but. not with r(>ferenee to particular newspapers. 

OVER-STAFFED SUPPLY DEPARTMENT. 

787. ·Sri R. Venkataaubba Reddiar: Will the Honourable the "Member for 
. Industries and Supplies be pleased to Rtate whether Government are aware thafl 
the Supplies Department is over staffed? 

The Honourable ~ri C. Rajagopalachari: No, Sir. All posts have up to now 
been on a temporary basis and are extended from t.ime to time ollly aft,er their 
necessit.y has been establislwd. 'J'he sb'Pllgth 011 1st September 1945 was 
Bxecutive 2,313, clerical 41,725. On 1st January 1947, Executive 1,071, clerical 
24,718. All existing sanctions expimd 011 fh(> 28th FebrUlll'~" 1947. and the staR 
to be retained after that date is heill~ pxaminecl in detail to 'enRure thut only 
those posts which are reall.v n(>cpssary shall be retained. • 

Sri X. AnanthasayanamAyyangar: When does the Honourable Member 
propose to close this department? 

The Honourable Sri C. Rajagopalachari: If it is the gf'lteral desire that the 
department should be closed it will be closed provided it is cOllsistK'mt ,,,iih 
"fficien~ of administ.ration. 

Xr •• anu Subedar: How (loes tlw Honoul"Hbl(> l\fembpl' I'xplain the faet that 
for next year the budget grant in his department is higher than for the pfe.vioU8 
vear, and how does Iw propORe to I'c'coneile thai· with nis statement thllt he is 
reducing both ex(>cutJve and p,leric'a1 stnff? • 

The Honourable Sri C. RajagopaJachari: I said that on 1st September 1945 
the strength was respectively 2,313 and 41,'i'25 and that on 1st January 1947 it • 
was 1,071 and ~,718: . I am no~ quite able to see the connect~on betwe~.this 
and the budget proVISIOn; but 1£ the R"oUl'able Member wdl put down a 
questiol! 1 will be able to look into the m"ltter. . . ... 
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Shri Sri Prakas&: "V hat is the available number of hours that each member 
of the staff is expeoted to work per d&y.~ •. 

'!'he Hoaourable ~ri C. :B.alagop&lachar1: The working hOll!"!; fixed for offices 
are being followed; and the working period ma,y Ita easily caloulated. 

• bu>BOVEJrUilNT oir OLD BBNABlIS RoAD BETW.BlilN C:IulmlTALA. AliD SHB4KHAI,A. 

788. ·1Ir. lIagendranath Mukhopadhyay: (a.) With reference to the replY.· 
given on the 11th N~vember. 1946 to UIlllta.rred question No. 44 regarding im-
provement of old Benares Road between Ghandita.l& and SheakhaJ.e. wjll the 
Honourable Member for Transport be pleased to stat,e whether he has received. 
any ~ly to the Government of India. letters No. n-5 (46) dated the 2nQ 811~ ~th. 
lanu~ry, 1947, from the Bengal Government in connection with the pej;itions. 
dated \the l3th and 26th November and 30th December, 1946 addressed to ~ 
Honourable Member by the persons living· in the Hcioghly District'i If not, do 
Government propose to call for e. reply in the matter? 
, (b) Has the attention of Government of India been drawn to the NationaLi>lt 

Oaloutta, dated the 27th Deoember, 1946 and the Hindu.tan Standard, Oaleultla 
dated the 29th December, 1946 publishing communications from the persona 
living in the Hooghly District? 

(0) Axe Government aware that the Chanditala-Sheakhale. portion of theOld 
Benares Road is an important one, both for industrial and agricultural purPoses, 
as is admitted by the Europeans and the Indians as well a.s Government officials, 
and a.s such, the scheme was approved and sanctioned by the Govemment of 
India in 1939 and the work of construction was taken up in 1940 and theamounfl 
of Rs. 1,78,000 was spent from the Central Road Fund by the Bengal Govern-
ment? 

(d) If the answers to (b) and (c) are in the affirmative, do Government pro-
pose to infomi the Hous~ when the work will be re-started by the"'Eenga\ Govern-
ment for the improvement of the Old Benares Road between . Chandltale. and 
Sheakhala? 

The Honourable Dr. John ltatthai: (8) No. The two letters referred to did 
not call for a reply. 
OO~ . 
(e) and (d). The importance of this road has been urged in the press reports 

mentioned in part (b) of this question and aJeq in representations received from 
the inhabitantS of the locality. I would refer the Honourable Member to the 
replies given in this House to his questions Nos. 48 and 44 on 27th February and 
11th November 1946. I have nothing further to add. 

Shri Sri Pra.kasa: May I know how this road is called the Old Benares Road 
and what hss Benares to do with Chandita1a-She,akhala? 

. '!'hlf' B.oDoura.ble Dr. ~ )(at.thai·: I imagine it is part. of the Grand Trunk 
Road that passes through or near Benares. That is my impression. -

SuPPLy OJ!' UNIFORMS'TO POOR PAID STAFF OJ!' THE ENOJNEElUNO DEPOT ON THE 
HO'WllAH DrvrSION OJ!' E. I.· HAn.WAY. 

789 •• JIr. Bagendr&nath ](ukbopadhy&y: (a) Will the Honourable ¥e~ber 
for Railways be pleased to state whether Government are aware of the fact that 
tihe Eyt Indian Railway have sanctioned uniforms to be supplied to poor paid 
staff d the Engineering Department? 

(b) If so, are Government aware that the Howrah Divisionat'Authorlties are 
not giving etJect to" those orders? 

(c) Do Government propose to supply the said staff with the uniforms? 
The H(JIl()U1'&l)le Dr • .John Xa.tthai: (8) On the presumption that the Questio~ 

1"efews.to t.he supply of unifonns to() such .lower paid Permanent Way staff of the 
iEmrineering Department ns Bre not ~tlp.d to them under existing orders, the 
repJ v ~ in tlte negative. ,. - • • 
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° (b) The allegat,ion is not c·orrect. 

(c) The question of supplyitvl" certain items of dothing as uniform to Perman-
ent Way Mates, Keymen and Gangmen is now under consideration by the E. I •. 
Railway Administration. . .• 

Shri Sri Prataaa: Will the Honourable M;ember kindly see that the amounh 
of cloth consumed in these uniforms is not more than the amount. granted to the 
oivilian population on an average? . 

"rile l[onolU'able Dr. 101m Matthai: I should think it extremely unlikely that 
it would exceed that . 

. Shri Sri PrakatIa: Are we to take it seriously that in 11 yards of cloth,·8. full 
uniform can be made? . • . • 

The Honourable Dr. John Ifattb&i: As a mRtter of fact the uniforms in ques-
tiOli. aro- woolIf>1l clothing and supplit'd onl:v once in four years. 
ASSISTA.XCE TO THE BIO-CHEMIOAL AND SYNTHETICAL PRODUCTS LTD., HYDERABA.D 

(DEcoAN). 
·790. ·1Ir. Manu Subedar: (a) Will the Seeretary of the Food Department 

be pleased to state the nature of the assistance, which Government have agreecl 
to give to the Bio-chemical and Synthetical ProductR Ltd., Hyderabad (Decaan)? 

(b) Is this company registered in British India or in Hyderahad (Decc~Il)? 
(c) Is the dominant interest in thIS companv Indian or non.IncliaD? 
(d) What is the p~"1'888 of this company in the matfino of ,-.... , 
(e) When is the supply expected to be available? 
(f) At what price will this supply be made available to Provincial Govern-

ments, who wish to use it to improve the diet of the people? 
1Ir. :It. L. Panjabi: (a) The J:.'ood Department have assured the Biochemical 

and ~ynthetic Products Ltd. that they would support their legitimate requests 
to other Departments and the province concerned for expediting the ~nstruction 
and maint.aining the production of the proposed factor.'". 

(b) The Company is registered under the Indian Companies Act (1913), with 
its registered Head Office at Secllnderabad. 

(0) Government have been informed that it is exclusively Indian. 
(d) The Company has sent one of its Directors abroad for purchasing 

machinery and is negotiating with t.he n. P. Goverllment for It suit,able site and 
for reservation of the requisite quantit~, of molasses. 

(e) It cannot be said when the factor.,· win he ill p1.'Oduction, but the Com-
pany is proceedi~g with all possible speed. 

(f) There is no commitment t.hat the PJ"Ovincial Governments will bu.v the 
product., but the Company has given an Ilksurance that they will try t., make 
supplies available at -/6/- per lb., which is the rate suggested by the Speeial 
Officer appointed by Government to in-quire into t·his ind,ust.ry. 

1Ir. )[anu Subedar: May I know what st-eps Government are taking to ensure 
purity of the articles produced aud also to enfiUl"e that unreasonable prices would 
not be Jlharged, since this is not a competitive production in India? 

Kr. E. L. Panja.bi: The eompan.,- has not been gi,,~n any guaranteed offtake 
by Government. It will thf'l"(·fore 1)(' in its own interest to prepare a ;roduct 
which conforms to the specinNlf.iolls of food-yeast and to prepare it at a fair price. 

.. 

Kr; Kanu Subeda.r: 'What sort of standard or inspection will.Govemmeni 
impose on this company, as these nrticles mil go into the dietary of peop'e, to . 
16ethat the yeast and various other things produced will be of Imitable quality • 
and Buitable standard and not deleterious tQ the peopl!'? 

Xl. E. L. Panjabl: The same check c~~he prod,uets l\·m be applied -as'inOthe 
Oase of .ot~er products manufactured in thjgt country. . . . ... _.11 Sllbedar: Has this company askpd for any.financial help frOm \he· 
Governmelii.of India? 

o . • 
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Mr. 1[. L. Panjabi: No, Sir: . 
lIr. J(anu Subedar: Are t.hey getting any finqllcial help from the Governmen~ 

of Hyderabad where it has been put up; If so, what is the amount of Hyderabad. 
• State interest in 'this company"! 

111'. 1[. L. Panjabi: I have said,that the company is registered in Secundera-
bad. We have no information whether it hus received any. financial assistance 
from any other sour(:e. ' 

Sri K. a&nthasayanam Ayyangar: What are the peculiar natural facilities 
in I:;ecup-derabad b.v Wity of raw produce, ill ordcr to start such an industry there? 

Mr.( 1[. L. Panjabi: The company actually proposes to start a factory in the 
U. l~. \,The only facility at I:;ecunderabad fOI' registration is that the promoters 
happen to be there. 

FIxATION OF :FODDEB PRICES. 
791. ·Sri V. O. VelliDgiri Gounder: Will the Secretary of the Department; of 

Agriculture be pleased to refer to his answer to starred question No. 119 asked 
on 7th February 1947, regarding the fixation of fodder prices and state: 

(a) what are the schemes for importing fodder; 
(b) the kind of fodder proposed to be imported; 
(c) the source from which it will be imported; 
(d) how its cost will compare with the rates prevailing in different parts of 

the country for different kinds of fodder; and 
(e) the places to which Government propose to supply the imported fodder? 
Sir Pheroze Daregat: (a), (b) and (c). Information on the three points 

raised is given in my reply to part (a) of (~uestion No. 784 asked by Mr. Paliwal 
todl\Y. 

.. (d) and (e). A statement is placed on the table. 

8tat~ 

Import price per Internal pri{'~ per Allocations in tons f 
maund mound. what h!l.l! been recei ved 

C. I. F. Bomba.y. 

--
Wheat brlln Rs.8/2/- Rs. 4'4/- to 10/-/- Sind: 8287 

Bombay 3751 
N.W.F.P. 1000 
Delhi . 1500 
States 76 

• • Total. 11,613 --Oats Rs. 11/1/- Rs. 6/10/. t·o 16/-1- Bengal 1000 
Bihar 11150 
Sind 100 

• Baluchistan 40 
Stat-es 671 --Total 7,361 -

Cotto';: Seed. Re.9/13/. Re. 4/1.2/- to,16/·1- Bombay 5,000 

Co~fluten . • Rs. 7/13/. plus ... Bombay 100 - I 
freight and insur-
ance. I - , 

. iii V. O. VeUiDglri GoUDder: May I know wltat subsidy Government are ;;;; 
ing to equalise prices as between i~rted and indigenous products? 

. Sir Pher.oze Daraga\: I beliFve a certain amount of subsidy is gkfh to plO-
moinl ~vemments ~or such distribution. I have not got 'he fi§Urs ~th me 

~ • DOW. -, 

• • 

.. 
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(b) WRITTEN ANSWERS -
FOOD FACTORiES STARTED DURING THE WAR. 

loot 

'192. ·Sri V. C. VeUiDgiri Gounder: Will the Secretary of the Food Depart-
ment be pleased to state: . • 

(a) the number and varieties of foOd factories started during the wa·r; 
(b) how many have stopped working now; 
(c) what are the factories the Provincial Governments iniend acquiring; 
(d) where these factories are situated; 
(e) wha.t help Government are giving to factories which are catering to the 

needs of the civil market; . 
(f) to what extent the food requirements of the Army are met by these. 

factories as compared with the imported food stuffs; and • 
(g) how Government propose to dispose of the rest of the factories which are 

not working now? 
- Kr. B:. L. Panjabi: (a) During the War, Government maintained 21 installa-

tions and obtained supplies from 515 private factories, the majority of which were 
started during the War. Details of these factories are given in the statement laid 
on the table of the House. 

(b) Only two installations are now maintained by Government and supplies 
are obtained from 46 private factories. The number of private factories which 
have stopped working is not known. 

(c) and (d). Provincial Governments have already taken over the Cheese 
Factory at Anand and the Fruit Processing Factory at Peshawar. The N.W.F.P. 
Government have offered to take over the Fruit Canning Factory at Nasarpur. 

(e) Government have made available to the extent possible controlled materials 
required by these factories and have appointed five planning panels to recom-
mend plans for development of food products manufactured in these factories. 

(f) Lists of ite_ supplied by Indian factories and those impOTted from abroad 
are placed on the table of the House. It has now been decided that imported 
items should in future be procured in India to the extent these items satisfy the 
prescribed specifications. . 

(g) Surplus factories have been reported to the Director General, Disposals, 
who is responsible for the disposal of surplus Government installation!!. 

STATEKENT I 
Section' A '-List of Government Factories. 

.eat De\Vdration Factories 

Dehydrated Onions & PotatoeR 

'Fruits Dried 

Fruits Tinned 

Q/leese Factory . 

Ghee (Milk) 

(Ble~di~ Factory) 

• • • 

Govermnent 
installations In production BtoppPd 

utilised during at pref'ent prod1.V!tion 
war 

(I) (2) (3) 

~--- .. 
Nil 9 

:l Nil 3 
• XiI 1 • 

N~ I. 

Xil 

21 

, 6 ~ • • 
2 4 

• . 2 ]9 

• 

• 

• 
• 

• 
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t:;ection ' B '-List of non-Governm8llt Factories •. 

Foodstuif8 

1 . .AmI,. Sweet 

2. Asporbio Acid Tablets 
. I 

• .3. Bo\kin~ Powder 

4. RarJey Pe-1I1 

5. Beer and RUlI1 

'7. Butter Tinned 

-So C~utdley "11d Pickles 

9. \:~ig:1I''' , 

to. Cjg.~rette" imd Tob&c(lO . 

11. Cinn.'1man Powder 

~2. Coffee Ground 

13. Condiment- Powdf'l', ('urry Powdflr, )(u~tnrd '~nd 
Peppel' n I'Olwd Refined. 

J 4.. Corn }4'1oul' 

~6, Egg Powder. 

] 7. E,..:-.ent'*" of (irdt·kon, Lt"unon, Vanihl., et·f: •• 

18. Fi~h Dried lind ~moked 

19. Fruit ~ l'illlletl 

'20. Gel"tine 

21; Golden Syrup 

'22. Honey. 

~3. Jams and){:\rmalnde 

'24.. Jellie~ A_sol't,·d 

25. Lime, Lemoll .Jllir'c IIml Cordials 

26. :llirg-lI·in .. 

~7. 1I .• r1u'\l"dc 

28. Malt, 

29 . .o~tmtMI 

'30. Oil .,,·,ke . .. . 
~·U. Oil Cooking R"filled (Gtollndnllt lind SalMi OUR) 

, 

'fotal number of 
factories utiliiled 

duriDg war 

1 

1 

3 

\I 

12 

26 

3 

17 

10 

72 

2 

,'} 

3 

2 

4 

12 

10 

6 

3 

49 

13 

[10TH MAR. 1947 . 
Number of flloCtori_ 

,supplying 
Government at 

present 

Nil 

Nil 

• 3 

Nil 

• • 

Nil 

Nit 

Nil 

• i 
Nil • • 

-------------,r-------------~~-------------------4.'~----.____ 
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• 
Foodstuff .. 

31. ODiOJls, Potatoes and Yegetablell Dehydra1Ald • 

33. RlIllDet Powder/Tablets 

3 •• Sago 

.35 • .salt Refin.,.1 . 

37. ~llglU' . 

311. TOlu'~t~ Tinn.,.l 

.e. Vinegar 

U. Yeaf;t Extr.wt 

Tot~1 

Stotetnellt I I 

'IotA} Dumber of 
faetories utiliKed 

during war 

S3 

2 

1 

16 

7 

7 

22 

2 

515 

;603 

supplying 
Govill'lllJl8ilt at 

present • ~
umber of fACtories 

Nil 

1 

Nil 

XiI 

14 

Nil 

.16 

Nil 

XiI 

Items reqwud 101" Ote 31'my 'Wltic" are obl.a;lIed Irom Indian f'acforits.-Cigarettes, 
Vanaspati, Refined salt. Margarine, Renr1'et'Tablet~, CUITY PO\\'del', Pepper Ground Refined, 
:Mustard, Sugar. 

ltemB nquil'ed lOT the A.fflLy which are imported IToIJ~ ·ab,·oao'.-Bacon Tinned, Baking 
Powder. Beans Canned, Beef Pre~, Mutton Pres, M. '1It: V., Variety !\Jeat~, Luncheon M~t, 
Biscuits fancy, Biscuits Service, Chee~e Tinned, Chocoliite Vit .• Cocoa. Powder,. Cornflour, 
Her.ngs Tinned, Salmon Ti'nnt'd, Fruit dried, }4'l'Uit Tinn4d, Jam, 
Marmalade, Golden Syl'1lP, Honf>~', Margarine, M.ilk Po", del' Skim, 
Mustard, Oatrnl'31, Onions Dehyd. Pickles, Potatoes Tinned, Potatoes Dehydrated, SaulIIgea 
Tinaed, Veg. Tinned, Veg. Dehydrated Yea,t ne~sicated, .-\ITOWl'oot, Bengers Food, Gelatine 

·ar Jelly Crystal~, ~J.altrd Milk, l\leat ~xt-l'act, Ovaitine, Vinegar, Lime .1ui(·e Cordial. 
Campagne, Compound Vito Tabs. 

ScARCITY OF mON PIPES, SHEET!'!, FENCING WIRE, ETC., ]<'OR FAIU.f·U~E. 

193. *Sri V. C. Vellin&iri GOliDder: (a) Will the Secretary of the Depar" 
ment of Agriculture be pelasE'd in state whether Government are aware of the. 
difticulty experienced by thE' agriculturists on accoW1t of the scarcity of iron 
"Pipes, l'hepts, ft>Being win>s, etc., fOl' farm lIl'1t<' 

(It) Do Govenlment propose to allot more of slloh things to the Provinces 11 
_ (c) Do Government propose to consider the adrisability of ear ma.rking such 

allotments separately for Agricultural purposes and supplying them thfough the 
Provincial-Agricultural Departments? ' • .. Sir Phetoze lClaregat: (a) YP;:. • 

• (':» and (c). Government have allotted 200,000 tons of liteel to Provincial. 
'Governments to meet the requirements of small consumers and for private build-
ing. Provincial Govenlments are being asked tQ make s~litable allotmEltltl! from 
this amount for agricultul'lll purposes. 'Jbis steel is made over by the Controller 
110 lilen\ed dealers in such cRtegol'ie!; fiS miY be desired by PrOl'inci8le G9verv-
-manti! and the latter will then a.rrange for the further distributioll of this steel for • 
a~cultUr:l. purposes either through l' .. tail neal!'l'':: or' tho~(gb thf'ir .l\gricultl1;8;" 
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De:partments. In addition quotas have been given for steel proc.essing industries 
which manufacture implements and machinery, inclJIding those required for agri-
cultural purposes. It is not considered feasible at the present stage to increase 
t~ Provincial allotments as other essential requirements have also to be met. • 

DE LA YIN PAYlrfElfT8 OF DUES TO DISCHARG:ED STAFF OF THE CALCUTTA BBANOH 
OF TnlBER DIRECTORATE. 

194. -Sri B.. VeDk&tasubba Reddiar: Will the Honourable' Member for 
Industries and Supplies be pleased to state: 

- (a) w,hetner the attention of Government has been drawn to an artisle under 
the he~ing "Round the Metropolis" and sub heading "Efficiency" in the Even-
iug. ~l·\\S oI. the lIi/l-lJ/l.xttll/ lillleN, datl·t1 4th j,'t'IJl'lHu'.', 1!14/, relating to the 
dela-y in 'the payment of dues of many of the staff who were discharged from ser-
vice as a. result of the abolition of the Calcutta branch of the Timber Directora~ 
at the end of 1945; 

(b) if the facts stated therein are true, the reasons for the delayin paymeni 
.and the persons who ~re responsible for such 'delay; and 

(c) whether any steps a-rebeing taken to expedite payment and whether any 
aation is being taken against those responsible for the delay? 

The Hoaourable Sri o. B.&i&l0paJac.b.ari: (a) and (b). Government's atten-
tion has been drawn to the article in question. The fact is that while claims 
relating to pay, bonus and gratuity of the retrenched employees in question were 
settled claims relating to the payment of incrpased Dearness Allowance sanction-
ed at a later date with retrospective effect ",:ere not settled. The delay is un~ 
fortunate, and is regretted. Dearness Allowance with retrospective effect from 
the 1st July 1944 was sanctioned by t.he Govern1llf\nt of India on the 22nd ~.farch 
1946 only. The preparation of bills for this claim could not be taken up. before 
August 1946 'due to abnormal rush of work owing to amalgamation or the various 
regional wings (D,G.M.P., C.C.P.M., etc.) with the D.G.I. & S. This bill was 
unfortunately returned by the C_S.A. Calcutta, on the 22nd November 1946 with 
some audit objections, and for recllf'ting. It has F.\ubsequently been resubmitted 
to the C.S.A., Calcutta, early in February 1947. 

(c) Yes, Sir. Steps have been taken to expedite payments. The officers who 
were looking after this work have already left our Department or are dead and at 

, this stage, it is not considered worth while to pursue this matter further. 
Qu ALIFICATlON FOR THE POST OF CHIEF MEDICAL AND HEALTH OFFICERS ON 

- RAlLWAYS 

195. ·Seth Sukhdev: With reference to the reply to parts (a) and (b) of 
. starred ,\uestion No_ 113 asked on 31st OctobEJr, 1946, regarding the qualifications 

for the post of Chief Medical and Health Officer on Railways, will the Honour-
able Member for Railways· be pleased to state: 

(a) whether it is a general rule on the Railways that new conditions be relax-
ed in favour of employees who joined service prior to the date of the orders 
preAcribinO" such condition!"; if not, why a special exemption was Dlade in favour 
of Medical Officers; • 

(b) if the reply to the first portion of part (a) be in the affirmative whe\her 
Governntent propose to apply such exemption in the case of employees of th& 
North 'West.ern Railway, who under a recent order are required to pass the First 
Aid ex~ation as a "Condition for gettin~ increments and promotion; 

(c) the budgetted amount of expenses during the ye!"r 1946-47, for (i) sanita-
cion, ancl (ii) mediclal relief on the North Western RailwlI,y; 

(d~ 'ihethcr it is a fact that sanitation has. recently been transferred to the 
medical department on the North We~rn RaIlway; and . 

(e) whet.hey Govemmeni propos~ to create a post of Deputy Chief eM'edical 
• ()fficer, for Sanitation aIfd Public Health work on the North Western ;R~nway:; 
, if not, what bther st~PB ffre proposed to 8e taken to ensure proper sattiiltlOn? 

• 
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The HOJ!oura.ble Dr . .John lIatthai: (8) It is the general practice when new 

conditions are introduced not to apply them in such a way as to cause hardship 
to persons already in' service.· Each case is, however, dealt with on its merits. 

(b) No. It has been made obligatory for staff of certain categories to paIS 
in first aid in the interests of the welfare of the travelling public. It has, there-
fore, been found necessary to make the grant of increments and promotion to 
all such staff irrespective of the date. of appointment. dependent 011 the passing 
of an exuminution in first aid. 

(c) The budgetted amount of expenditure during the year 1940-4. is as· 
under:-

RB • . 
(i) Sanitl'lt.ioll 1,3,85,000 

(ii) :Medical relief 12,51,000 
(<1) The control of sanitation of the larger colonies and larger station;; has been 

tran);ferred to the Medical Branch. 
(e) No. The Chief Medical Officer has sufficient theoretical and practical: 

training and experience to look after the sanitation of the railwa.v. The latter 
portion of the question does not arise. 

ABOLITION OF THE METHOD OF SELECTION IN N. W . RAILWAY FOR POSTS IN A S..u..u.y 
OF Rs. 400 OR -MORE 

796. *Seth Sukhdev: Will the Honourable Member for Railways btl pleased 
to~~: . 

(a) whether the attention of Government has been .drawn to an article under-
the heading "Competitive Examination only Test for merit" appearing in the 
Railwag Herald, Karachi, dated the 6th January 1947 regarding the method of 
selections to higher g)'ndes based on confidential report-s on the North Western 
Railway; . 

(b) whet.her Government propose to dispense with the system of maintaining 
confident-ial reports for. ~tnff; if nat, why not: and 

(c) whether Government propose to abolish selections for posts carrying &. 
salary of Rs. 400 or over, if not, what improvements are proposed to be made 
in the matter of selections 7 

The Honourable pr. John Katthai: (1\) Government. have seell the article 
referred to. 

(b) No. Vel'j definite instructions regarding the preparation of confidential 
reports have been prescribed by Government and these emphasise the responsi-
bility of reporting officers in exercising care and judgment when l't:lporting on 
persons under them. In this connection, attention is invited to rules 1615 and' 
1619 of the State 'Railway Establishment Code, Volume 1. As confidential 
reports form the basis of assessing the work. ability, conduct and fitness for· 
advancement of both gazetted and non-gazetted railway servants, Government· 
do not propose to do away with them. • 
~1 • . 

(cJ No. Government have no reason to he.1ieve that there is any lack of con-· 
ndence among staff regarding selections for promotkn and Rccordingl;v do not; 
consider th~t any change in the present system is called for. • • 

RECRUITMENT AND PROMO"nON OF STAFF ON N .• W. RAILWAY 

19'1. *Seth Sukhdev: (a) Will the Honouraj)le Member for Railw:ys be 
• pleased to state whether the a.ttention of Government has been drawn to' the • 

proceedings of the Hindu and Sikh Railwaymen's Federation meeting held ati 
Lahore on 25th December 1946? •• . 

(b} ~hat policy do Government ~rop~e to pursue in view of the complaints-
in Resolution Nos. 1 and 2 regarding the methods of r6£ruitm1mt imd promotioIf ~ 
of staff i\l ~e North Wes~rn Railway on a communal basis? .. .. .. . --" 
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--rile Honoura.ble Dr. Jolmliattha.i.: (a) Yes. ' • 
(b) As regards the first ,Resolution, I would refer the Honourable Member to 

paras. 5(b) aud 6 of the ,M;emorandul1l of l::)uplefuentary Instructious issued in 
~onnection with the Government of India, Home Department Resolution No. 
l<' 14/17-13ji33:Ests., dated the 4th July 1934, a copy Of which is in the Library 
of the House. Para. 5(b) referred to prescribes the minimum percentage fixed 
for the recruitment of ;Muslims on the N. W. Rail way. In regal'if to the second 

• Resolution, the rules for the constitution of Selection Boards are designed with 
the object of giving persons of all communities a fair deal and Govemment do not 
considelfthatSelection Boards on the N. W. Railway act contrarY to this policy. 
Goveminent do not consider the complaints made in ~the latter pa;t of each of. the 
Resolutiollii mentioned justified and do not, therefore, feel th~t a chau'ge in the 
existing rules and procedure is (~dled for. 

LATE RUNNING OF TRAINS ON E. 1. .AND O. T. RAILw.&.yS 

798. *)[r. )[adandhari Singh: (a) Will the Honourable Member for Rail-
o ways be pleased to state whether Government are aware that the trains on t.he 
, East Indian and the Oudh and Tirhut Railways run late? 

(b) If so, what are the reasons therefor? 
(c) Do Government propose to take steps to see that these trains run in time? 
The Honourable Dr. J<>hn: Katthai: (a) Some of the trains on the East Indian 

,Railway and O. T. Railway haTe been l'uBuing late. 
(b) The chief causes of unpunctuality are, heavy loads of trains, poor quality 

'of coal, engineering restrictions, frequent misuse of alarm chains, delays ai 
'siations to accommodate heavy passenger traffic and occasional civil disturbances. 

(c) The running of pa.ssenger trains is closely and regularly scrutipised by 
officers of the 'rransportation Departments and disciplinary action is taken against 
lltmlf responsible for avoidable delays. ' 

Hailway Administrottions are doing everything in their power to ensure punc-
tual running of train!' and the late~t reports from the E. I. and O. T. Railways 
sho,,' that some improvement in punct,uaiity has been made. 

PROI'"IT '1'0 DELHI RATIONINH DEPARTJII»NT IN HANDLING WHEAT AND RIOi: 
799. *)(r. Jladandhari Singh: (a) \Vill the Secretary of the Food Depart-

ment be pleased to state whether it is a. fact that the Delhi Rationing Depart-
,ment have made a profit in handling wheat and rice for consumption in the city? 

(b) If so, what is the amount of profit? 
(c) Why was this profit made? 
(d) How do Govenllnent propose to utilize the amount? 
lIlr. It. L. Panj .. bi: The atto('ntion o{the Honourahle Member is invit.ed to 

"the rt'pl~' gh't.'u b~- IllP k ;;talTt'd l}lh'stion :\0, 5ii7 b:' Shri D. P. KarHlArkrlr on 
th~ :J3th Fehl·uary. 1947. 
LIF'J'lNq OF ('()~TROI.S ON GROUND~{:'l' On~ AND CAKE, SUNHEMP SEEDS,'CQVONUT, 

ETC. 

800 .• *Prof. N. G. Rang .. : Will t.he Secretary of the Food DepArtment be 
"pIeasld to state: 

. , ~ 

(a). whether it is"a fact tha,t the controls over the supplies, movements a.nd 
prices of groundnut, groundn1¥;-oil and cake, sunhemp seeds, coconut, coconu~ 

• ,oil and cake have been instituted in Madras on the advice of the Government of. 
India; 

(b) ~hethel' Government are awar~that the prices ~f a~l these articles have 
gone uv by nelll'ly 25 per cent. after Ihe controia were matituted. and t.)1at mos, 

<of the semi-nianufactur&d items of these controlled goods have gone out Qf the 
market; • ~ 

",'~ 
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(c) whether Government are a:'lll'are that while the price ·of gl'Ou~dnllt if! fixld 
at Hs. 11 pe:." bag, that of groundnut cake is fixed at Rs. 7-8-0 per bag; and 

(d) whether Government propose to consider the advisability of lifting these 
controls in view of their defecib1' 
, Mr. E. L. Panjabi: (a) Control over the movement and prices of ground.nut~ 

groundnut oil and coconut oil was introduced by the Government of Madras on 
the advice of the Central Government, following-the resolutions paRs·:d at the 
Conferences of representatives of the Provincial Governments and the States 
concerned. Control over groundnut cake. coconut and coconut cake and sun-
hemp was instituted by the GOYenlmE'nt of Madras without reference to the 
Central Government. ' 

(b) Complaints of rising' prices. were received in regard to. edibJ.? oils and 
groundnut kernel. Only coconut 011 was reported to be not available lD the free 
market. 

(c) Ex-mill pri~es of groundnut cake ranged between Rs. 6-1~0 to Rs. 7-7-0 
per bag of 160 Ibs. as against Hs. 16-8-0 per bag of'unshelled groundnut. 

(d) The Government of India. have re-examined the whole question and have \ 
announced their decision to decontrol entirely all edible oil-seeds and oils except 
copra and coconut oil. Oil cakes are being controlled by the ·Provincial Govern-
ments. 
CONSTRUCTION OF RAILWAY LINE BETWEEN ONGOLE AND CuMBHUM via ADDAma-

AND DABISI. 

801. *Pro!. N. G. R&D.ga: Will the HonoUrable Member for Railwals be 
pleased to state: . . 

(8) whether Government are aware tha.t there was a Bcheme for constnlc~ 
a Ra.ilway line between Ongole (in Guntur District) and Cumbhum (in Kurnoo1 
District)" via Addailki and Darisi; 

(b) whether Government are aware that this hinter-land, which produces 
tobacco, groundnut and paddy crops and which is also liable to famines at fre-
quent intervals is badly in need C?f Ruch [l railway both for developing if'.$ 
resourCfS and also as a famine-insurance measure; and 

(c) whether Government propose to investigate this scheme again? 
The Honourable Dr. John JIla.tth&!: (a) No, Sir. There has been nl) pJ;oposal 

for constructing a railway line from Ongole (in Guntur District) to CU!Dbhum (m 
Kurnool District) via Addanki and Darisi, nor is 'such a project in view at the 
present time. ' . ., 

(b) Government have no information in this regard but the area mentioned by 
the Honourable Member is served by & 'Broad Gauge line on the east !lnd & 
Metre Gauge line on the west separated by about 60 miles Rnd primfJ,1acie it; 
seems that the area could be developed adequately by road transport. 

( c) Construction' of this line was not mooted by the Provincial Government at 
the general meeting. with t.he Railway Board in November 1944 when cotJsidering 
the question of .post-war railway development in the province of ;Madras. As 
there has been a change in Government since then, the Madras Government W~M 
addresled recently' asking whet-her they would like'to add to or amend in aoy 
w.ay the list of approved projects framed a.s a result; of the previous meeting in 
November 1944. A reply to this communication is still awaited and if as a l'estIlt 
01 this reference, the Provincial Government 'recommended the. invesf.i!1'ation. of 
this project, Government would no doubt consider the questibn favourably. a . 

• NON-IssUll 0:11' RAILWAY TrouTS i'BoM.RA.n>UB STATIOI'" 
802. *1Ir. G. B. Dam: (a) Will the Honourable Member for RBilw'i.vA. be 

pleased to state whether Government arl'!. aware that railwa.., tickets werp nofi 
issued for mallY stations from Raipur R~wayBtation during the mOl"f.b. of' 
Decem"ey., 19161 0.· ~ 
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,(b) ,Are Gbvenuueni aware that one receipt fur four or more passengers was 

issued instead of one t·icket or one receipt for each_passenger? • 
(c) Are Government aware that passengers had to search' for companiona 

bound for the same destinations and at times hadeto suffer loss when they could 
Ifot find such .companions, and obtain receipts 01', tickets for the~r destinat.ions? 

(d) What IS the reason for the shortage of tickets and receipts? . 
The Honourable Dr • .John Jlatth&i: (a) :No. Government are iufol'lucil that 

·passengers from Raipur statioIf have not been refused railway tickets, although 
on occasions, printed card tickets have not been available for certain destinations 
and pltp~r tickets have bet:n issued instead. ~ 

(b) Yes. In sOlTle instanees, paper ticli:f'tf; have been issued to groups of 
passen~rs . 

. \c) Paper tickets have been isslled to individual passengers as well as to 
groups; but it is possible that the issue of tid,ets to groups caused inconycnience 
.to certain members of t.he travelling public. 

(d) The shortage of IJrinted tickets on the B. N. Railway has heen i1ue to 
(i) enhanced demand in consequence of the heavy increase in passenger traffic, 

J and (li) dislocation in the B. ~. Railway Printing Press following communal dis-
.turbances ~n Calcuttn. Happily the position has now improved and sufficient 
·stocks of printed tickets are available at aU stations on the B. ~. Railway, 
:including Baipur. 

GRANT FOR IMPROVEMENT AND PRoDUCTION OF BETEL· NUTS 

"'803. ·Sri A. E. Jlenon: With reference to the reply to part (a) of my 
'Starred question No. 405, asked on 11th November, 1946, regaMing the granti for 
improvement and production of betel-nuts, will the Secretary of the Department 
of Agriculture be pleased to state: . 

(8) whether the grant of 5 lakhs referred to therein as being proposed to be 
'made for the purpose of financing measures designed to improve the pllOduction 
.and marketing of .betel-nuts has been made for the year 1946-47; if not, when it 
:is going to be made; and 

(b) whether the scheme for the improvement of production and the organisa-
·tion of betel-nut marketing has been drawn up by Government; if so, whether 
,Government propose to place it on the table of the House and if it is not yet 
..ready, wben it is likely toO be l'ead~'? 

Sir Phero&e ltb.aregat: (a) A grant to the J.C.A.R. of Rs. 5 lakhs for H146·47 
has been sanct·iOTted from which it will finance the necessary llIea;;ures. 

(b) Government ha\'e received ,·arjolls proposals which are being exalllint'd ~JJ 
detail. It is hopped that a suitable fillalscheme will he e,"olved ill It month 
pr two. 

MALABAR ARECANUT GROWER'1t ASSOCIATION. 

804. ·Sri A. E. Menon: (a) With reference to the reply giyen to lllU't (c) 
, .of my Starred Question :!\o. 405 Itf;ked on Ilth November, 1946, regard-

·ing the grant for improvement and production of betel-nuts, will the Secretary of 
. -tae Department of Agriculture be pleased toO state w~ether GQvernment have 

made enquiries of the Madras Government regarding the working of the Malabar 
.Arecanut Grower's Association? . • 

(b) If the result of the enquiry is satisfactory, have Government rendered the 
,Assoeiation any aid? .. 

(c) If the report is not satisfa"ctory, in what respect is its working unsatis-
factory? • . 

(d) Have Government received representations for help from the above 
• Association an(\. did Government promise help to them? If help was promised I 

-whI was it not given? 
(e) Are Government aware that the scope of the Association was developed 

in anticipation of the aid promised bfihe Government of India? 
c '(f)-Do G"overnment. propose te help them now? #. • 
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Sir Pheroze Xha.regat: (a), (b) and (c). A reference was made· to the.l\{a'ras 
Govenlment in Noyember last. Their reply is awaited . 

• 
(d), (e) and {f). A rel'n~scntation has been received. There is no reeord of 

any promise but the question.of giving a grant will be examined on receipt of the 
reply of the M.adrss Govenment. , 

GoVERNMENT POLICY re POSTAL EMPLOYEES SENT TO ~lALAYA AS COMBATANTS ll!f 
1941 

805. *)(r. Sas&Dka Sekhar Sanyal: Will the Secretaxy of the Communica-
tions pepartment h.e pleased to state: 

(a) whether Government are aware that postal and Railway Mail Service 
employees of different grades such as, Inspectors, Clerks, Postmen. got enrolled 
as combatants during the last war, that they were sent to Malaya in June 1941. 
and that when the British forces surrendered to the Japanese in February 1942, 
the entire postal unit became prisoners of war; 

(b) whether Gove!nment are aware that when Burma and Malaya were 
recovered abOut one hundred persons of the said postal unit who had joined the\ 
Indian National Army in the meantime were atso recovered; 

(c) whether Government axe aware that these men after discharge from the 
Army service were direc~ to report themselves to their respective departmental 
superintendents, imd were furnished with travelling facilities for proceeding to 

. their original. civil appointment stations; 
(d) whether Government are aware that after these men reported themselves 

as directed, they have been kept on leave on half pay when leave on half pay is 
due, or on a subsistence allowance, when no such leave is due, and that t.hey are 
neit,her being 3!':k"d to join. nor >.ire they receiving their dues or any amenities; 
:lnd • . 

(e) if so, what Government propose to do in the case of these men Rnd wha.t 
is their policy in the matter? 

Mr. Jlas&rrat Husain Zuberi: (a) Ye!;. 
(b) and (c). The fnct~ ai; stated by the Honourable Member are substantially 

correct. 
(d) The ell1plo;vecs in question have been kept 011 leave due, or, when 110 leave 

;WIIS 'lue to them. under suspension pendillg- enquiry and the issne of finnl orders 
-as a result of the review of the whole position. 

(e) The policy of Government in regard t() the employees of t.he Civil Oovern- . 
ment who collaborated with the enemy during the war and were subllC'quelltly 
:recovered W:ill re(~e'ntly reviewed and it has been decided t·hnt tliere shull be no 
ban on the re-employment of such persons except such of them as were guilty of 
acts of brutality. and this -applil'!'. t() the persons about whom the Honourable' 
1\-Iember is enquiring. 

GRADUATES AS' B ' GRADE GUARDS ON E. J. RAILW.!.YS, DURING WAR PERIOD 

806. *Sjt. Seth Damodar Swroop: (a) Will the Honourable ?ICJ,Jlhcr for 
!Railways be pleased t() state how many young graduates were appoillbed as 
-.B' grade Guards on the East Indian Railway during thPr period of War? . , 

(b) Are Government aware that thejr salaries range from Rs. 40 to l{s. 50 
• 'P.m.? ~ 

(c) Are 'Government aware that re~ently the East Indian Railwa~ ':.\dmi-
llistration advertised vacancies in the ~st6 of • A' grade Guards and 1'runlJ-
-.porta1!io8 Apprentices calling for applicatiQlls from !p'aduates only tlnd' thot 
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tha. 'B' grade' graduate-Guards who have been working for the last 5 to 7 
years are shown no consideration? . • 

(d) If so, do Government propose to consider the desirability of promoting 
as-many 'B' grade Graduate-Guards to the po~ of 'A' grade Guards and 
~portation Apprentices as are duly qualitiedinstead of appointing new 
men? . 

The Honourable Dr • .John Katthai: (1,1.) The information is being collected and 
will be laid on the table of the House in due course. 

(b) The employees concerned draw pay i~ the scale of Es. 40-42--3--45-5-
60 pluf mileage and dearness allowances and interim relief. . 

(c) \As regards the first portion, (}overnment are informed that the E. I. 
Railway A,dministration advertised, a certain number of posts of Grade "A" 
Guards, to be filled by persons holding a degree, under the general s~eme of 
reserving 20 per cent. of the vacancies in each year fordirec~ recruitment to the 
intermediate grades. A degree has also been sepcified in. the case of recruits for 

I the posts of Transportation App~ntices. In regard to the latter portion, Gov-
ernment understand that .Graduate grade 'B' guards working against tempo~ 
vacancies and other temporary graduate employees are allowed to compete with 
outsiders for posts of "A' , grade guards provided they possess the necessary 
qualifications and are below the age of 28 years. Grade "B" guards are also eli-
gible for promotion as Grad~ .. A" Guarda ill their tum agaiD.st 60 per cent. gf 
the vacancies occurring in the year. For posts of Transportation Appmntices 
all graduate "B" grade Guards and other. Graduate em.ployees are allowed to 
compete if they are betw.~en the ages of 18 and 25 and are recommended by 
the Divisional Superintendents or Heads of Departments. 

(<1) Government consider that the existing provision for. the absorption of 
Graduate Guards, in "n" grade, in higher posts is adequate and do not propose 
either to make any change in the system of recruiting persons direct to inter-
mediate grades, or to give graduate grade "B" guards preference in the matter 
of apponitment as Transportation Apprentices. 

ExPORT TO ENGLAND OF INDIAN IRON AND STEEL AND )UTEBlALS 

I 807. -Prof. :N. G. RaDga: Will' the Honourable Member for Industries 
and Supplies be pleased to state: . . 

(a) whether it is tl fact that Indian Iron and St.eel or materials made out 
of them, are being exported to E~gland; and 

(b) if' so, why and in what quantities? • 
The Honourable Sri O. Ra.j~opalacha.ri: With youl"~ission, Sir,I eha],l 

reply to bot.h parts of the questIon together. : 
No export of Indian Iron and Steel to U. K. is being licen~ed . 

• As regards manufactured articles of iron~nd steel, there was no control on 
their export. up to the 8th February, 1947. "No information is, therefore .. avail-
able of any such exports before that date. 'J,'h<lre have been no exports since the 
date referred to above. ~.< " . 
RESER:ATlO~ OF upL CLA.SS BERTHS .... ';~·.;:RAi:t.wA.Y FOR MEMBERS OF TlQI 

ABS ,LY 

808. -Sit. Seth Damodar Swroop: (a) Will the Honourable Member lor' 
:Railways be pleased to state w.hether Government are aware that black-
marketing is prevalent in reservation ~f. upper class berths in the East Indian 
JW.ilway and .that even. th~ Hon"urable Members of this House ~ tefusecl. 

t' - ...... 

.> • • 
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reservation on ground of 'no vacancy' while berths are reserved for those who 
pay extra money for reservat~~? 

(b) What steps, if an;y, Go,~ernmeut propose to tal,e to provide necessary 
faeilities for trayelling to the ':vrembers of this House and the public in general? ) 

The Honourable Dr. John Ilatthai: (a) ~o, Sir. If the Honourable ;i\ft'mber 
will assist by quoting specific cases, I will certainly have the matter investigated 
III detail. 

(b) l~rincipal Railway Administrations have been instructed to extend so far 
as Honourable Members of the Central Legislature are concerned, the period in 
auvance of the actual date of travel within which tickets may be purchased, und 
also afford to Honourable Members all reasonable assistance in securing reserva· 
tions for journeys to and from Delhi in connection with the sessions of the Legis. 
lature. I would invite the Honourable Member's attention to Railway Board'. 
circular letter No. 3058·TT of the 21st December 1945 addressed to all ;Members 
of the Council of State and of the House. The public in genet'al can make 
reservations by purchasing tickets ten days in advance. .Station masters are 
required on request to intimate by telegram to j-.mctions and stations en Tout" 
particulars of onward accommodation required by passengers in connecting trains. 

REVENUE FROM: SALE OF POSTCARDS SINCE REDUCTION IN POSTCARD RATBS 

809. ·Shri Kohan Lal Sawna: Will the SEcretary of the Communica.· 
tions Department be pleased to state: 

(a) the total number of post.cards sold since the reduction in post·card 
rates and the number of cards sold during the corresponding period in the 
preceding .year; and 

(b) the effect on the revenues on account of the reduction in the post. 
card rates? 

Mr. Kasa.rrat Husain Zuben: (a) Statistics of postcards actually sold are not 
maintained. 

(b) The loss on account of the reduction of the postcard rate during nine 
months of the current year is estimated at Rs. 94 lakhs. 

RESTORATION OF THROUGH TRAINS <BETWEEN PATNA AND RANCHI 

810. *Mr. Babibur Rahman: Will the Honourable Member for Railways 
please state: ' 

(a) whether Government are aware that there used to' be a through train 
• between Pat.nll and Ranchi, in the pre·war days and that this train was later 

on withdrawn because of the wartime difficulties; and 
(b) if so, whether Government now propose to consider the desirability 0' 

restoring the above·mentioned train? 
The ionourable Dr . .John Jla,t.thai: (a) Yes, Sir. 

I , 

(l» The restoration of the Patna·Ranchi through traiD. has been accorli«;d a 
high priority by the Railway Administration and this train will be reintroduced as 
~oon' as the necessary coaching stock becomes available.' .) . 

REFUSAL 011' PEBJaSSIOlf TO THE 81lNTINEL OJ!' RANCHI FOB OONVZBSION INTO 
,~ DAILY" OB " BI·WEEXLY" OB "Tm:·WBBELY " 

811. *1Ir.II&bibUr Rahman: (a) Will the Honourable Member for Indujtrlel 
and Sup\llies be pleased to state whether it'1s a faet that the weekly newspaper 
the 86ntinil, published from Ranchi, applied ffJr permissipn for conversion iJito J 

a daily or tri.weekly or bi·weekly, if so, when and how m8.J1.y times did,it apply? , 
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(b) Is it a fact that Govenunent have been declining to gradt permission on 
the ground that they had no newsprint to spare? . 

(c) Have Government granted permission lor 'the 'pUblication of new dailies 
and periodicals in -Bihar und other Provinces during the last two years; jf so, 
what are those papers? 
, (d) If the answers to questions (b) and (c) be in the affirma.tive, 011 what 
grounds have Government been refusing permission to the Sentinel? 

(e) What reply was given' by Governmen~ to the last representation from 
~~( Sentinel for permjssion to conved the paper into '8. bi-weekly and for the 
al1ptment of the necessa'y newsprint quota? _ .' 

'ne°llOJ101ll'able Sri O. Bajagopalachari: (a) The first request of the 
Sentinel for conversion into a daily or bi-weekly or tri-weekl.y was received 
through the Provincial Go"ernment in January 1946 and was fonowed by two 
similar requests in M;arch 1946 and .Janullry 1047 resppctively. 

·(b) Answer is in the affirmative. 
(c) Yes. A list is placed on the ta.hlc of the House. 
(d) Permission to new newspapers has been given very sparingly and on the 

grounds that they would propagate the viewpoint of an important political party 
whose views were unrepresented in the .existing press or that they would serve~ 
some definite llsefoll purpose. The case of the Sentinel was differont from such 
newspapers. 
, (e) The reply given to the iast representatiOli of the newspaper on the 5th 

February 1947 was to the effect that the supply position of newsprint contillued 
to be difficult and the GOYel11ment of India regretted their inability J,o accede to 
the reque~t. The jouM1al can convert itself to a bi-weekly from the 1st April 
1947 without any permission from Gov(>rnment. 

Statemellt 8h()wing PI'()vin('e-wise Hie na·mes of thp.. 1Iell'llpa.pf'T8 pumitted to 
start pllblication durlng '1~!)-46 

Ajmer·Mt7U1a·,. 
1946.-(1) Navajyoti, _~jmer. (2) 'Nays Raja5l.haft, Ajmel'. 

A"am. 
1~5.-1. Shillong Times, weekly, Shillong. 

Bengal. 
1945.-(1) Dacca Mail, daily (English), Dacca. (2) Millat, weekly, qak-utta.. (3) Chmese 

Government Gazette, and Chun Wah ¥ough, Calcutta. (4) Swadhmata, Calcutta. (5) 
Calcutta Edition of th. Globe. (6) A ntwapaper to be publiBhed by India ClIina Dhieion 

. _"-ir Transport Command, Calcutta. 
1946.-(1) Ittihad, Calcutta. (2) Swaraj, Calcutta. (3) U.ha, Calcut.ta. 

Bihar. 
1945.-,(1) New Life, weekly, Patna. (2) Pal'ijat, Bankipore. 
194{i.-(1) Navarashtra, Patu.. '. 
, """11,. 

1945.-(1) A m9nth1y Bulletin ~tarted by the }Iarathi Ch~mber of Commer"e and IndUI-
trioa Poon'a. (2) Indiana Women'. l'fagazine, monthly, Bombay. (3) Bindu Sanghthan 
weekly, Bombay. (4) A weekly, the Bharati in Gujarali. to be started by M/8. Anand 
){udralaya, Ahmedabad. (5) A weekly in Concanim, Bombay. (6) Dalit Bharat fort-
nightly. Asoda. (7) BombaJ Labour Bulletin, Bombay. (Ell At Hafiz, monthly, DHulia 
<D) ,Challenge, 'Bombay. (10) One Nation, weekly and the Indian Market, Bombay. (11). 
Akaah Vani, Bombay. (12) Bombay E,ition of the' Globe. (13) Belah, Dharwai (Bombay). 
(14) T9rch, Bombay. 

l. l •• 

1946.-1. ADlba .. adur, Ba'lDbay.· (2) Navayug, Habli. (3) Free India, Bom!Jay., 

• 
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STARRED QUBSTLONS AND ANSWBRS 

Cwtral Provi.nce •. , J bb 1 kl N . (2) Jai Hind, daily,' n u pore. 1945.-(1) WikaB, wee y, agpur. 

161~ , 

Del1h94i. 5 -(1) Aditi quarterly, Dell1i. (2). Indians Overseal!, Delhi. (3) BaDg:i-Darr, (~r«!:r 
. ,! Ih' (4) Be 18tered Accountant, monthly, Delbl. ( 1 u. 

and lC~rion ~Eyng~~i De\'6)I'Daur_e_Jadfd, fortnightly, Delhi. 17l Bharat, weekly, Delhl_ 
Peop e s, w,ee,·. _ 
(8) Anwar-I-Sahar, Delhi. . I Bal 1 D lh' (4) Azad-
. ~946d' D(llh) .l\li1(15a)t'A~J.~:'~t ~el~:W~(6?hA~n~~gl~~Wd1?1~h:~o~3b~hi b; 'D/ S~'ed Hussain-
I-Hill, e I. '. D lh' (7) Dastur, Delhi. (8) Greater India, New e 1. 

Madras. (3) E r h 
1945.-(1) JanmaLhoome, daily,. B~zwada. (2)f Morn~ng :ar, 14)ilY:Re::t:r:. Accou:r.:t" 

daily to be slarted by Mr. Thuumala Row rom ezw aindian Jcurnal of Economics, 

~r~I'iT~f~~::[\~J;tg:Ft~:~~l J!i~~J.~;}·=· 
Kumhakonam. 

1946.-(1) Yiduthalai, Eroda. (2) A new Engli~h. daily, :Madru. 
Madras. (4) Deshabhimani, Calirut .. 

(3) Vinorhanum .. 
• 

North-WeMern Frontier Provi1lce. 
1945:-(1) Dusra Sarhad, wetkly, Peshawar. (2) Nation English daily, Dera .Ismail 

K (3' K 'r' f S D r:ollee:e, Bannn. (4) N"tional Indush'v. and FIl\I'Ql'" han. ) urram _, agazme 0 • . 'J " . -
Peshawar. 

]946.-(1) Abul Kalam, Peshawar. 
PilI/jab. 

. ' • 
, 1945.-(1) Monthly News, Simla. (2) Tijarati Mukhbar, quartilrly, Qadia:I!I', (3), SiUri~' 

Sepahi, monthly, Amritsar. 
1946.~(1) Azad, Lahore. (2) New India, Lahor.,- (3) Pakistan Times, Lahore. (4l' 

Ranjit, Lahore. (5) Bande Matram, Lahore. (6) Siyasat, Lahore. (7) Urdu daily log,. 
Lahore. (8) Shamsheri Hind, Lahore. (9) A daily in Englilh from Labore and an Urd .. 
daily from' Lahore. 
Orisaa. 

1946.-(1) Nation English daily, Cuttack. 

Sind. 

1945.-(1) Sind Timel, Karachi. 
1946.-(1) Hilale Pakistan, Hyderabad. 

United Provincu.· 

':-. ,--

1945.-(1) An Urdu monthly journal to be atarted by the HindutaD, Cultural .8ociety .. 
Allahabad. (2) Lehar monthly in Hindi from Allahabad. (3) Saamar, daily, Btmarea. ' I~ 
Tanvir daily, Lucknow. (5) Yug Vani, Etah. (6) Garhwal Sam.achar, Garh_l . 

1946.-(1) Telegraph, Cawnpore. (2) Qaumi Awaz, LuckDow. (3) Bhanobardt. 
Cawllpore. (4) Congres5 Patra, lleernt.. (5) Prakash, Agra. • 
Indian State •. 

1945.'-!(1) English and Hindi monthly proposed to be ~tarf.t,d from Bt'laspur. (2) Puharr 
. Bangalore, Mysore State. • 

1946.-(1) Pasban, Bangalor •• 
- !l 

DIum .AI..LoTJnNT OF QUOTA. 'J:O ABSA.)( Govmnoo:l."T OF CmmUOA.TJlD lBoN 8B::nTs" .. -
Buss SHEBTS, CYOLJ:8, TOOLS, ETO.' 

• 
812. ·Sreejut :B.oh!ni Kumar Ohaudhuri: (&) Will the Hono'luable M.mber 

for Industries and Supplies be pleased to st.~te whether any quota of corrugated 
iron8heets~ brass sheets, cycles, accessories and _tools, umbrellas IUld materials- • 
for the manufacture of umbrellas, ~ave been a'lotted direct to the Governmenf; 

• • 
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of Assam, for the year 1947 or do Government propose to mak" the supplies 
through the merchants of Calc.utta? 

(b) If the answer to the latter portion of paft (a) in respect of any of the 
• articles be in the affirmative, what are the reasons therefor 1 

The Honourable Sri O. Rajagopalacha.ri: (a) The position is as follow8:-
Galvanised Corrugated Sheets.-Assam has been allotted a quota of 1080 tons 

for the first half of 1947. This allotment will be supplied to Registered Stockist~ 
in Assam nominated by the Provincial Government by either Calcutta ~r 
ChittEong ;M;ember of the Bengal Galvanised Sheet ;Merchants' Association. 

Bass Sheets.-No quota has been allotted direct to the Government of Assam 
·for til year 1947. It is, howeYer, proposed to place the quota intended for the 
Provinces .at the disposal of the respective Provincial Governments. The actual 
quantity of release will 'depend on the total quantity available from imports and 
indigenous production... ' 

Cycles, tlleir accessories alld tools a.nd um.brella ribs.-The Honourable Mem-
ber's attention is invited to the first part of para. (a)(li) and (iii) of the reply given 
to his-starred question No. 402 answered 011 the 11th November, 1946 . 

. Um.brella Cloth.-Arrangements have be~ made for the supply of 1,01i,O(JO 
yards to Assam through that Government's nominees at Bombay., 55,610'5 
yards have already been supplied. '. 

. (b) In so far as corrugated iron sheets are concenled, the procedure followed is 
the normal channel of distribution and is in accordanr.! with the Producers' 
prewar arrangements of distributing all galvanised sheets for Eastern India 
exclusively through this Association. 

In so far as other articles are concerned, the question does not arise. 

EXl'ORT OF PADDY AND RICE FROM AsSAM 

$13. *Sreejut :R.ohini Kumar Chaudhuri: (a) Will the Secretary of the. Food 
Department be pleased to state how much rice and paddy 'Yere eXPo~ted m the 
years 1945 and 1946 from the Province of As~am and to what Provmces? 

(b) What. was the price charged per ~aund? 
(c) What is the control price of rice and paddy in Assam? 
{d) Is it a fact that the Government o~ Assam. recoI?mended, that in the 

intere ts of the peasants of the Province, the control prICe of paddy shoul~ be 
raiser and that the Government of India did not accept the recommendatIon? 

JIr: It. L, panjabi:' (a) to (c). A statement containing the required infonna- • 
tion is laid on the table of the House. 

(b) Yes, Sir. 
• 

• 
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{c\ Control 'pricts o f rice and paddy in Assam.

(i) For all varieties other than Aus and Boro—

For sale by producer* . . .

For »ale by wholesalers . . .

(ii) Aus and Boro—^

For sale by producers . . .

For sale bv wholesalers . . .

Rice

Bgi a. p.

11 10 0 to
12 6 0

12 0 0 to
13 0 0

9 0 0

9 6 0

Paddy

a. p.

6 0 0 to
6 7 0

6 5 0 to
6 U 0

4 8 0

4  11 0

COKSTKXIOTIOK 01' R a IL-Ro AD B e IDGB OVBK THE G a NGES NEAB P a TJTA

814. *Mr. Madandhari Singh; Will the Honourable Member for Railways 
be pleased to state the decision of the Government of India regarding the con­
struction of a rail-road bridge over the Ganges at or near Patna?

The Honourable Dr. John Matthai: I  would refer the Honourable Member to 
the question put by him in the House on the 6th November 1946 and to the reply 
given. . ,

The project is still under examination.

T e a c h i n g  o f  T e l x j g t j  i n  H i g h  a n d  E l e m e n t a r y  S c h o o l s  i n  t h e  B e n g a l  N a g p x i s

‘ R a i l w a y  Z o n e  v

815. *Sri V., Grangaraju: (a) Will the Honourable Member for Railways ba
pleased to, state how many High Schools and Elementary Schools there are in 
the Bengal Nagpur Railw^ay Zone ^

(b) In  lio\r many schools Telugu langxiage is being ̂ ’taught? -

(c) What is the total number of students \vlio are learning Telugu?

(d) Are Government aware that Telugu is being taught only up to tha third 
standard in the schools in the Bengal Nagpur Railway Zone?

(e) If so, do Government propose to instruct the Bengal Nagpur Railway
authorities to intorduce Telugu in the higher classes in all the schools managed 
by the Bengal Nagpur Railway authorities? ,

'The Honourable Dr. John Matthai: I  have called for the information and will 
lay a statement on the table of the House in due course. ,

G e r m a n  I n d u s t e i a l i s t s  t o  H e l p  f o r  T r a i n i n g  i n  t h e  M a n u f a c t u r e  o f  T b x t i l s  

M a o h i n e r y  a n d  B u i l d i n g  F a c t o r i e s  i n  I n d i a

816. *Maharajkumar Dr. Sir Vijayi Ananda:'=(a) Will the Honourable Mem­
ber for Industries and Supplies be pleased to state whether Government are 
aware that the former German Industrialists aTe now' prepared to help India 
with trained meji to; manufacture textile machinery and build factories in'India, 
if the Government of India w'ould interest themselves in the matter?

(b) If so, do Government propose to take steps to secure the help and co­
operation of the German Industrialists ? ,
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The Honourable 'Sri C. Rajagopalachari: (a) Government have nob received 
any si^ecific offers from German Industrialists but it  must be understood that 
German Industrialists ai’e not at present free agents. Througli the Allied Control 
Council, the services of German technicians and scientists are being made avail­
able to the Allied Countries which require such services. The Government of 
India are taking steps to secure the services of certain classes of teohnicians 
including experts in the manufactiu'e of textile machinery.

(b) Government; are not taking any steps to secure the help and co-operafcioQ 
of German Industrialists, but steps are being directed towards securing the 
services of technical experts.

E s t a b l i s h m e n t  o f  A i r  T r a i n i n g  C e n t r e  i n  I n d i a

• 817. *Maharajkumar Dr. Sir Vijaya Ananda: W ill the Secretary of the Com­
munications Department be pleased to state whether in view’ of the shortage 
of air and ground ])ersonnel. Ground Engineers and other crew% and the growing 
number of air services and tlie increasing vohnne of traffic, Government propose 
to take sfejps (i) to estabhsh full-fledged Air '[’raining Centres in diiferent parts 
of the country for training Ind ian young men at a reasonable post in all spheres 
of air-line operations; and (ii) to attract suitable yoimg men by the introduction 
of state scholarships, allowances, for giving training in all branches?

Mr. Masarrat Husain Zuberi: The IToiiourable Member is referred to the 
replies given on the 12th February 1947 to parts (b) and (c) of P t. M ukut Bihari 

Lai Bhargava’s starred question No. 242.

The terms and c^iditions of admission of trainees to the different schools are 

under consideration by Government. A system of scholarships will also ba 

considered.

A l r c r a f t  M a n l ’ f a c t u e i n g  I n d u s t r y  i n  I n d i a

818. *Maharajkumar Dr. Sir Vijaya Ananda: (a) Will the Honourable
Member for Industries and Supplies be pleased to state whether any'steps haye 
been taken to establish an Aircraft Manufacturing Industry iu India? '

(b) If not, why not?

The Honourable Sri 0. Rajagopalachari; (;i) Yes. On the recommendation of 
the U. K . Aircraft Mission an aircraft Manufacturing Industry is being establish'- 
ed at the H industan Aircraft Lim ited, Bangalore. The company has entered 

into an assistance contract w ith Percival Aircraft Ijim itod, V .  K. for the prO’ 
duction of Percival “ Prentice” Ti-ainer aircraft for the Il.T .A .F . This provides 

for the supply of all technical data and assistance that may be required by 
Hindustan Aircraft Lim ited and for the training of H industan Aircraft Lim ited 

employees at Percival Aircraft I/im ited. In  the beginning the first aircraft will 
be manufactured from, components supplied by Percivals but as the ytroduction

of the components is develo))ed at H industan Aircraft Limifjed the supply of
components from Percival Aircraft L im ited will* be rapidly eliminated. I t  is 

Jioped that all the components for about half the aircraft will be made in todia 

before the contract is half completed.

(b) Does not arise.

Q u o t a  o f  S u g a r  t o  S w e e t m a k e r s  i n  D e i .h i

819. *Babu Ram Narayan Singh; W ill the Secretary of the Food Depari-
n;ent be pleased to state: ’

(n) the quantity of sugar allotted for Delhi including New Delhi;

(b) the amoinit of sugar allotted to sweetmakers (Halwaoes);

. fc) the basis on which the quota of sugar to each sweetmaker was originally

fixed; .
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bd(d) the circumstances in which the. quota fixed bas been and may be altered~ 

• 
(e) any payment the sweetmakers had or have to make in order to glt a 

favourable quota? 
Kr. E. L. Panj&bi: (a) The total nett allotm:nt for the sugar year (December 

«lQ46 to November 1947) is about 14,900 tons for the rationed area of Delhi Pro-
vince comprising of Old Delhi, New Delhi, Shahadara and Delhi Cantt. 

(b) The amount of sugar allotted to sweetmeat-makers (Halwais) of that area 
is about 710 maundl> per week.' 

(c) Original quotas for sweetmeat-makers were fixed by the Director of Ciyil 
SuppFes on .the recommendations of replesentative agencies, luch as Halwai's 
Unior, Ward Committees, Municipalities, etc. Reductions were 'made in these 
quot~s where considered necessary on the b[1.sis of the actual offtake during the 
first few weeks of rationing. 

(d) The quotas are subject to revision in the light of available supplies, actual 
consumption and the relative neea of different classes of sweetmeat-makers; but 
owing to continued short-supplies, cuts, uniform in their incidence, hnye had 
to be imposed from time to time. 

(e) No, Sir. 
EXPORT OF GROUNDNUT OIL .AND KERNEL TO OTHER COUNTRIES 

820. *Babu Ram Narayan Singh: (a) Will the Secretary of the Food Depart-
ment be pleased to state w,hether it is a fact that Government have decided 
to export! groundnut oil and groundllut kernel and if so, (i) in .. vhat llum\tit.v 
(ii) for what consideration, and (iii) to which countries? . 

(b) Are Government aware that in this country groundnut is also used as 
food and if so, what are the circumstances which lead or force Government to 
export it when the country itself is in need of it? 

(c) What is the purchasing price of groundnut in this COl1l1try· anJ wlwt is 
its relling price in the countries to which it is exported? 

:Mr. E. L. Panjabi: The question should have heen addre,;sed to thf' HonoUl"-
able the Commerce l\femher. It has accordingly been trnnsferred to tIle list of 
questions for the Hlth March, H147 , when it will bt' answered hy the HflllollTuble 
the COlllmerce l\fember. 
SALE AT UNAUTHORISED RATES OF VEGETABLE OIL PRODUCTS BY CERTAIN VANASPA'r1 

MANUFACTURiNG COl'[PANIES 

821. *BabuRam Narayan Singh: (a) Will the Secretary of the Food Depart-
ment be plelISed to state whether Government are aware that the agents and 
dishibutors of Amrit Vanaspati Manufacturing Company Limited, Ghaziabad, 
OaI'f'sh Flour Mills Compan.v Limited, Delhi, Hindustan Vanaspati Manufac-
turing. Company Ltd., Bombay, Modi Vanaspati Manufacturing Company Ltd., 
Begam'ibad and also c.ther vegetable oil producing factories ale selling ve:2;dabl:> 
oil products at unauthorised rates and also granting receipts for their sales and 
if so, do Government propose to enquire into this and take steps to stop this 
pactice? . 

C (b) Are Government aware that Messrs Behari Lal Bansi Dhar, Delhi have 
twice or thrice submitted a written complaint on "the subject referred t(J in part 
(n) to the Vegetable Oil Produets Controller for India and that copies of the 

. same .have also been forwarded to the Honourable Dr. Rajendra Prasad, the 
Food Minister and if so, what steps have Government taken to enquire into the 
allegations? 

:iir. ~. L. Paniab1: (a) and (b). Only one instance of unauthorised prices 
being charged by a vanaspati manufacturing concern has come to the notiee ~f 
the Goven1ment. 'Lhe explana.tion of the Company concerned is that those !lales 
wefoe ... nade to retailers and (\onsumers direct rmd the firm charged the sanctioned 
wholesale and retail prices to coyer the cost of this service. The case js under-

, tonsideration by Gove~ment. • 
• 



, • 
STAIlRED QUESTIOKS AND ANSWERS 1619: 

ACQUrSlTION OF LAND FOR PIPERADIB; COLLIERY ~ lliURIBAGH DISTRICT I 
822. *Blbu Ram Narayan Singh: Will the Honourable ;Member for Industrie" 

and Supplies be pleased to state: 
(a) the ext~nt of lands acqtired for Piperadih Colliery within the ·limits of the· 

,GorniaH Police Station in ,Hazari Bagh District; .. 
(b) the date on ~hich 'they were acquired; 

. ( c) the classes of lands acquired; 
(d) the uumber of tenants ,,-ho:;(1 hmds have been aequired; ancl 
(e) whether the value of the lllIlds has been paid to the tenants either in full 

or in part, if not, wh~ not? 
The Honourable Sri C. Rajagopalachari: Necessary inf~rmatiOl! is heing 

collected from the Rihar Government and will be Inid on the table of the Hou;;e 
in due course, 

WANT OF WAGONS FOR COAL AT JHARIA AND DHANBAD CoALFIELDS 

823.*Babu Ram Narayan Singh:"Will t.he Honourable M~mber for Railways 
pIe.ase state whet,her Government are aware of the complaihts of the Colliery 
owners and merchants of Jhnria and Dhanhad and other conlfields regarding 
the non-a,,~ilnbilit:v of wagolls, and if so, the steps Govenllnent, huve tak£JlI, or 
propose to fake, to rel11o"e, these grievances? 

The Honourable Dr. John Ilatthai: Go,;ernment are aware of complaints from 
the Colliery- own,ers and merchants of Jharia, Dhanbad and RaDi~anj coalfields 
regarding the short suppl,vof wagons. ' 

The supply of adequate numlwrs of wagons for coal loading has heell affectj"d 
bv slow movements on the East Indian Railwav due to many factors inclllding 
c~mmulilal distllrhance!'l, lahour strikes, incrimsed' movement o(other high priOl'it~' 
tr!lffic and si.:'kl)CSS amongst staff a~ecting general operating conditions. 

To make more wagons availahle for coal landing the East Indian Raihnt~' luL\'t? 
had to reRtrict londing of other important goods traffic on severnl occasions. 

An allotment of n10l'e wagolls to the East Indian Hailway from th0 wagon pool 
has recently heen lllad~ with a yip\\c to irnpl'oyc coal loading. Action if; also being 
taken by the Ea;;t Illdian Railwn:" to improye the tUnl-ronnd of wagon!'l and}t is 
hoped that thef;e measures will help in the availability of more wftgons for coal 
loading on that Hailway. 

RESTRICTION ON :BOOKING OF GOODS ON E. I. RAll.WAY_ 

824. *Sjt. Seth Damodar Swroop: Will the Honourable ~ember for Hail· 
ways please state: • 

(8) whether war~time restrictions on booking of goods on the East Indian' 
Railway are still in force; 

(b) whether it is a fact that at the. RailwaJ Rooking Office at Hardwar not' 
more than 10 parcels per day by Passenger trains and at the Jwalapur Raillfay 
Booking Office not more than 5 loads per day by Good!; train, from anyone firm 
are ac!cepted f6lr booking; -

. (c>. if so, the reasons for thes~ restrictions; and 
(d) whether any representation was made to the Divisional Superint\3ndent 

Moradabad by the authorities of the Gurukul Kangri Pharmacy against these 
restrictions on 'the booking of goods; if so, the result thereof? • 

The Honourable Dr. John Jlattbai: (a) A few of the war-time restrictions, 
imposed by the Regional Controller of Railway Priorities on the booking of goods 
traffic on the East Indian Railway are still in ,force, while most others hlfvEf been 
withdrawn. Certain restrictions imposed hy the Central and Provincial Govern-
ments a~e also in operation. ' • . . 

o 
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~) Restriction on the booking of parcels by passenger trains to the extent of 
'ten consignments--each consignment consisting of not more than ten paekages-
from anyone consignor, operates at all stations on the East Indian Railway and 
HardwAr is no exception to this. In the case of local-booking howe~er this restric· 
tion was withdrawn with-effect from the 1st January 1947. 

-There are no restrictions other than those referred to in (a) above on the book-
ing_ of goods at Jawalapur station. . 

(c) Restrictions were imposed to limit the acceptance of parcels and goods for 
.despatch to the extent of transport available and thereby' avoid congestion and' 
. conseque9t delays at despatching stations. Restrictions imposed by the Central 
or Provll;lcial Governments however do not come under this category. 

(d) &, representation from the Gurukul Kangri Pharmacy was received by the 
Divi'>ional Superintendent, M:oradabad, for the posting of an additional goods 

. clerk 'at Jawalapur station alleging that the present incumbent was unable to 
cope with the work of booking all consignments offered. This is receiving the 
attention of the Railwa.y Administration. 

COOLIE CHARGES FOR BOOKINGS AT RAILWAY BoOKn~G O]<'FlCE, JAWALAPUB • 

. 825. *Sjt. Seth Damodar Swroop: Will t,he Honourable M.ember for Railways 
'please state: 

(a) whether Goverulllellt are aware that at the Uailwoy Booking Office, 
. J awalapur half-anna extra per Hailway receipt is demallllel.l as coolie charges 
and booking is refused if the same js not paid; and 

(b) whether Government are aware that the wages paid to the coolies at the 
above railway station are too low to att·rac.t sufficient number of coolies for load· 
ing and unloading goo{h: jf so, whet.her Government· propose to enhance the 
wages? 

The Honourable Dr. John Ilattha.i: (:I) The levy of coolie charges is not· 
authorised in connect.ioll with the booking of goods at J awalapur station and 
Governlllent are also advised that no such charges are demanded [It this statiolJ. 

(b) The loading and llubadin/! of goods at .. Jawalapur statiOll is done by 11 
. contractor who provides sufficient laboUl"; the present mtes for the contract are 
-considered adequate . 

. PROPOSED STlUIJ: OF ORDNANCE }'Al,'TORY 'WORKERS DUE TO RETRENCB:MJ:NT. 

Uf. *Sjt. Seth Damodar Sl'IfOOP: Will the Hanom-able Member for Indus< 
iiries and Supplies be pleased to state: 

(a) whether th~ attention of GovernUl~nt has been dl'o'll'n to a news it,em from 
. Cawnporli published in tlJe Hindwdan Times of 2'Jrd }t'ebruar~y 1947 to the eft'eet. 
-that a. century wide strike of Oronanc.e Factory workers is to be launched soon 
-as a protest against the present retrenchment policy of Government; 
• (b~ if so, what steps Govennnent propose to take to avert the threatened 
-strike and whether they propose to invite the representatives of the workers with 

i a vi~w to arriving at an amicable settlement on the question of retrenchment~ 
(c) whether it is R fact that a deputation of the Ordnance Factory workers 

recently waited on the Honourable the Vic.e President· of the Interim Goyern· 
ment Md the Honourable Member for Defence and suggested an alternative 
proposal for awa.rding. six months pay to the retrenched pel'sonnel with a view 
t<i helpiRg them to establish themselves elsewhere; and 

(d) if 80, whether Govemment have considered the proposal and come to an." 
-"decision on the point? , 

, 

'l"hll K0110urable SrI. O. :&&jagopaJ&chazi: (a) A report appp.ared in the 
:H;ndustall Times of 27th }<'ebruarv 1947 that the All Illdia Or..lnance EIIw1itlyees 
F~dert\ti6n had· taken H <1~cisi()n t~ t~lis effect._ 

• 



• 
STARRED QUESTIONS .'ND ANSWERS 1621 

(b) The AU India Ordnance Employees I<'ederation is an unregistered ani 
unrecognised umon. Obviously, .Sir1- G:overllIllent cannot settle the question of 
retrenchment by amicable settl~ment but liS man~' men should be retained as 
there is really work for. • 

(c) and (d). I understand that this is so. But Government r~grct they can- ., 
not agree to this proposal. If such a concession wers granted it wou,ld have to 
be extended to all Departments and Govel'l1l11ent installations and would impose 
a financial bui'den on the' country which is not justified, R.etrenched personnel 
have all been paid war bonus or war gl'&tuity where admissible and every effort 
will be made through I"abour Exchanges to find them alternative employment. 

REPORT OF PAY COJDIISSION re RAn..WAYMEN'S PAY, 

127. *Sree Satyapriya Banerjee: Will the Honourable Member for Railways 
be pleaseu to state: 

(a) whether the Pay Commission has submitted its preliminary report regard-
ing Uail~'aymen 's pay to the Government of India; • 

(b) if the answer to part (n) be in tqe affirmative, wh~t~er Governme~' pro· 
pose. to state (i) the recommendations of the Pay CommIssIon thereon, (11) how 
and when Government propose to implement the recommendations, and (iii) the 
general policy of Govern~ent with regard t-o these recommendations? 

TIle Honourable Dr. John Kat-thai: (a) and (b) (ii). The Honourable J\iem-
ber's attention is invited to the reply given by the Honourable the Fina.nce Mem-
ber to starred questions Nos. 311 and 767 on the 14th February 1947 and the 5th 
)..farch 1947 respectively. . 

(b) (i) and (iii). The Honourable Member's attention is invited to the Com-
munique issued by Government on the 6th 1\1nreh 1497, copy laid on the table. -

PRESS COMMUNIQUE 
Ce ;,tTal 'Pav C07ltmission Report. 

Government ne conscioul of lI. natural dellll-e 011 the part of theii· emplo:'eea in th~ 
varioUi "fvices fol' the publi(''ation ot the Itepon ot the Central Pay Commiuion at. tho 
-earlie8~ poeIIible moment. They appreciate the great llenoual intereat which all Govern-
JUont lervants mllJt ne(,l!ssarily have ill the out<:Ome of the Commission's labours and aro 
.at-cord!ngly pleased to publish the following starement for their information. 
. 'The Uepol't will be in three parts. 1"a1't I will be mainly hi.toric:al. Part II will ;inL 
1n a gOllel'al way with pay, allowances, lea"e, pension and other conditions of service lUI 
a.pplicable to all departments of the Government of India. Tili. part. will deal with th8 
main aspects of the problem and in particular "'ith questions luch aa the cllWllification of 
~rvicell, the minimum and the maximum pay 10 be fixed, suitable pay IItructul'es and tho 
like. III Part. III, the Commission will deal w.ith each impoliant department and will make 
detailed pl'OpoIIals in re,pect of the salaries t~ be paid to the employee. of each- of the 
principal aect·iolUl of the public aervke in the light of the general conclusions reached bI 
the Commission in Part II. 

So far ad"anee co~ies o~ Part I and of that portion of Part II which deal. with pay 
.and. !nOWanCeB and ot porbons or Pal:t .III rt'latin;:: to a fe~ departments only bave beta 
recened" by ~overnment: The ~Om!m&lIIOn M,ve; Htlopted tlu. procedure to enable Govern-
ment to begm .the detailed exanllnatlon o! their Pl'Opo1'lIia at the earliest possible moment, 
but th~y l'~ve l!lfol'llled G,?,'ernm~!1t· that tlle.I' lesel','e I hI'. Uberty to make minor (''Orl'l!ctiona 
'01' ~ectifica~lon III the portions so far sent te Q"vernment, wben the Commissiou are consi-
dermg then Report as a whole. From' a recent enquiry made by the Govenunent it is 
lear~d that the, ('ommission expeet to submit t~eir coll;lplete and final Report by the ~nd of 
Apul. or e~rly III May. an?, although meanwhlle GovPl"nment will be examining and for-
mu!ating views on the portIOns of the Report. all they come to hand, it is clear that1J pubLi-
fatlon of ,fragments of the .. Rt;port ~s and when the~' become available and before they have 
neen finalIsed by the CommiSSion ~llght lead to an illcol'l'ect appreciaHon of the CommisRion'. 
pro~~ls atI. a. whole, Governmelft serval,lts are aware thllt pay cORstitutes ·onlv one element 
m t. elr total em?lumOilta. Leave, P~n81on. or Provident Fund and other -conditiontl of 
serVlce !Ire also unportant elements In their total remuneration. To publish onlv the 
.pr.op?se~ J&y Bcales would. therefore not give & corre~l and balanced picture of t~e· Com-
miSSIon 8 f,nll recommendatIOn.. Government expect that by t~e time the· final report i." 

" 
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rl..ceived they will have formulated their decisions 'on the major issues and these will be 
pUblished together with the 'iJlal report earl, in May. 

The task Solt f~r the Coml~ission was one of great magnitude and complexity and Govern, 
ment trust that this, fr!nk explanation of the stage at present reached and of the action that. 
Government are taking in the matter will reassure their<aemployees that everything is being 
done and will be done to m'.ke known th~ Pi'oposals of the Commission and Government's 
(lecision8 thereon at the ~arliest possiLle moment. Government would. again remind their 
employees, that the revisl'd pay scales will have retro&pective effect a8 from· the 1st of 
January last. 

FINANCE DBPAlI.THENT, 

NtlC Dellli, March 6, 1947. 
'. I 

( UXSTARRED QUESTIO~ AND ANSWER I ' 
\ HECReI-rMENT OF SnmHIS TO RAILWAY SER ... ·ICES IX Sum ARK>\ 

78. Seth Sukbdev: Will the Honourable Merllber for Railways b~ pleased' 
tc state: ' 

• (a) whether Government ore AWAre that the Railway employeet; in the lower 
SUbordinate service came in contact with the rural public in the course of their 
duties; 

(b) whether Government are aware that for service in the portion of the 
North Western Railway passing through Sind area, mostly Punjabis are 
recruited; 

(c) whether Govemment ore awore that such Punjabi recruits ore unahle to 
understand the language of 'the rural population who do not generally spenk 
Urdu; 

(d) whether Government are aware that shortage of recruitment of Sindbis 
is due to the office of the North·Western Railway Subordinate Service Commis-
sion being at. Lnhore; and . • 

(e) whether it is propohed to issue instructions to the Subordinate Service 
Commis~ion on the North Western Railway, thot adequate nUIl~per of Sindhis 
be recruited to Railway seryice in Sind area; if not. what other steps are pro-
posed to be tal<en to post people at wayside ,stations who know the langullge of 
the populace using the railway transport in that area in Sind? 
. Th,e Honourable Dr. John Matthai: (n) Generall:v speokirlg. 011 rail""a:v "taff 
come in eontnrt to n ,'al'ying ('xtent with thE\ public, hot,h rl11'nl nnd \\Than, in the 
cour!':e of t.hpir dutjes. ' 

(h) Govennncnt. nl'f' informed tllOt thi!': ih hO. cllle to the mnjorit~- of the 
applicants for nppointment h'eil~g Punjahis. 

(c) Gov€rnment ore awnre that Im;gllRge (ljffioulties en!!t on nIl railway 
f;ystems~ They understand, however, that the ~. \V. Raihmy have not reeei",ed 
any complainti' regarding the Sind area in particular. 

(d) It has been the experience of the N. W. Railway Service Commis:-.ion" 
that the number of qualified Sindhi candidates applying for posts on ·t.he N. W. 
Ra':lway is small. In order, however, to ma};:e it easy for people residing at 
distant places from Lahore to appear for interview before the Service C~11mi8-
sion, Government have recently sanctioned an additional Member for the Com-

,mission to allow of recruitmenl; being undsrlaken at selected centrea away from 
Lahors. One of thet;e centr~s will he Karachi. ' 

. (e) According to the policy of Gover~mtllt, r~ruitment and llosting of raIlway 
fmploy\es is not influenced by Provincial considera.tions, but they have issued 
instructions to the !'tlilways concerned that due consideration should be given 1;0' 

. the recruitment of people of all Provinces served by those railways. They hope, 
there{o~, that the arrangements referred to in the reply to part (d) will result in 
a larger number of qua1ified Sindhis becoming available for service on t~e ~. W. 
~ailwaY'. • 

• 
& 
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MOTION FOR ADJOURNMENT 

Dec.iBion of the Government not to Publish the Recommendations oj the 
Central Pay Commission 80 jar l'..eceived by them . 

•. President: I have re~eived a notice from Mr. S. Guruswami of his 
intention to move an adjournment of the House to discuss a. definite matter of, 
12 N urgent public impOl:tance, namely "the situation arising out of th~ 

OON latest Press Communique issued by the Government deciding not to 

.. 

• 

publish the recommendations of the Central Pay Commission so far received by 
the Government until sometime in May thereby resulting in possible dislocation 
.af work in Hailway Postal and other Services." 

When was this communique published in the Press? 
](r. S. GuruswaDu. (Nominated Non.Official): It was published on the 7th~ 
](r. President: When the Honourable Member refers to possible dislocation, 

I take it he means the possibility of strikes. 
The Honourable ](r. Liaquat Ali Khan (Finance ?lIember): Sir, I am sorry 

I have not. received a copy of this adjournlllent motion and I am told by the 
'Governml·nt Chief Whip ~hat he has not l'ec'eived an.v copy either, but any how 
1 would like to say this much that so far the Government have not received the 
final report from 'the Pay Commission and it v,as considered neces.sary that a 
~ommunique should be issued which was done explaining the position as it is. 
The Government have lIO intention of l\eepiug the report unpublished for a 
day longer than it is absolutely necessary. We are informed by the Chairman 
of the Pay Commission that he expect-s the final report to be submitted to the 
Government by the 1st· week of :May. Prelill1inar~' report has been received. 
As a matter of fact, it is a kind of advance cop;\" of the report subject to this 
that the Commission keep the right to themselves tq make any alterations 
till the final report has been submitted. Tn "iew of these facts I am afraid 
it is no(; possible for the Government to publish the report till they have 
recp.ived the final' copy from the Pay COlTllnissioii. I can assure my Honour· 
able friend, howevpr, that the Government are as anxious as anvbodv else to 
see that the Heport if', publif',hed as soon as it is possihle and in a~y c~se what· 
ever )'S the decision of the Government on the recommendations of the Report 
will be given effect to from the 1st of Jan\lRr~' Hl47. So the employees of 
the Government will not be effected adversely by the non.publication of the 
J'eport till may. I have explained the position and I hope the Honourable 
Member will be satisfied and he will appreciate the difficulty of the Govern· 
ment in not being able to publish the report as desired.· 

Mr. ·S. Guruswami: I would like to point out first of all that I delivered_ 
personally a copy of this no~ice of adjournment motion at the room of the 
Honourable the Fi{lance Member at 10.30 a.m. today, and I am "Cl'Y surprised 
that he did not receive it. Secondly, regarding' the urgency .£ it, I nave reo 
ceived information from different parts of India-as I have toured different 
parts of India recently-and I know personally the ext.ent of indigllati(;m that 
prevails among the employees' of the Government, about the delay: III the 
publication of the report. Unfortunately......... u 

~. President: The Honourable the Finance Member has said that what 
they have received is perhaps a draft of the report.. ....... 

--The 1loIlourable Mr. Liaquat Ali.Khan: It is an advance copy, a kind of 
draft. ' 

](r. President.: ...... and th.e report as finall~' accepted by all the l\~Dlbers 
of tIte Pay Commission has not yet been received by the Government.. It is 

• therefore premature to raise this question on the basis that the report has been 
received by the Government. So there. is no basis for the ~nourable Mem-
ber's motion till the final report is received. H~ need not think o~ the .!ftIbse~ 
quent., consequences at this stage. J. do not think any further. dISCUSSIon on 
thIs poiltt is necessary and I do not gl~e m! consent ~ the motIOn. • . ., 
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GENERAL BUnGEl'-I..lST OF DEMANDS 
SECOND • ST.~GF.. • 

Xl, Preaklent.: The Houje will no~ discuss the Deman,ds for Grants., I 
understand that the agreed time-table III regar'l tQ the movmg of Cut MotIons 
has been circulated to Honourable Members. 

.. As regards the time-li~it for speeches, I SUgg8st that, as usual, the mover 
of cut motions will have about twenty minutes, and the Government Member 
repl;yiug will have about twenty miuutes or more, if necessary. Other speak-
el'S will be limited to fifteen miuutps. 

T tjllst tlIis will suit HOIlourahle Members. 

\ CHANGE IS PROCEDURE IN RESPECT OF MOVING OF DEMANDS _ 
\ 

Xl. President.: Now as regard~ the moving of the Demands, if the HonoUT-
able :Members are agreeable I suggest a slight cha.nge in the procedure. 'rhe 
Dc-maude wilJ be moved one after the other and then, of course, cut motions 
will bl' taken up. That will prevent any confusion in the minds of Honourable 
MCilibers as to which particular Dernanc1 is moved or not moved. 

Ilr. C. P. LaW80n (Bengal: European): If all the Demands are moved at 
thit; ",tage, there will be a "Very serious loss of time. 

Xl. President: I do not mean all tbe 91 Demauds: I mean all those De-
lIlands-17 in all-in respect of which cut motions are to be moved. 

Xl. C. P. Lawson: I have no objection. 
The Honourable Mr. Liaquat Ali ][han (Financ(; Member): I will be vel'Y 

quick in moving them. 
Ilr. PresideDt: I do not know if the Honourable Member would agree t.!) 

yet another change in the procedure, which I would'like to propose. , Instead 
of the, Honourable the Finance Member formally moving each Demand and 
thClI the President reading out the same to the House, we may adopt the 
House of Commons pra.ctice where the Chairman of Ways and }\[eans reads out 
th~se motions and so long as the consent of the Crown is signified, nobodv 
moves them formally, .. 

The Honourable Ilr. LiaqU&t Ali nan: Yes, I think this would be better. 
Ilr. Pruident: Then I will read out these' Demands. The demands that 

I will read out to the House will be Nos. 9; 11, 15, 16, 21, 22, 23, 24, 25, 26, 
28, 48, 54, 55, !)Sf, 7'0, and 88. I will read out the first Demand in ,its ulual 
form, and after that, I will only read the number of Demand and the amouni. 

Sri Il. ADlAUlaaayanam Anangu (Madras Ceded Districts 'and Chittoor: 
:Son-Muhammadan Rural): Many of these cut motions may not be reached at 
all. Tbe Chair might save its awn time and the trouble of reading out all 
these Demands in advance. 

Xl. Pruldent: I !'aid r shall read out only the first Demand in the 'usual 
form and then I shall merely say Demand No. so and so, with"'so muoh amount, 

I ~ 

(The Honourable the President then read out the following Demands.) 
. . . 

DEMAND No. 9--INDIAN POSTS. AND TELEGRAPlJS DEPARTMENT 

"That a Bum not exceeding Re. 24,81,25,000 be granted to the Governor-General in 
Council to defl'ay the charges which will ('ome in ('ourse of payment during the year ending 
the 31st day of March, 1948, in respect of 'Indian Poste and Telegraphs Department'." 

." .' 
DEMAND No. ll-CABINltT " 

"Th~ a &wu not exceeding RI. 4,60,000 be ~ted' to ihe Governor-General in· 
Cooncil to defray-the charges which will rcme in COllrl!e of payment during the .year ending 
the 3bt day of }laTch, 1948, in Nlped of ·Cabinet'." • • 

• .• (1624) 
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GB~ERAL BUDGBT--LIST OF DEMANDS 

DEMAND XO. 15~HoME 'DEPARTlIENT 

"That a lIum not exce6ding RII. 15,55,000 be granted to the Governor-General in. 
Council to defray the charges w~ich will come in COUl'~e of payment during the year ending' 
the 31st day of March, 1948, in respect of 'Home Depart.ment'." 

DEMAND Ko. 16-DKPARTMENT OF INJWRMATION ."~/l) BROu)CASTING 

"That a lIum not exceeding Rs. 37,58,000 be gl'anted to the Governor-General in, 
Council to defray the chRl'ges which will come in course of payment during the year ending 
the 31st day of March, 1948, in respect of 'Department of Information and Broadcalting'." 

DI<'M."ND No. 21-DEl' .... lTMENT 01" COMMONWE. .. LTH HEL ... TIONS 

"That a sum not exceeding Rs. 7,57,fX1J be granted to the Go\'ernol'-General in 
Council to defray the charges which will come in cour~e of payment during I.he year ending. 
the 3lBt ~ay of March, 1948, in respect of 'Department of Commonwealth Relati~nl'." 

DEMAND No. 22--FINANCE DEPAHTMI':XT • 
"That a sum not exceedillg RII. 31,96,000 be granted to the Governor·General in' 

Council to defray the chargPII which will come in COUl',;e of payment during the year ending 
the 31st day. of Mal'ch, 1948, in respect of 'Finance Department'." 

D}~MAND Xo. 23--COMMF;.HCE DEP."HTMENT 

"That a lum not exceeding RI. 37,89,000 be granted to the Governor·General in, 
Cooncil to defray the charges whi('h will ('r.m6 in COUl'se of payment during the yeal~ ending 
the 31st day of March, 1948, in respect of 'Commerce Department· ... 

• DE1HND Xp. 24-DEPARTMENT OF L.~BOt:R 

"That a sum not exceeding R~. 19,06,000 be granted to the Goyernor-General in, 
Council to defray the charges which will come in course of payment during the year ending 
the 31st day of }larch, 1948, in respect of 'Department of Labour'~" 

DEMAND No. 25-Dlu, ... RTVEST OF WORKS, MIl~l'.:s AND POWER 

"That a lum not exceeding R.. 15,26,000 be granted to the Governor·General in. 
COllDCil to defra, the charges which will come in course of payment during the year eJlding. 
the 31st day of March, 11148, in l'e~pect of 'Department of Works, Minel and Power'." • 

DEMAND No. 26-DEPARTlIENT OJo'COMMUNICATIONS 

"That .. lum not exceeding Rs. 5,07,000 be granted to the Governor-~eral in.. 
Council to defray tbe charges which will come in coorle of payment during the 'ear ending 
the 31&t day of Karch, 1948, in respect of 'Department of Comm~icat.ior.I·." 

, DXlIAND No. 28--FoOD DEPARTMENT 

"That a Ium. not exceeding Rs. 5O,lIIJ,000 be granted to the Gonrnor-Genera' in, 
Council to defray the charges which will come in courae of pay~lent during the year ending. 
the 3\lIt day of March, 1948, in respect of 'Food Department'," 

DEMAND N"o, 48-PUBLIC HP.:U.TII 

"That. a lam not exceeding R.. 42,90,000 be granted to the Governor-G,neral in-
Coucil to defray the chargel which will come in (,Ol1rse or. payment during the year endillg 
&he 311t day of March, 1948, in respect of 'Poblic Health' .. " 

DElIAND No. 54-BROADCASTING , ., 
"That. a Inm not exceeding R •• 1,01,68,000 be gra~t.ed to th.. Gov.rnor-General i.a-

Condit <to defray the charges which will come in cour •• of payment darin, the :JUr. del", 
"h. 311t. Gay of March, l~, in re.p.ct. of ·BrOadeuting· ... ' , , • 
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DEMAND Ko. 55-DEPARTMENi' 01<' bDVSTRIES AND SCI'PLIES 

"That a sum not exceedin~ Ra. 3,34,51,()(X) be granted to the Governor-General in 
Council to defray the charges which will come in COUl'Se 6lf payment during the year ending 
the 31st day of March, 1948, in respect of 'Department of InduBtrie~ and Supplies'_" 

. DEMAND No. 57-COMMERCIAL IXTELUGEN1JE AYD STATISTICS 

"That a swn not exceeding Rs. 23,68,000 be granted to the Governor-General in 
Council to defray the cha.rges which will come in course of 'payment during the year ending 
the 31st day of March, 1948, in respect of" 'Commercial Intelligence and Statistics'." 

r DEMAND No. 70-RESE'fTI;El4ENT AXD DEYELOl'MEN'f 

"Th (t a sum not exceeding Rs. 6,95,30,000 be granted to the Governor-General in 
Council t defray the charges which will_come in course of payment during thp. year endin, 
the 31st day of March, 1948, in respect of 'Resettlement. and Development'." 

DEMAXD No. 8B-PAYMENTS TO RETRENcnED PkRSONNEL 

"That a sum not exceeding" Rs. 4,88,000 be granted to the Governor-General in 
Council to defray the charges which will come in c(\urse of payment during the year ending 
:he 31st day of March, 1948, in respect of 'Payments to Retrenched Personnel'." 

DEMAND No. ll-CABI~ET. 

FU11ction of the Commodities P"rrees Board and matters connected therewith, 
Kr. C. P. LaWSOlll (Bengal: European): ;Mr. President, I move: 
"That th.e demand under the head 'Cabinet' be reduced by Rs. 100." 

The object of :this cut motion is t.o induce discussion and if possible to obtain 
a statement from the Government side on what is no more, no less titan the 

cost of living in this country and the possibility of stabilizing that cost of livi!lg: 
indeed, if possible of reducing it. 

• 

1.'he background against which we ha~e to consider this question is u some-
"what distressing one. I do .not know whether Honourable Members have yet 
bad time to read the report of the Advisory Planning Dommittee over which 
the Honourable Mr. Neogy is sitting. If so, I would advise Honourable Mem-
bers to consider the Resources Budget which is included at the end of this 
report. Now, Sir, that Resources :8udget shows very clearly that for some-
tin:Ie to come this country is facing some very severe shortages, principal 
holllongst which I would mention the coal shortage. The" report shows quite 
clearly that we may expect an annual shortage for sometime of something like 
4! million tons of coal; and the report goes further to trace the repercussions 
of this 'shortage on various other materials, such as steel and so on. It 
comes in fact to the conclusion that steel, even with very adequate coal supplies, 

"will be half a million tons short; that cement will be half a million tons short 
and shorter still unless coal supplies are" adequate: that bricks will be short. 
"Than, Sir, is bound to have serious repercussions on all internal production 
and quite apart from this, imports will be restricted by currency restJictions 
and by the inability of oountriesabroad to l'Iupply this country with what we 

"want. We know very well of numerous shortages of goods all over the world. 
n will be sometime before those shortages disappear. IS_O. Sir, I think 
there can be very little argument that during the coming year, the work of 
this Cf'mmodity Priiles BGard will be extremely important and indeed I am 
sure tha.t they mu!'t be appalled by the magnitude of the problems that fac~ 

. them. Clearly, Sil', the result of this situation must be a tendency tows.u-ds· 
infla~iop-. There may be money to buy things with, but nothing to buy. 
And I WQS much impressed by the statement made by the Honourable Dr. 
-John Mattha.i the other day to the eRect tha.t to some ex.1ient leisure .8IfbrP.ing 
-}lurchased by' bhe mona, which Jould otherwise go towards the purchase of 

• 
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coDSumer goodil. That seems to me, Sir, to point t.o a possibly dangerous 
spir&L Because there is nothing to buy, leisure will be purchased, produc-
tion will drop, and indeed, Sir, there is only one cure to the situation which. 
faces us. Everything that this Board will be able to do will be no more 
than a palliative. The only real cure will be production, production and again 
more production. I will not at tbi~ stage discuss whether the condition. 
following upon the Honourable Member's budget are entirely favourable 
towards production, production and again production. But there is no doubt 
whatever that therein lies the only cure and until the cure comes about we are 
reluctantly compelled t.() agree that control will be necessary. 1 may say at 
once, Sir, that we on this side do not. like controls and we hope that at. the 
earliest possible moment these controls will go. The effect of controls is to 
produce blackmarkets, t.() interrupt the basic laws of supply and demand, and 
to introduce a new method of breaking of the law. Indeed, Sir, perhaps the 
most. serious aspect of modern times is t.he way in which the term 'blackmarkei;' 
has become almost a household word. Quite openly as Honourable Membe.n 
will know, people say "I cannot get such and such ... commodity. 1 cannot run 
my factory. I cannot make this and I cannot make that unless I go to tht;' 
black-market to buy my supplies." It seems almost incredible that in that 
almost dr~ily utterance is entailed a clear breaking of the law. For that reason 

, an. for mM.y others we, want to see the end of all controls as soon as that is 
possible. Controls, amongst other things, lead also to the hoarding of supplies. 
supplies which would otherwise go into consumption and relieve the already 
short posItion: Ap. I have said before in this House, if every body put aside 
.one week's supply of food only, one million tons of food-grains would to taken 
.off the market, and that is another reason for getting rid of these controls R. 
soon as it oon be dQne. 

But, Sir, we certainly admit that is the meantime the cost of living mlln 
be kept within bounds. We must, if possoble, stabilise the cost of living and 
when it. is humanly possible, reduce the cost of living. Now, Sir, t.he terma 
of reference of this Commodities Prices Board although not very adequate 
have been. published and pel'haps I might quote them: 

"At the request of the Central Government to adviae in the light of all releVIIDt data and 
~f caslt conditions B8 m&y be specified, what pricee or price limits should be fixed for commo-
dities, the price of which is controlled by the Central Government or by the Provincial 
Government; 

2. To keep under conlltant review the movements of coJJllllodit.y pricer. in India and 
whether at the request of the Central Government or of their own volition to adviae the 
Central Government whether the price of any commodity not controlled IIhould be contlolled 
&nd, if 80, what price or price limits should he fixed for that commodity." 

• ~f. H. G. B.a.nga (Guntur cum Nellore: ;Non-~uhammadan Rural): Are 
these your recommendations '1 

.1Ir. O. P. Lawson: No, Sir, The Honourable Member may possibly reco-
gnIse the fress communique tha.t was issued by Government sometime ago. 

Now, Sir, there is no mention in this regarding· quantity contI-ol. The 
Board is merely to advise on quest;ons of price but 1 tiake it that the inter-
pretation there will be fairly liberal. I cannot, for bstance, imagine that 
any body can adequately advise upon a price strUtlture unless they kn~w 
what the 'quantity control will be and indeed their recommendations, presum-
ab11 ns regards quantity controls, need to be considered, together with their 
recommendationR regarding prices. • • 

What. are the categories of the commodities ·whiClh will need to be ~n­
. trolled? tiFillBt of all we have those commodities which ace now oo';ered by' 
statute and controlled by Government. These come un~er the &sentiaJ 
Supplies Act wlliPoh covers foodswffs, cotton Bnd woollen, ~ile8, paper, 

• 



~ 
1628 LBGlSLA.TIVB ASSBMBLY [10TH MAR. 1947 , 

[Mr. C. P. LawsonJ 
petroleum and petroleum products, spare par~s of mechll.nicaUy-propelled 
vehicles, coal, etc. Those are items admittedly of absolute necessity which un: 
controlled by stat.ute. Infringement of the law in this connection leads to pro-
secution; it also of course leads to black-marketing and to a number of other 
abuses. The control of course is necessary and the situation must presulllab~ 
continue for the presen~.. . 

there is a second category of goods which, though under no statutory cou-
~ are generally con~lled by agreement between Governmen1l and the 
people who have thOle goods for disposal. That has behind it no statutory 
sanction. A man could noi! be fined in the courts or proceeded against for 
infringing his agreement with Govemment but, ipBo facto, to my mind, it is 
a be1lter form of cont.-ol, because the sanction behind it,is that the person who 
has these goods for distribuijon may refuse t!o distribute f!hem where there is 
profifieering or mishandling. I say ~hat in some ways it is a better form of 
control, be'cause it brings me tp my third category, the category of completely 
uncontrolled articlel. It. would, in my opinion, be entirely impossible to apply 
price control even to all the articles in this country which are in general use. 
They are so numerous and the- field is so wide, the sources of auppl;r. and distri-
bution are so diverse that I see no prospect of any kind of adequate control Qver 
the whole field. If the goods which are now controlled to some extent by ag;'ee-
mtmt between Government and the producers w~re handed over to statutory 
oontrol, the administration would become more complicnted and 1lI0re diftic ult , 
ind!led further black markets, further p'roceedings, further bribery and con'up-
tion would ensue. So the Commodih Prices Board have to 111\' mind to 
consider' what is the optimum of effect that they can have. They canllot 
control every thing. Whatever they do, they can only hope, in a general v.'ay, 
to control the most important products in daily use and hope thereby to ind:lce 
a general feeling of stability which will affect ancilliary consumer goods. The 
main need of courSe is .to corelate the prices and it would be illteresting to-
hear from the Government side how they propose to proceed. One might, in 
fact, have a situation at present, in which one shop selling cOl1troiled gooJ~ 
might be alongside another shop l>elling uncontrolled goods.. You might have 
one proprietor earning a very moderate pittance Oll hit; uusmess and the pro-
prietor next door earning enormous profits and earning them quite legally 
because there would be no control over his goods. Clearly. theref0re, the 
efforts of this Board should be directed liowards bringing aU prices to some 
corelated level. 

'What would be the basis that would be used to bring these priees ..,-
gether? We have of course these itemll to which I have already referred. 
flhail are already controlled by statute. Their prices are .already .. controlled 
and a certain basis has been established. There may be mequnhhes in that 

~ basis. There may be inequalities in the industrial basis as ~ompared with 
tihe agricultural basis buti at least in the statutory field there IS some basis 
6stla.blished and presumably it will be the intfention of Govemmen' lie bring 
items which are at present uncontrolled somewhere in relation to the con-
trolled field. 

~-Il Perhaps I might now say a very brief word about agricuHlural prices in 
their regulation with indUl,triaJ,. prices. I do not know whether iii will be 
witihin the terms of reference of the Commodity Prices Board to examine, this 
qu,-"stion and to se.e whelher the price levels are. reasonab~y equa~. -~e sgric.l1l-
tiural prices on a hIgher level or on a lower level than the mdustrial pMces whICh 
haye now been fixed? I have been imp~sed hI the Honourable ~e Finance 
'Mpmher{s statement to the eRect! thall some 17 crores of rupees liave been. pajd 
oull to Giiabilise sgri.cultural prices. Perhaps in due course WEt may have from 

l • • 
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the Department of Agricul1iure or the Departw~llt of }'ood i1isel£ some state-
ment as to eJtsctly how that Rs. 17 crores was spent. It was spent presum-
ably to reduce the price of imported foodstuffs so that they were 011 If. level 
with the indigenous prices. I_do 1l0t quite kuow how that will work. 1 sup-
pose ~hat some imports from, say, the Argentine may be more expensive. 
than impor.ts from, say Canada or Australia. Whether any or all three of 
these imports were higher or lower than· the indigenous price I do not know. 
But what I do know is that although the Rs. 17 crores seems to be a very 
large sum it amounts to nothing more than 6. annas a maund on the amount 
of total grain production of this country which is sold. Taking into accoun~ 
that 75 per cent. of the 60 million tons of grain that this country produces is con-
sumed by the agricultural population, on the 25 per cent that is sold the 17 
r.rores comes to little more than 6 aonas per maund. Although that Rs. 17 
crores.. may make a very considerable difference to the Honourable 
the Finance Member's budget, I am inclinej. to think that with careful 
equalisation of prices· all over the agricultural field, it might be dissipated 
into 3 form in which it was negligible. That is why I would be illtel'es~d to 
know just whether the scope of the Commodities· prices Board will cover some 
8uch examination. I admit. Sir, that it will be a very big matter and a matter 
which would take vhE!m probably a considerable tlme 

I have so far dealt merely with the functions of this Board in the direction 
of checking inflation. The functions of this Board must however de~rly be 
flexible to deal with sudden movements the other way. There may be many 
developments in this counliry. industrial budgetary and otherwise. which may 
induce the bottom to fall out of certain mnrkets. The effect of a. suddf'n 
movement of that type might be jUf;t as rlllmaging liS a movement in . the • 
llpwllrd direction. For insfiance a d.rop of Re. 1 n maund in the price of food-
grains, I .ealculate, would involve the sellers of the agricultural produce, 
quite apart 'from the consumers, in a loss of something like Rs. 42 crOl'eR-1t 
very severe loss which might clearly upset the economic balance of the trade. 
I hope therefore that the functions of the Commodities Pricelil Roard will not 
be too rigid. 

They are an expert committee. I would he glad if the commit.tee was a 
little bit bigger because of ~he divel'Bity of their functions and these, I think, 
will be so great that without having recourse to considerable techriical assis-
tance it would be very difficult for them to encompass the task which they 
have before them. That;! task is in its ultimate solution impossible. They 
can never, I think. bring everything under control. Their only hope is to 
bring a certain number of articles in general conslllflption under conWoI~ 
articles which themselves may involve ingredients which mr.y be controlled 
by Govemment. half controlled by mutual agreement, or under no control ail 
all. Soap strikes. me immediRtely as BTl articl~ in point depending ~ some 
extent on fla.llows. which to the best of my knowledge Rre not cont.rolled af. all. 
on caustic which is controlled by mutual II.greement Rnd on oils and so on 
which are under Govemmenti control. There VOll hRve bhe diversity of thfl 
problem. • I hope thail the Finance Member will be able to tell us 'thal1 quit!> 
apart from having an adequate and as indeed they are,a high-level standard 
of membership they will also have Rcces!'! to expert advice in respect of parti-
culRr commodifies. . • 

One further point. Sir. and I have done. The first part of the terms of 
reference thail I read appears 1io indicate that the Board would no£ he required 
to ·~ve llnsolicited advice to Govemment. Bull The second part. I think, cor-
rects. th8ti and indicll.f.es that unsolicited advice may, and should. he gtven. 
On receipt of thaiiadvice in respecti. say of pnolls in 11 cerfain Provinc~, I 
. ~01l1d he-ul!ld to know how Government will TlllOceed. ~f They 1iropose to • 
take action on the adYice of this Board in respect of pric~s ruling in :l ceif"in 
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province, I take it that consultatiolls with the pI . ,,,.:: ~~ 3utlioritielii will be 
necessary . 

. Those, Sir, cover the poinfls which I wish t~ make flO give rise to discussion 
'and to draw a lltatement from the Government Benches. I think that the 
main wish that the whole House will have is that the cost of IiYing in this 
oountry shall be sta.blished as much as possible a.nd that in good time it should 
also be possible to reduce the cost of living. Apart from that, the field be-
fore;this Commodities Prices Board is now opell and a very wide field it is. 
Thet certainly have the European Group"s hearty good Vrishes and to a very 
larga. extent their sympathy in fibe almost Herculean task which confronts 
them. Bir, I move. 

Ili'. PresideDt: Cut motion moved: 
"That the demand under .. he .iT 'Oabine~' be rednoed by ~ 100." 

Dr. Zia Uddin Ahmad. (United ProvinceS" Southern Divisions: ~uh&Dl­
madan Rural): Sir, I welcome the proposal of the Honourabl~ the Finance 
Kember for establishing a Commodity PriCE'S BORM. I very much appreciate 
the viewpoint which he has before him. His object is to reduce the price in-
dex of various commodities which have gone up by more. than 300. But I 
hav~ two serious difficulties in my mind to which I would like to draw his &t-

. tenfiion. The first is this. 1 said in 1942, when Diwan Bahadur. Mudaliar 
for the first time fixf'd the price of wheat at Rs. 4: a maund, that he was put;.. 
fing the cart before the horse, because to fix a'llriee without. the control of 
the stock will not be workable. The result of fixiI1.~ the price without cQntrol-
ling the stock is that all the articles are transferred from the front shop to the 
book shop, which you call fibe black market. II you go to lihe front shop in 
any place where there is price control and Rsk for a thing the answer is 'No' 
but if you walk inside, in the second chamber where no accounts Ilre kept, 
where receipts are not given and where any amounf; is demanded, the commocJi., 
ties are all there. Fixing the price without controlling the stock is like putting 
the cart before the horse. Alhough price control is intend<.>d to benefit the consu-
mer, in practice hE:' can get the things only.from the black market-from the 
second chamber. I should lilte to know what precautions this Board propose to 
take about controlling the stock so that the black market may be avoided. There 
must be severe penalties. Some methods must be devised for controlling the 
stock before orders are issued for the control of the prices. I hope the Board will 
go into this quest.ion thoroughly. 
_ }Iy second difficulty'is this. At present the only measure you have gol 
IS your paper rupee which is a.n indefinite quantity. Every mathematician 
and scientist, when he wishes to measUJ'e a thing, lays down his unit of mea-. 
surement, which is a fixed quantity. Your unit of measurement, which is the 

• paper rupee, has not got a fixed value. If you fix the prices on the basis of 
the paper rupee, the prices will vary because of inflation and deflation. This 
is a very important thing. The first condition precedent is that t~ price of' 
the paper rupee ought to be fixed in terms of gold and silver. If you allow 
your paper money to find its own level in terms of these important commodi-
ties by which the prices in the world are aJways compared. vou win alwavs fail 
in (your efforts. If you really mean to do something, the first effort of this 
Commodity Prices RO!l.rd should be to fix the value of the paper rupee in terms 
of g'Ol~ and sHver whi.c? R:e the only units adopted in the world for oompllling 
~e,. pnces of commodities m the world market. ' 

I su.~ested this to the Governor of lihe Reserve :Rank when he was going 
io New YoOrk on behalf of the Governmenll of India. I asked hirnc1iocp"ess fihis 
point before lihe Intllrnational ~ank J,~lt I am sorry he has not done it a.nd he . . 
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forgot it entil\}ly. The International BaDk has fixed the pUrchasing power 
of gold but they have not fixed the sale pnce of gold. UplesB you ~x tht 
lia.le price of gold at the same time, it will not be possible to fix the pnee of 
gold in ~rms of the currency of every other country. • 

I should like the Finance Member to draw the attention of this new Board 
to this fact that the price of paper rupee should be fixed in terms of gold and 
the first step which ought to be taken is to press on the Internat~onal Bank 
ilhat they should fix the sale price of gold and also the purchase pnce. As a 
corollary to that bullion exchanges would have to be closed down. I very 
much appreciate what the Fina.nce Member said about the abolition of the 
st0ck exchanges and I say that along with that the bullion exchange! !hould 
aJso be abolished. Withoub abolishing the bullion exchanges it is impossible 
to fix the price of your paper rupee in terms of gold and silver. You eannot 
be gambling on your unit. The unit should be a defini1le quantity. I should 
like to hear from my friend on this point. 

Without stabilising the priee of the paper rupee, it will be exeeediIlfJly 
difficult to stabilise the prices. Wheat and rice r..re the two important OOJU-
moditie. by which the priceR of your other foodstJuiJ!l should be judged. If 
you fix the prices of wheat and rice. the prices of the other food.tuft. will be 
automaijcally settled. 

The Wrd thing IS tile, nxation of the prices of piecegoocla and alon, ~ 
thai the price of cotton will ~so be fixed. If you do ibis, you will find thai 
the price. of aU the other articles will be automatically adjUlted.: Mr. Law-
son mentioned thltt there are innumerable other IIrticleR whose priebe eannot 
be fixed but there are certain key articles in terms of whioh the pdcea of all 
other articles can be fixed. If you fix the price of w~eat and rice, the prioea 
of nearly every other eatable commodity will be adjusted. Therefore I alIJ 
that if you fix the price of gold and silver, rice- Rnd wheat, cotton and piece. 
goods, all other things will find their own level. 

If you begin to take up sugar, for example, you will never succeed. Wages 
oannot also be fixed, beoause the wages are entirely dependent on the price in-
dex of the commodities which the workmen require for their use-the ~les 
necessary for their living. 

I therefore beseech this Board ill .the first instianoe not to think of tbe 
fixing of price withoUt! controlling the stock. If they can do it without ~n­
tr:olling. the stock, let them come and discuss it with us and if they can con-
Vince us that..the thing can be done. We will support them. We pught 
also to bring down the price index 1io a reasonable level. It was 130 in 1939 . 

• This has also to be done gradually and it cannot be done all at once. I re-
member the late Finance Member, Sir, Jeremy Ra.isman, allo said that the 
price index ought to be somewhere between 125 and 140. I think my 
Honourable friend Dr. John Matthai, when I had a talk with him some time· 
~o, was~also of the opi~ion tha~ this should be the standard which we should 
allll at wtten we fix our mdex pnce, that is, 125 to 140. In order to achieve 
this object, they cannot fiake up any commodities they like, otherwise that 
c~modity will go. to the black market and in practice the price will be much 
higher than what it was before the control. So, they should take up onh 
t~e three articles whioh I have mentioned, namely, gold and silver. wheat-and 
nce and cotton and textiles and leave the other things alone. I very much 
w4!lcome the step which the Honourable the Finance Member hall taken. Ail 
the same time, the recommendations of this Board will not be very efPeeti"e 
and will .noil be of material importance to us unless they take precaution" on 
the .point. wh~c!1 J have j11st. mpntioned. With these words, I Ru.ppori. the • 
m~~ • 

• • • 
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Prof. If. G. Ranga: Sir, there seems to be a sort of a general driYp in favour 
of stabilisl'ltion of prices and stablilisation of the cost. of living as mv Honour-
able friend Mr. Lawson ~.as put it. And when 'it is put like that. nobody will 

« be able tn onject t,o it. But how is it going to work out in its effect!' n~ different 
. elasses of people? It is a notorious fact that whenever prices riqp, the agri-

cultural prices are the last to rise and the same is the case with I''''l'icultural 
wages and industrial wages. Tbe.v are a.lso too slow to rise. But w\->r-n prices 
begin to fall, it is the agricultural prices which fa.ll more quickly w,<i precipi-
tRtely in the end. That has been the experience not only of our f'v.-n country 
but of! all countries in the world. Even in regard to the war inll~~:on, that 
has been the experience. Every one bas admitted that during tJ.n il"st three 
years of the war, agricultural prices had not risen half as high as thp i'1dustrial 
prices, particularly cloth. And when prices have begun to fall, if: if1, again, 
the s'ame experience. Although it may be said by some of the Tlf'"..,l" of the 
towns that agricultural prices are not falling, actually they begin t" ~~.~ much 
more quickly. Now, if we are anxious to achieve the stabilisatiOl~ t)f priceR, 
how are we to achieve it 1 My Honourable friend Dr. Zia Uddin ~hmad hall 
atated that we should try to stabilise the prices in proportion to t}.~. r-jells of 
wheat and rice and cotton and textiles to start with. Therefor:, 't. "'+:fl.nds 
to reason that you };ave to settle what prices you are going to li" 'or wheat 
and rice and for cotton and textiles? How are vou to settle it" "".de >vas B 
Committee appointed by Government over which Sir V. T. KriC::}.'lnmachari 
presided and it has suggested the manner in which fair and remunt'Mtive priceR 
can be fixed for agricultural commodities. It itas also suggestf .. ~ how the 
administrative machinery, which is to assist the Government. hflA 4n r.:.: t.hese 
prices. But what is it that the Gov~rnment of India has done? It has more 
or les8 shelved that report and has put. it in cold storage or rather h~·T''l~pd it 
by appninting this Commodities Prices Board. This Board :A "~""cted to 
control the prices or to' fix the prices not only of agricultural oommoditieR but of 
all commodities. Who has suggested this, we do not know? But, .1'en, why 
ie it that this Board has been appointed in plACe of the other organi"'lt:ons that 
the Krishnamachari Committee has suggested? That, Committee }", ... ~l1g'g'ested 
the appointment of a Price Determination Commission and alAo A rnrnmodity 
Corporation and later on an All-India Agricultural Prices Councii Nothing 
has been done to implement .these recommendat.ions, and this Boar"l has been 
infticted unon all of us. This Board, we are t.()ld, is also seized of tb" "~"~Her­
ation of the price of wheat and is expected to begin to consider the prices of 
paddy an9 rice during tHe next month. Why this change hRa been mJ\de. we 
do not know? But I have It sort of a fear that with a view to bring- down the 
prices of agricultural commodities first of all, this Board has b(.:P!1 !'lppointed 
in tliis manner by by-passing the recommendations of the other Cnmmittee. 
Secondly, how are these prices to he stabilised 1 In what way. are they going , 
to be done? The Krit;hnamachaJi. Committpe has Ruggested t.hIs: 

• • .. A fair pril',.e as we would define it, is Rch as would ~eave f.? the prod,;,cer I\~ income 
nfticient to maintain him a.:nd his family at 8. standard of Me eqUIvalent. to tnat enJoyed by 
eomparable clasSl!ll of the population. This implies that due allowance shou)~ . be made fo; 
the-costl! of such good. and .. rvice. as make up a reasona.ble standard of livlDt for CUltI-
vators 118 a claRl." -

This is their eighteenth recommendation. If we keep this in onr m~nt\ Bnd 
jf we also keep in mind the very important consideration that the standard of 
life"of all other dasses will in the end depend upon the employment that. they 
derive from manufactures and that the prosperity of manufactures will in the 
.end depend upon the prosperity 8S well as the standard of life of agricultural 
elasFes. then it will be realised that it will be a very bad policy to try to bring 
down the agricultural prices in a unilatera.l manner . 
. tt is a' notorious JB,eI that 6e pad J'in&uoe' )[emtHn. who .... EQI'OP-

eans, an{1. the presen; Indian Finance Members, Mr. Liaquat ~\; Khan I1S well 
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as Dr. John l(atthai. have Ihouchi ibat iD1laq ahouJ.cl be o1iec;kecland ..... 
fore prices sho~ld be brought down and in· order to bring down the prices, th<o 
agricultural price8 should be brought down first. I say this is a suicidal policy 
tu pursue. 

But, then, it is stated that Tf you were to allow the agricultUral prices Iio 
remain at the level at which they are, then you cannot control inflation. Let· 
me tell them that if they were f,o look into the' Ealltem ECOnomi8t of two weeks 
ago they will find that the priceR of II. number of manufactured goods are going 
up and they have been going up for the last six or twelve months a.nd no effort 
has so far been made to prevent the rise of prices of these manufactured com-
modities.· In addition, to that, the prices which actually rule in the black 
markets are easily twice as_high as the eontrolled prices. What effort has been 
made by Government to prevent this black-marketing? My Honourable friend 
Mr. Lawson wants these controls to be increased in number and to be spread 
over a number of other commodities. In short, he wants non-statutory controla 
in addition to the controls that !:tre reached by agreement between the Govern-
.ment and the industrialists. It all comes to the same thing. The more con-
trols you have the more black markets .there will be. The more bla.ck market 
there ia the higher will be the cost of the stundard of life of the people and parti-
cularly the higher will be the cost of cultivation that the agriculturist will be 
Gbllged to meet. 'I'herefore, Ulltil and Ullless Governwent are able to devise 
an administrative machiner.Y by which they will be able to prevent this black 
market, at least to check it and, if necessary, to remove some of these controls, 
it ~·ould not be possible for them to stop this rising spiral of inflation. -

'Th~ th~y Play. ~.,y: aft~r. all. the e~enditure. on: food forms a TerY high 
percentage' of the tota·l expengittlre of the industrial pl'Oletariat and therefore 
it should be stopped first.. .If they are serious about it, they should also be 
serious about the cost of f!.tandard of living of agriculturist. themaelves. Ma.ny 
of these industrial commodities, the agriculturists are obliged to purchase only 
in black markets. Therefore these prices are goin/Z up with the result that in 
its own turn the cultivation cost goes up and therefore the price of agricultural 

commodities go up. It is all working in a vicious circle. You must 
11'. M. bre~k it somehow or other. Why do you want to break it only on t.he 

agricultural sector? In order to break the :tJackbone of the agri-
culturists! - Let it be remembered that there is a regular flight away from 
food crop cultivation. The present tendenc~' of a peasant if he has 3.l)Y sense 
in any part of India. is to break awa~' from food crop cultivRt.ion and he ill taking 
to cultivation of commercial crops like sugar. oil Reeds. etc. Any crop thllt 
brings him money is easily taken up, because he has got to pa~- not, on ly in~rest 
Oll debt, he has to pay land revenue. he has to pay the vari~)Us sales ~xes bo~ 
provincial and central and on top of it he has to procure hls necessanes of hfe 
at black market rates. Very soon vou will he faced with a serious criais in 
India on the foo"d front which you cannot cope with merely by importing food-

o stufil'l from abroad into this country. Even if you import food st'ltf~. from 
. abroad , you will not be able to· import; lQ.uch large quantities .. 
10 be able to tiackle th~ prices. Th~ it .ianc1s to rea&QIl. ~.I 
)00 have goti Jo fiaok:Je manufaotiureB alao. What are you' a.oma 
on this. front? 80 far 88 IDe - mduatriaI proletariai II conaemea, 
you agree and reBaoDably b, 10 rame the level of wapi from time 
to time. . The profpssionals aIRo get higher wages. When it comes 
to the -indu!!tria.list. there is greater and greater exerr.ptio,n from taxation' for 
bim. So far as the agriCUlturists are concerned more and more taxes are ptV; on 
ihem. The industrialists are highly organised and hent~e they are able to R'et. 
'Coneessions from the Government, whereas the agriculturist!! who are highl:" 
di;organised are left in the cold. Let; me wam :vou about what is "'bappeninJ!; 
ill Bihar. When t.he Food Member went recent.lv to Rehar. he found· tlfat 
'control prices were not at all enforceable. Thev ~re not being enforced. they 
'Cannot Ire @nforced. The Behar Prime Mini8~ was obliged to threateJf the • 
flr-asants with the aid of the police and the magistraey and he Ud i;o use coercive 

• 0 • . . • 



( 
·1634 LEGISLATiVE ABSl!lMJ!LY [10TH MAB. 1947' 
\. [Prof. N. G. Bangs(] . 
prc;>ccsses in orde~ to extract from them very small food surplw because the 
pnce level at whICh you control for the food grains is very very low, and very 
very unremun~rative and unfair to the peasants. And to make it remunerative 
to. the peasants, the crops have to be sold oJ1l.y at much higher rates tha.n 
Control ratcs. That menns that your controls nrc failing. 

To the extent they succeed. they succeed onlv on the agricultural front 
I say this is most ullfair. . 

The next point which occurs to me is this. I may be asked, in that case 
~ow is /infiation to be stopped? What shall we do with it. I have got a solu-
tion to offer. You agree to pay remunerative price to agriculturist. Then you 
tell him that you are going to keep with yourself one rupee for every maund of 
wheat or paddy that the agriculturist sells to you. This one rupee per maund 
will be kept as a reserve, as a deposit with the Government who will be start-
ing a. number of agro-industries, oil crushing factories, rice mills, Vlmsspl\ti 
fa.ctories, sugar fnctories and so on. The Goverumenf; will be starti1.l'" these 
factories with this deposit that they take for each maund of food crop th~t they 
take form tli'e peasant. The Government will treat these deposits as ~hare8 
in these industrial concerns' of the respective peasants who contribute this. 
Any profits that are earned will go back in proportion to the monietl taken 
from the individual peasants. In this way the Government can help the pea-
sant. At the same tim~ :1'011 nrc not putting tbi!'; money jnt./) circulntion. 

Moreover so far as p(lasants are concerned, this money cannot be spent by 
.... OD ... pocIa. & .... of ....... of OGWGiDtIr sooa. _ ,.... 
santa will not waste their money on them Ilnd inflnte their pnces. There will 
be no inflation because extra money that the pe!\sants will get for their erops 
will not remain in their hands, they will be kept with t.he Government. This 
money will not be kept in banks but they will be utilised in producffive indus-. 
trial undertakings. 

I should like my Honourable friend to come to one of our villages and see 
for himself whether the peasants are getting more and more money or 1688 and 
less money. The peasants are obliged to work harder and for longer hours to 
produce enough for their sustenance because the prices that you pay for their 
agricultural products are very unremunerative. As regards the consumer good~ 
*hat are necessary for them, they will have to purchase in the black market 
and so they are obliged to work much harder. The industrial proletariats have 
much more leisure. But they are a microscopic minority in this country. The 
greater bulk of the population in this country are ..agriculturists. If more money 
il! put into the hands of agriculturists, it may be contended they may indulge 
in purchasing their needs in black markets. To that extent the inflation would 
go up: That is why I suggested that one rupee for every maund of food crops 
purchased from the peasant should be retained by Government and invested 
in useful industries to help the peasants. I was told that in U. P. and Behar 
a few years ago, a portion of the money that was being paid for sugar cane 
'" as bejng kept with the Government ~s a sort of reserve in the name of the-
peasants. It is no use putting this money in the form of national. saving., . 
certificates. They should be invested in productive industrial undertaking~ 
directly and immediately concerned with agriculture so that the profits there-
from can be paid back to the peasants who have contributed this money. 

Then the next pOInt I wish to refer to is this. Why is it that the Govern-
]l1ent~ of 'India have not chosen to implement the recommendations of the Price 
Bub-Committee .. Those r~commendations are not quite satisfactory to IIlIt 
because th~ suggest that we have got to wait for a number of years before this 
Apioultural Price Advisory Council is to be appointed. They suggest t1tat 
immedia.tely a price committee should be appointed to fix the price of these two-
-eommoditiea. to start with. Is it no. the duty of the Government to ~ that. 

(. 
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IUM • cnmmjPion iI appointed in order to help \be price QonIroJ Bo.a. &.. 
stead of thllli they have appointed a cbmmittee composed of a High Courl 
..... aDd two other penroaa. Nobocl;y who II GOII!l8CW with asrI~ ill CIa 
this committee. They .. expect such a Board to stabilise the price of agricultural 
commodities. Sir, I must em\>hatically protest against this procedure. I agree 
with Mr. Lawson that this Commodity Board should be augmented in itt; pe~ "-
lonnel, by adding one or two agriculturists, or economists with specialised 
training in agriculture. They should be assisted by an Advisory Council, whose 
members represent all interests, agricult.ural workers. landed peaRants and 90 
on, so thai; they can have the bf'nefit of their experience. 

Finally I suggest that thi!'l Bonrel shou1c1 be nshc1 to h'm c-videnec from 
various people interested in various classes of production of various commodi-. 
Jiiea in the lame way u the Tariff Board ill upeotecl Jo ~t. h UaiI npl'd I -
also wish to suggest that in view of the fact that the agriculturists in ihis 
00UDfir7 ....... 0I'pDIAcI aDd thai Ii., Me .. aperIeDoei ,...., .. 
('conomically. the Government should offer them ev('ry assistaTlce b~' providing 
them with the help of competent Economists in. the same wa~ as the GoTern~ 
ment pJ'OVides lawyers free of cost to poor litigants who are dragged into eourt-s. 

In conclusion I request the Honourable the Finance Member to gi-fe us: 
an assurance that ·a.t the earliest possible moment the recommendatioIl8 of Sir· 
V. T. Kriahnamachari committee will be implemented. 

Irr_ Kalla Babedar (Indian Merchants' Chamber and Bureau: Indian CODl-
merce): Sir, Mr. Law80n has raised one of the most important point. 110 far .8 the funciions of the Commodities Prioe Board are concerned. Bui I must 
congratulate the Government in the appointment which they have made. They 
have secured the services of one of the most outstanding publie Benanti from 

. Bombay and it was very necessary that a high level price-fixatlion WIUI made. 
You will remember, Sir, that there was plenty of complaint with regard to-
fixation of price regarding paper, textiles and various other articles becaU88 these 
were only made in consultation with manufaoturel'fl and J!'overnmen' depart-
ments. And it was alleged-it was certainly proved in the case of cloth because 
Government themselves changed within a fortnight their decision to ifterease 
the pricea of ooarse cloth-that sometimes Government were jockeyed into· 
decisions unfavourable to the community. That is very important, 8S indeed' 
the whole speech of my Honourable friend Mr. Ranga here shows the diftioulty 
()f balancing the consideration as between the producers Qn the one side and \he 
eonsuniers, on the other. It is not merely the producers and the consumers; it 
is a question of balancing the supply on the one side and the demand on the 
ot.her. The Commodity PriCl~ Board will have to decide one of the most im-
portant issue", namely, to what extent subsidies can be given by Government 
with regard to imported grains when they arrive; aad the whole lJ.ueeJ;ion be-
comes one of subsidy when there is a difference of purchase price and the price 
ruling in this country. 

Then there are decisions of the Tariff Board where 81 .. 0 by force of circum-· 
stances when new articles arrive the whole basis on which the Tariff Board Iq$y 
have given decisions may be wiped out, and the question would again arise 
whetMr the previous fixation of prices was fair and proper to all the interests 
concerned; and this Board is not coming a day too soon. This country is al-
relld:,' suffering from the spiral with regard to prices and wages. Wages have 
bAen increased all-r.ound; Government themselves are anticipating an enormous 
increase in their salaries and demands; and as the salaries increase tl'-ere is 
9l0re purehasing power in the pockets of people who are in their turn demanding 

.commodities which are not there. The tragedy is that actually in 1946-47 the 
production of almost everything that we reckon as organised production ha.s 
fallen. In jute, cemeRt, steel, sugar, paper, oloth and in various other-articles 
evel'Y'!here the production has fallen. Actually when the whole world is having 
measUres'" for increasing production, in India the pro~uction baa fallen, anc\l' 

• 
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·ol.oourRe the Honourable Member for SU}lplies does roll off the l'E'(\So1lB, namely, 
reduction of hours and transport difficulties arid so on. But these are the. very 
reasons which we have been given for the last two or three years; and I say 
that since tthis Government have come into power it~s their duty to go thoroughly 
illto this and to see whether by any extraordinary measures the emergency 
arising out of reduced production can be overcome. Recently in the Standing 
Committee for the Department of Supply and Industries we were told about 
the deficiency in cloth, and-very cold comfort-there was a paragraph saying 
that when new machinety arrives from abroad more cloth will be produced. 
They we~ unable to say when this new machinery was arriving. Now, Sir, 
it does not behove a big Government to give views in public of that kind. Wf' 

. arP, not a),I th.~t belples!I thnt wt:!, cqnnot inereac:e th~ prodll~ti.:lIl in~h:~ c~,;!'!t,· 
if all 'put t'he'ir beads together. And I fear I must reiterate the complaint which. 
I made once b~f~r~:tb.a,t tqe de'part.Jnen~ of the. Government o( Il,ldia ere work-
~·t.oo IIlllch 'lD walier-tight pOinpartiIlElnts. Everyone Is concerned only with 
what he is about and does not think of the whole. Whereas the kind of topics 
which the Comm()dity Prices Board will have to consider necessarily are topics 
which will cover not one department but which will spread over five or six 
departments' activities. Now, Sir, the whole iss11e,as the Planning Ac1"i~ory 
Board has suggested, is that there is a' deficiency of supply. In steel alone 
this country is short t9 the extent of one million tons. This steel shortage 
is cumulative; it is not like wheat shortage. If. I do not eat toduy my shortage 
does not go up to tomorrow: Not so with steel; if a house is -not built today 
it will be built after one, two or three years. How can we make good this cumu-
lative shortage of steel? The manufacturi.ng processes may be examined; if 
the manufacturers can increase it give them a. bonus or some other iI~llce­
ment. Give the workmen bonuses if there it> extra work. 'Gutil there is more 
production there cannot, be an end to black marketing or to control. 

I have suggested before that Government should make special efforts to 
get imports and they should also negotiate barter agreements with other coun-
tries which can supply the goods. There should also be a certain amount of 
State trading which will add to the commodities in their himds. Sir, this 
Government has gQt popular support behind them and we will support all their 
'nleasures here and outside. That reputation of theirs depends on what they are 
. able to do in the matter of food, clothing, housing and above all tl> wbat e"t,';lt 
.th~y can reduce the black markets. :For that I made suggestions once ·in the 
. budget speech and 1 again suggest to the Finance Member to consider whether 
.temporarily for a period of two years the duties 011 five or six articles like steel, 
-oenlent, timber, paper, cloth, and sugar cannot be suspended. There is not 
much in the world that will come here, hut they will certainly d('stl'oy the b'ld: 
market. < Sir, I want Government to go thoroughly into the problems raised 
bJ Mr. Lawson's cut motion; but so far ns the Commodity Prices Board is 
,eoncerned I think it is an excellent menSllr!' and I congratulate Government 
,on having taken that step. 

'rhe Assembly then adjourned for Lunch till Half Past Two of the Clock. 

-----
The Assembly re-assembled after Lunch at Half Past_ Two of the Clock, 

~rr. President (The Honourable Mr. G. V. MavalankRr) in the Chair . 

• 

" 

OaptaiD G. T ••. Harvey (Madras: European): A few points which I want.f;<t 
to place before the House nave actually been touched upon from two or three· 
diffel1ln~ points of view by my Honourable friend the Deputy Leader on th~8 
.ide, Piaf. Ranga and Dr. Zia Uddin, but there are certaIn other ~pec~ which 

,.1 think nIay not have been remarked and which I would rather liketke HQuse 
.in consIder. • •• ' , 

R 
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In the ).1isaellaneous portion of his. Budget speech. the Honourable the 

Finance Member-from whom of course all blessings flow-told us that he has 
already set up a. Commodity Prices Board to advise him on a consistent price 
policy. I take it that controls will form most of the monopoly of. this new 
:authority and that out ~f the Honourahle Member's cornucopia for this year; 
will tumble a perfect stream of ordinances,. forms and officials. all labelled 
• Controls '. 

I expect, when the millenium comes, we shall look back on the epoch of 
;(loHtrol&-without pride, because controls denote the inability of this generation· 
to adjust their economy properly ~thout stringent compulsion, and its counter-
part, selfish and crafty dodging of that compulsion. In late years we. have 
had control after control in all forms and of various commodities. some of them 
:fairly sut."cessful, some of them complete failures. due largely to unprincipled 
:greed on the part of traders and the appalling vellality of officials, both of which 
have already been recognized ill this House. How does it come about, for. 
instance, that a purely textile retailer should suddenly blossom out with a large' 
line of imported fountain pens or cheap jewellery 1 Or why have man'ufac-
tUrers or importers of repute in the textile industry found it necessary, in order 
to protect their. reputation, to break away from their own traditions and open 
'l'f'tnil shops to Ben their gOods at £nir prices. . Iu mcf the proposed -setting up 
·of thiB (' ': "aity Prices Board-purposp.iy t·o interfere with what used to be 
'Considered the normal courRe of commercial intercourse-is in itself an admis-
sion of the feebleness both of the public conscience, and of official effort!'> to 
direct it. That, however, is nothing against the Board itself, and iiince COI1-
trols of some sort seem to be inescapable for the moment. all the more power 
to itR elbow. Let us have controls, as long as they are strong, hot and clean! 
It. seems anyhow to have the opportunity of avoiding a latal weakness of other 
-Control.Boards, in that it should be !lble to corrt'late the economies of several 
positive necessities of Uft' which have hitherto been treated as if they were 
independent subjects, whereas they are essentially interdependent. Prof. R:1ng~ 
quoted from the report of. the Agricultural Policy Committee's Price Sub-Com-
mittee telling us about the machinery for the control of cereal foodstuffs-m~xi­
mum and minimum prices, subsidies to compensate agriculurists, and reserve 
stocks with which to satisfy emergent public demands-in fact the whole appa-
ratus for raising floors and lowering ceilings when the necessity occurs. I sug-
gest that. if it proves practicable and if it is not already abandoned, it should 
not only apply to agricultural produce, but to other basic necessities forming the 
stRndard of life in this country. Certainly neither the special eggs of special 
geese, nor empirical ideologies should be given anything. but the most justly 
proportioned weight in any ~olicy to which the Board may commit itself. 

To be more concrete, I am sure the House will agree that the general stand- .. 
ard of living in this country depends largely on four factors-food, clothing, 
fuel and labour. The supply first, and then the ('ost of the distribution of these, 
not only vitaUy affect the people, but they vitally affect each other. And of 
the first three there is a serious shortage, with the result that that inftationary 
,corruption-~arrying demon sits on the neck ot India a.t the momQ])t. It aJl 
three ·could be adjusted, they would probably have a very mollifying influence 
when regulating---6s it will have to be regulated4hat most difficult and exadt-
~n~ fourth ~conomjc. factor, Labour. Anyway the present-day result of controls 
}S to m:- mmd nothmg to be proud of. I come from a part of the country, 1m' 
lDstance, where my servant cannot by law buy more than one dhoti or one pair 'o.f «?Otton trousers in _ a year-five yard'! of mill HInde materiRl being t~'.>. legal 

• hmlt-at what he thInks a. reasonable price. He can bll,v more of a difff!rent 
manufacture at rather more. than double that, cost. I will ('omf! ·to that in Il 
moment. I think the House will agree, that in order to keep up appPltrnnefl 
e-yery. miln require say one dhoti in washing and one to wear, but by law ~e 
'lm~ly ca.~mot buy xcept at a price whic. is beyond his means. You migbj; 

..lay let hlW buy at else he wants at the other place', but how can he? I 
'/,,1 , 
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would like to point out that it (8 very difficult for a man with a faciny, beca.uS6" 
not. only is. his clothing costing him 80 much, but the ordinary cost of living 
whIch consIsts of other commodities which I have mentioned have already risen 
by perhaps 150 to 200 per cent. as compared to "the prjces prevailing in 1939. 

1\ . Pandlt r.tshm1 ltanta Kaitra (Ca.lcutta: Non-Muhammadan Urban) : 
Much more than thatl 

Oaptain G. T. B. Harvey: I said at least. The reason for a priee-ticket of 
11i:l. 17/8/ - on a dhoti instead of Rs. 7/8/ - is simply that it is made by an indus-
try. whieh is. at present uncontrolled. I do not say that the industry is no~ 
desIrahle or Its products are not efficient, but it does point to the non-correl-
ation pf controls. They may be all right, but they must bear a real proportion, 
the Oll~ to the other, and they to severa} others, before millions of people can 
posaibJ;Y be expected to appreciate them or live at a decent IltandArd. 

I have not the time to go into all those subjects 80 I propose to stick to 'oloth' 
and see how the actual producer of these cloths has also suffered from the ndD-
correl.tioll of controls. Here is the whole country crying out for the lupply 
of a reasonably-priced standard of cloth. Rs. 7/8/- for a dhoti is all right. 
Rs. 17,18/- is not good enough. At the former price we want aU that ,ou cr.n 
give 'Q8. Why is there shortage? I suppose the textile trade •• matter of 
ilotton ~ng, textile manufacture and dillJtribution. All that is bound up with 
fuel and food and those have been-already subject to controls. You will remem-
ber the grim days of 1948 when the prices of yam and cloth 808l'ed inordinately. 
The extra demand thai! the war might oreate might have been foreseen before-
hand. Nevertheletlll it wasn't, and the 'Poor suffered and tbe wages bill rose 
and so did the prices of everything elae following the inflationary .". In that 
year the Textile Contl"ol Board took over from the Cotton Terlile Panel, whoBe 
duty had been mainly to fix the prices f.or supplies of yam and eloth to the 
Defenee Services, and with the help of conscientioull millowners it beeame the-
spearhead of an official anti-inflationary drive. They apparently did inter-eorre-
late eaUBe and effect and industry with industrY anyhow to some extent. The 
resu.1t was tbat between the months of April a;;d December of that year, there 
WIUI a dro" in clothin~ pricell of 40 per cent. R"w oott.on pneeR "IRo r,,'t Rt~p'Pl, 
!Inti, I t&ke it, on 'PulpaRe, becaU!~e when food WIlS likely to be I!O sbort, Gov-
f"mment wanted to Bwitch the agriculturist fro;m cash crops to food crops. A 
definite plan to reduoe the cost of living seemed to be ~oing well, 80 well that· 
Government had to introduce a "floor" price for raw cotton, and they them-
selves bought three lakhs of bales. That wholesome tendency went on till 
),{arch 14, 1946 when the oost of clothing to the people was only half what it· 
was two years before, and this is roughly speakin~ the fevel of prices in India 
today in spite of an authorised lift in the price 9f coarse Yam in March 1946. 

Here ,. is my point for the need of constant review and the adjustment. ~f 
three main commodities. While the. cost to the poor man of cotton cloth, ou11-
made, rt'mains comparatively reasonable-when he can get it--what. has 
happened to the parallel basic commodities, both in relation ~ the pu~hc and 
the industry engaged in supplying the commoner types of .textIle: II you ta~e 
]00 as the probable index figure, the following commodIty pnces appear 1.n 
December ]946: Cotton cloth stands at 262, coal stands at 298, raw cotton IS 
316, arid ·food, rice and wheat stand at 859. 

Prof. lI. O. Rep: Including tobacco! 
Oap~ G. T. B. Harvey: If these figure~ are not quit!" .uP to aate I must 

be excused; my main thellle is the lack of correl~tion of oo!lk?ls. The net, 
result of the. absence of any comprehensive revie~ IS further ~ndicated by the 
indic88 I can get of the cost of living. They are rather spor~Ic and hardl~ up 
to date but are nonetheless illuminating. They show tha~ m July l.sst. y88l'" 
BombaY.'1 fig\U'e had gone up by 2tl to 268, Ahmedabad by 42 to 817, liagpur , 
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by 30 to slls, JUbbulpore by 24 to 320, and MJdras by 15 1:0 237, Bombay anc 
Madras I find have risen since by 11 and J5 points. 

You. can see the grave e~ct of those figures on the business of those very 
.industnes to whom alone Government can look for the major provision of lib 
essential and terribly short commodity such as clot.}:!. They hAve han toO face 
the higher cost of raw OQf;k>n without a corresponding rise to th~ir retail price; 
they have had to pay heavy wage increases; and on top of these there are those 
concomitants of social legislation, (which in theory t~ey should not object to, 
given equitable controls of the main commQ.dity factors) namely shortened 
working hours, and holidays with pay-I am actually informed that there are 
mi1ls t<>day engaged on the coarser quality of cloth, who if they were buying 
raw cotton today, would have to turn out the stiff actually at a working 1011. 
There is surely something wrong in that itself and there is something equally 
'Wl'Ong in the handloom trade satisfactory as nandloom products may be, and 
expanding &8 may be this favoured cottage industry. This uncontrolled industr.v 
contributes to the rising cost of living very much more obviously than do mill 
products, for mill cloth is onjy 160 per cent. above what it was before the war 
whereas handloom oloth is 300 to 600 per cent. ahove pre-war rates. And in 
the result you get an overall shortage of both mill and handloom goods, defi-
,ciency in distribution, and inadequacy of controls, and exactly those evils which 
the official onslaught in 1943 tried to defeat, namely an' enormuos blaokmarket 
both for coarse yarns anel cloth. 

I began by saying that I dislike controls on principle. But if there' iR to be 
eontrol, then I would ask ihe Commodity Frioes B~ 80 to advise Uovem-
ment that controls are first and foremost correlated and a equitable and that 
they are most exactly and indiscriminately administered, so that we get some-
where pear a proper price and wage Itructure and a comprehensive rationalis-
ation of produotion and living costs, together with the elimination of any un-
equitable competition, so that those large scale producers who alone can bridge 
the gap between demand and supply can be encouraged. to do so. 

1Ir. Lellie Grit (Bombay: European): The question be now put. 
Jlr. Preakleat: The question is: 
"That. t.he qUNtiOn be now put.. .. 
The motion was adopted. 
"1'!Ile Jlcmoarable Kr. Ltaquat .All DaD (Finance Member): I greatly 

welcome the discussion that has taken place in the morning and this after-
noon. I am sure the Honourable Members would not expect me at this stage 
to tell them in detail as to how the Commodity Prices Board wouln Junction .. 
As a matter of fact some very useful suggestions have been made by the 
Honourable Members of this House and I have no doubt that the memben 
of the Board will give their deepest consideration to those suggestions. 

I shall deal with Prof. Ranga first, because there is only one point wbich 
concerns his speech and that is mainly the question of prices of agriculturAl 
produce. My Honourable friend has expressed hi& great concern ovet" the 
prices of agricultural produce. I can assure him that there is no criminal 
design on the part of the Government in appointing this B08.l'd to deprive the 
cultivator of his legitimate dues. The Board is not bemg appointed for the 
PUl"Rose of cutting down the prices of agricultural commodities. Thi,1j Board 
is appointed for the purpose of correlating the prices of agricultunli produce. 
industrial goods and other commodities and therefore he need have no fear on 

• that score. 
My HonolU'Bble friend Prof. Hangs. also made a suggestion that s6me eco-

nomic adviser should be provided by the Government to put the case pf the 
agriculturists when this Board is considering the question of th~ price' of agri-
cultural produce and he brought in the comparison 01 a criminal court of law 

': ') . 
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where a person 'who is' bewg prosecuted is generally provided with a defence. 
counsel, if he is not in. a. position to engage one for himse1f. I think Prof. 
lCanga is an eoollomist himself aud I han not-the slightest doubt. that the. 
~riculturiJ,;ts would welcome his assistance and the Board will be only too glad 
t.o give ~ aD. opportunity to put the point of view of the agriculturis_ 
before it. 

My Honourable friend Mr. Lawson has laid great emphasis on produo-
~on. ¥ a matter of fact he emphasised the need for production by repeating. 
it three; iimes-Production, Production and ;Production. 1 will say 
Production, more Production and yet more production. But side by side with 
it I would _y, Dililiributjon, equit.able ~lStributioD andlllore equitabie distri-
bution. Therefore on that point there is no difieleDCe between us. I do 
realise that quite a lot of' our trouble is due to the fact _that' there is' shortage 
of cOnBllJ!1er goods and it should be our effort to meet that shortage as far 
as possible. The controls hav~ been criticised vehemently by my Honour-
able friend .Mr. Lawson and his colleague who has just sat down. The Gov-
ernment, for their part, do not like controls but I am sure my Honourable 
friend would agree with me that if under the circumstances we were to remove 
the controls altogether, then the position instead of improving,. will certainly 
become worse. 

Babu Ram Narayan Singh (Chota N.agpur Division: Non-Muhammadan): 
No, Sir. 

The Houourable Kr. Liaquat .A1i Khan: My Honourable friend says 'No.' 
I can assm-e him that if controls were removed altogether, the poorer classes 
will not ,be able to get even the few. necessaries ·of life that they are getting 
today and therefore while we are mindful of the deficiencies in the eX'ercise of 
the controls, we feel that so long as it is necessary to kt::ep the controls, they 
must be kept. The real reason for the appointment of this Board is because 
we found that there was no correlation between the prices of various commo-
dities of various kinds and the Government felt that it was necessary to have 
a scientific method of stabilisation of prices. It is with that object that we 
have appointed this Board. My Honourable friend Mr. Manu Subedar has 
paid a well deserved cOll1plimelit to the Chairman of the Board, We- have got 
one of our first rate officers as Chairman of .this Board, who has had experi-
ence of controls and of fixation of prices. He is not a judge of the High Court 
as my Honourable friend Mr. Ranga thinks. The other _ member of the Bow 
is o:ne of the greatest economists of this counky. 

Sri •. AnantbaSaJ&D&m A'1faD#.&r (Madras ceded Districts and Chittoor: 
Non-Muhamadan Rural): Ma.y we know his name? 

'!'he HoDourable Kr. Liaquat .Ali Jtban: He is Prof. Gadgil.. I am hoping 
that when the third person is appointed he would be some one who would be 
interested in agriculture and would meet· the demand of my Honourable friend 
Prof. Banga. 

Sri K. Anantbasaya.nam AyJanga.r: Why not hlIDself? 
Prof. N. G. B&Dga: lf~, no. 
The Ilonourable Irir. Laaquat .Ali Kha.n: Another suggestion was made by 

Mr. L~wson and it was supported by other Honourable Members. It was 
that a Board of ful"ee was not large enough to deal with euch a big problem. 
I entirely agree with my Honourable friend and it is the intention of Govern-' 
ilJent that if and when it is considered necessary to add more members to 
this Board they will certainly do so. But at the ,present to start with we 
t.hollgbt that .three would be a supicient number to carry on the preliminary 
~ork of the Board. 

<. 
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1 think 'my Honourable- friend Mr.' Lawson asked me. how the correlation 

of the prices will be done and what basis will be used to bring these prices-
together. This is exactly o~e of the matters and the Board will have to 
examine how best this could be done. • 

My Honourable friend asked me whether it will be within the competence 
of the Board to examine the agricultural prices in relation to industrial 
prices. I can ~ell him _ t~t it certainly .will be, becaus~ unless yo~ can, 
examine the prlCes of all kmds of production, whether agrlcultural I?r lndWl-
trial, and correlate them, you cannot have any stabilisation of prices, iIond 
therefore it will certainly be one of the functions- of the Board to examine 
the prices of agricultural produce and co-relate them. with the prices of indus-
trial goods. 

Then, Sir, my Honourable· friend made a suggestion that the function of 
the Commodity Prices Board should not be too rigid. I can· assure him thu 

"it will not be kept rigid. The Board will be allowed as m~ch fre~do~ as is 
necessary to carry out the object for whiCh it has been appomted and r would 
like to point out for the information of Honour~ble Members that the-. 
Board's fw;tction is to tender advice to the Government on these matters. 

Shl'i Sri Prakasa (HenarEs and Uorakhpur Divisions: Non-MuhammadaIl. 
Hural): What is the price of the Board? 

'.l"he HoDDurable :Mr. Liaquat Ali Khan: My Honourable Friend asks me 
what the price of the Board is. I take it he means what will be the cost of 
the Board. I am afraid I will be able to tell him next year if I am here, 

3 P M because the Board has started only just now and they have not even 
. . got all the staff required. At present it is not possible for me to 

give hiJIl the actual cost of the functioning of this Board. 
My Honourable friend suggested that the Board should have expert advice 

in respect. of commodities. I am sure, Sir, that the Board will _certainly 
avail itself of any expert advice that would be available to it when it is 
considering the question of fixing of prices of various commodities. As a 
matter of fact I am hoping that the Board will examine all these matters in 
a methodical and scientific manner and their enquiry'will not be of a haphaz-
ard nature but will be scientific and thorough. 

My Honourable friend asked me another question ai, to how the Govern-
ment of India will proceed with regard to those matters that con.cern the 
provinces. With regard to that I would say that the Government of India can 
ouly proceed in dealing with the Provinces according to the machinery of the 
Government of India Act. And where the Government of India canpot inter-' 
fere, it seeks theco-operation of the Provinces. I feel that as it will be in 
the' interest of the Provinces themselws that -there should be stabilisation of 
prices, the Provinces would and should co-operate with the Government of 
India. 

Sir, my honourable friend Dr. Zia Uddin Ahmad talked at great le~gth 
about some abstruse economic theories, and I ... not being a ma.thematician 
like my honourable friend Dr. Zia Uddin, am not able to deal with them 
because they fall outside the purview of the motion which has been moved 
before this honourable House. 

:My Honourable friend, Mr. Manu Subedar has stated thai; impo~ duties 
on some of the articles should be suspended for two or three years. This is 

• a matter that has engaged the. attention of the Government, but as this ques-
tion is going to be discussed at an international conference, the Government 
have ,lecided not to do anything in this direction till the decision' of the 
negot,iations of this international conference is known. . -:' ,_ 

I' do· not bhink: there was any other point which was raised ·byany of tIle 
Honourabl~ Memhers. - The anxiety of the members with r!,gard to this . • 
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.matter is genuine and the Government are 0.& anxious as the Honourable 
Members of this House to find a way to stabilise. the prices of all commodities 
at a reasonable level. I am glad that the appointment of this Board has 
r~ceived general support of the Honourable Members of this House, and I 
40 hope that this Board will be able to discharge its functions satisfactorily. 
My honourable friend Mr. Lawson said that the Board has got a Herculean 
task. 

B&ba l&am Barayan Singh: What will be the life of the Board? 
'1'IlI JIonoarable Mr. Liaqua\ All Khan: It has been appointed in the firs. 

IDSu.nce for three years. 
Ii is indeed a Herculean iask. But we cannot give up taclding any 

problem because it is difficult. More difficult a problem greater effort should 
be made to find a solution. 

PIal. _. Q. Bup: Ia ~ Board appointed. in supersession of theotber 
Boards suggested by the Price Stabilisation Committee? 

"J.'ILe BoDoarable Mr. Liaqua\ .Ali Dan: No other Board has yet been 
appointed. And let me tell my honourable friend that the appointment of 
this Board was considered before the report of that Committee was out. There-
fore it will be for the Government to consider wbether the functions which 
were supposed to be entrusted to that Board as recommended by that Com-
mittee should be entrusted to this Board or whether a separate Board should 
he appointed. At present this is the Board that has been appointed to deal 
with all the questions of price fixation. . 

Paol. B. G. :B.anga: Are the otht'r recommendations under the copsidera-
tion of the Government, or are they set aside? 

'!'he JIoDourable lIr. Liaqnat .Ali Khan: All the recommendations submitted 
by that Committee are being considered by the Government, and I have . DO 
qoubt that the Honourable Member in charge will give very careful considera-
tion to the recommendations that have been made. 

Sbli ~ PrakaI&: Did Hercules himself ever do any such thing? 
'l'he Honourable 1Ir. Ltaquat Ali Khan: Not' baving lived in those days like 

my honourable friend, I am no~ in a positiQJl to answer that quaetion. 
Shrl Sri Pl&ka8&: But Hercules does not live even now. Why do you take 

~OO~? • 
Mr. q. P. LaWBOll: I beg leave of the House to withdraw my out motion' 
The cui motion was, by leave of the Assembly, withdrawn. 

DEJIIAND No. 9--INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

Ine1fi:ciency of the POBtaZ, Telegraph and Telephone ServiceB 
~. M. A. 1'. lIirtzel (Bengal: European): Sir, I rise to move the cut 

motion standing in my t;lame, namely: 
"That the demand under the head 'Indian Posts and Telegraphs Departml'.nt' be reduced 

by R8.100." 
Sir, .the purpose of this cut motion is to discuss the inefficiency of the 

Postal, Telegraph and Telephone Services. I am afraid that discussing 
the inefficiency of this Department is rather like discussing the weather whieh ' 
is a li,mi~d subject a~d always consists of a comparison as to whether it is 
hotter thl~ year. than It was last year. I would like to assure the Honourable 
Metpber In. charge ~f Pos~ and 'Telegraphs that it is definitely hotter . this 
ye~, that IS to say m relatIon to the Department's work inefticiencyis greater 
-this year thaJ? last. On t,. he subject of their inefficieney., so far !l.S J • can Ree, 

\ 
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there is no considerable difference of opinion between us. If you read the 
fifteen-year post.owar plan of the Posts and' ~el~graphs ~epartment you . will 
find that there is constant reference to the eXlstl1lg meffiClency of the SerVIces. 
I do not therefore, propose to attempt to prove that there is inefficiency by 
an' accu~ulation of particular inltances such as would appeal to certain 
friends on my left here. What I want to do is to raise a more general dis-
cussion as to what are in fact the fundl\mfmtal causes of the inefficiency of 
these Services. . "' 

Now, Sir, the firElt thing that mus~ !!trike one is that in proportion to the 
bulk of this Department in the varied life of the country and in relation to ita 
resources, the amount of attention, serious consideration and active discus-
sion which it receives on the floor of this House is certainly negligible, almost 
oontemptible. We never have an opportunity to discuss it at all and this 
year, 'were it not for this cut motion, the Honourable Memb~l' would ge. 
away scot free, as far as I can see. Now, I submit that tills is a very im-
portant aspect. We in this House can only deal with broad issues but in the 
case of this Department we do not even get an opportunity of dealing with 
broad issues. May I remind th~ Honourable Membera that the Posts and 
Telegraphs Department are in a rather different position from most of the 
other Government departments. They are much more analogous to the Rail. 
ways. They are a commercial departmellt and they have a very large capital 
investment. Honourable Members are probably not aware that immediately 
before the war the capital investment was 17 crores of rupees.and tha~ by the 
.end of last financial year it was 32 crores. When the 15·year plan is com· 
pleted, the capital investment will be nearly 70 crores. 

Now, Sir, an investment on this scnle should certainly have much closer 
attention from this House. 1 henrd it suggested this year that the time spent 
on the Railway Budget should be cut down. Well, I do not know whether 
that was a Jittle whispering· campaign on the part of the Honourable the 
Railway Member, but certainly, if it was, I think it wa~ a very dangerous 
.one. I think the time spent on the Railway Budget should not be cut down: 
jt should be increased, and I think there is a very good case for putting the 
Budget of the Communications Department and the Posts and Telegraph 
Jlervices on the same basis as the Railway Budget. It would oO\)upy a grea • 
.deal more time of the Members of the House. It will be e~remely ineonveni. 
€nt to the Honourable Members in charge. It will be "'cry inconvenient to 
their sta.ffs but I think in the case of a big national commercial investment 
the time should be found to conduct a closer examination of the issues in. 
volved. Now, I make that point because it has got a very direct bearing on 
.the question of efficiency. The Honourable the Finance Member made some 
·remarks in his Budget speech about regionalisation, remarks that have been 
'Variously interpreted in 'various quarters but I. personally was very glad Indeed 
to see them, because I have maintained for some time that this country f • 
. ~ar too large to be dealt with by a single planning organisation. I think ib 
)~ too big for a single administrative organisation, if we are to secure effi. 
Clency through the pressure of public opinion. That would spply particularly. 
to "the Posts and Telegraphs Department. It is very little use my asking a 
question about the Iltate of affairs in a particular post office. If I go to the 
Director-General, he says '! will write a letter and find out' .. That is very 
unsatisfactory. We all know what happens when a subject like Panth Piploda 
comes up for consideration. How many members of the House know where 
'Pan~h Piploda is? ~ow many Il!embers o! this House know where illY 
particular post office IS, apart from the mam centres? Now, if there were 
.~oD,le means by which the pressure of public opinion could be brought to bear 
In regions rather tha!l over the whole field, then I think we might gei a 
.2:~ater degree of effiCIency, but at the present time the meana by whicli we caD 
bnng our complaints to notice ~re very very limit€d and quite inadequate . 

• 
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, ,WeU, Sir, the need for efficli5ncy IS 1l0,t merely cngendet;ed by our com-
mercial and industrial needs but also ,by the taxpayers' need. The Posts and 
Telegraphs Department is analogous here also to the Railways, for at least 
for half of the la.st 20 years it has made no ~ofit. It was fortunate in improv-
ing its position just before the war and it has improved its position very well 
during the war, but 11el'e again us I said in the case of the Railwa,}'s the 
battle is essentially for solvency and efficiency and, if th~ battle is lost, it 
means ~ fUrther burden on the taxpayer, who is already overburdened today. 

l~ferred to the improvement during the war. It is -well to remind Holt-
oura e Members that during the war very considerable progress was made in 
certa dire~tioJ1,s. I am referring t~ the Tele-~om;!l"1Unicatio~s Development 
Sche e" whICh IS gradually approachmg completIOn and whICh has added 
something like 15 or 16 crores of rupees to the capital investment of the 
department. I would in particular like to know exactly- how that scheme 
stands now. I observe it is stated in the post war plan of December, 1945,' 
that the scheme was 3/4th completed. It is stated in the memorllndum that 
was" put before the Standing :Finance Committee" last month that the plan is f 

4/5th" completed. During the war, this scheme has made progress which in 
comparison with the pre-war rate of progress represents 50 years' develop-
ment. My friend Dr. Zia Uddin is not here but according to my mathematics 
the difference between 3/4th and 4/5th is 1/20th and it appears to me, 
therefore, that between December, 1945, and :February 1947, only 1/20th of 
the scheme has been completed, as compared with 3/4th in the earlier 
period. That is to say, the department 'appears to me to be going bacl{ to the 
50-year peace-time rate of progress. . 

The Honourable Sardar Abdur Rab Nishtu (Member for Communications): 
When you climb up a mountain, Jihe pace becom~c; slower. 

JIr ••• .A. ..... IWtzel: That may be so. But I happen to have looked up the 
proceedings of the Standing Finance CO:I.U1itt~e of February, 1946. I was-
looking at the programme of new construction of post offices, and so on, in 
various places like Quetta, Mirpur Khas, Lahor~ and so on. I thought the 
names were familiar and I took the' trouble to check with similar statements-
placed before. the" Standing Finance Committee in February this year and I 
find that whereas all these scheines were put down for completion in 1946:-47 
the same projects are put down in the statements for 1947;4.8". I have not yet 
been able to fully master the Government system of finance. It always 
appears to .he layman that the same schemes do go OIl recurring year after 
year and I would like to know exactly what the position is. Of course we 
recognise that there were serio)ls disturbances during the year but lione the 
less- when an expenditure of the .order of 35 lakhs is put "down in the year and 
80 little is apparently completed, an explanation appears to be very necessa,ry. 

Wetl, Sir, coming again to the post-war plan, it strikes 'me, as a very 
sound aIld a very comprehensive plan. We are very much interested in seeing 

• i~ put into effect and I am very surprised tha' in the report of the advisory 
Planning Board apparently no comment has been made at &11 on this big 
departmental scheme. Apparently, the Advisory Planning Board were very 
much more concerned with industrial development. I think it is unfortunate 
-1 am sorry Mr. Neogy is not here to correct me if I f\m wrong-that the 
emphasis should be so much on the industrial side. We have -here R compre-
hep:sive plan, which, as I said, is going to more than double the capital'invest-
ed in the Posts aud Telegraphs Department and it certainly does appea.r that 
it should ~ve commanded more attenj.ion from the Advisory Planning BGard 
than it has done. That is an aside, but it is an important point beoause it 
ihows, what I.Abink is the general tendency, that the work of this Depart-, 
ment is disregarded. • .. 
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}.;ow, Sir, aSf;ullling ~hat we all agree about the inefficienc~ 0.£ ih~ . Depa~ 

ment, 1 want to try alld set down 'a few of the causes of thIS 1O~ffiClency 10 
ihe few minutes at my disposal. I would say that t~e causes mIght rou~hly 
be foulld under the following heads: laek of leadersh~p, shortage of tramed 
s~aff, shortage of equipment atJd lack of system. • 

Now laek of leadership is a }Juiut that may perhaps strike some Members 
of the House as unduly sentimental; ~ut it does" not, in fact, stri~e the 
}Jresent personnel of t!le Departrn(J?t hke that" Ihe }JOIut IS partICularly 
st'ressed ill the Post-v\ ar Plall, Now" I am very glad to, see th~t the 
HonoUl'able Member in charge of the Departmellt has graceq thIS occaSIOn by 
his presence in this House, \\;"e see rather too little of the Honourable Mem-
bers who sit in uuother place and J am very glad to see that h.e ?a~ been 
able to find a place on the front Bench, This is . not a. bIt of JOVialIty or 
geniality Oll my }Jart, Lut 1 think it is a very serIOUS po~nt, If Honourable 
Members in charge of the Department do not come to thIS HO':lse or do not. 
themselves ans'wer on behalf of their Departments, the country IS unaware of 
their existence except that it sometimes sees their photographs in the press 
in various attractive poses, in the cabbage-patch and so OIl. Now, Sir, it is a 
very important point, if ~"e are !o keep th~ serYice ~ogetht.'l'. to make them 
feel the presence of the :Member III charge eIther by hIS hmrs or b.y broadcasts 
or by his speeches in this House which are subsequently reported III ths press, 
We all know that the present conuitions are radically different from the condi. 
tions which hitherto prevailed and we think it highly undesirable that. the 
Secretaries, however able they may be, should be called upon in ~his H0u~e 
to' make speeches in the present political atmosphere alld become lllvolved III 

political matters, That is wrong in principle and we feel lllost strongly, par-
ticularly under present conditions, that the Members themselves should be 
here, That is one way' in which I suggest the lack of leadership can be reme-
died by the Honourable Member himself coming down to this House and 
showing us what his ideas are. 

Now, as regards the training of staff, this is also dealt with in the 15 
year plan and we should like to know very' much what i.B bejng done to in-
crease the supplies of adequately trained staff, There is an important passage 
on page 39 of, the plan which makes the point I am trying to m..tke about ths 
esprit £Ie corps' verY clear, namely that it depends upon leadership. 

Theil, Sir, there is the question of shortage of equipment, \Ve wish to 
know what exactly Government has done to place its orders_ in good time, As 
I mentioned before, India was fortul1ate-and it is a point worth remembering 
-in being able to increase her capital equipment during the war to th" 
extent I have mentioned, even though that is totally inadequate to meltt. all 
neeas, . I should, however, like to know what the pre~ent administration has 
done or what did the previous administration do in order to gct their' orders 
on the order book in good time? I That is a most vital question, One rather 
has the impression that the Departments of the Government of India feel that 
it does not matter how long it takes them to make up their minds becaus~ 
when they have done so all they have to do is to send.~ cablegram to X, Y, 
or Z country and they think they will get their requi::-ements immediately. 
That is quite wrong, We are anxious to know that, if mistakes were dfade 
in the past in the way of unnecessary delay in getting their orders on the 
order book, adequate steps have been taken to gee that those mistakes do not 
recur. I was surpriSed to find from a m~morandum recently put beforl i.be 
Standing Finance Committee that in the case of the proposals for increasing 
the capacity. of the Madras telephone exchanges orders 'are onlv now about 
to be placed for the necessary equipment, That is a comparatively }!'ig 
scheme, though it is not by any means the largest telephone !!cheme which is 
~ be carried out, and we find that orders are only about to be .placed, It • 
18 a preUy certain bet mder present world cot!dit,ions that it will be ,. matter 

• 
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of years before these orders can be executed. That also brings me to another. 
point that the post-war plan lays particuklr stress on, namely, the expansion 
')f demand for the various services which this Department provides. If therfl. 

'is to be a continuing time-lag and if there is to be a steady failure to execute 
schemes, not merely have we to make up the ground we have lost but we have 
to face the difficulty of meeting the expansion. I am sure the programme is 
likely to be very much larger in the end than it is estimated to be now as 
set out iIi the official plan. I am supported in that view by the fact that I have 
,een a n\emorandum .. that was placed bE'fore the Standing :Finance Committee 
in Febru~ry considerably enlarging the official scheme as it was published in 
December 1945.. I have the feeling that with the delays that are going on we 
are steadily going to find ourselves faced with a larger and larger task, if we 
are to make good the ground lost and also to meet the expansion which the 
country requires . 

. Then, Sir, there is another question which arises and I am merely asking 
Lt for information as to whether ally equipment is available from Disposals. 
That is a subject on which we know really nothing at all. It is extremely 
.difficult for anyone to know what there is and what there is not in Disposals. 
But I am informed on very reliable authority that there· are at least two tele-
graph lines set up by the Americans in connection / with their pipe-lines 
which are just going to pieces on the ground and they stretch from Calcutta 
toO the northern end of Assam. That seems to the layman most wasteful. 

Kow, Sir, my fourth point was lack of system. The Honourable Member 
will remember that I suggested at the last meeting of the Standing Com-
mittee that a firm of technical allvisers should be called in to advise the 
Postal Department,· in particular, on their system or lack of system. Condi-
~ions i~ t~e post offices 6re deplorable f'nd I thi~k only ODe who is very 
~gnorantol the ways of the oountry would venture mto one and when he sees 
how the post offices work at, the busy hour of the day he will feel as I do 
that it is like the gat-es of Hell as one imagines them on the Day of Judgment. 
So he very hastily ·turns back aud says he will find a peon to send instead. 
Now there must be something radically wrong whell (:onditions are like this. 
TheIe are qualified technical advisers who examino and advise on business of 
this kind. They have done so in the case of other departments of the Gov-
ernment of India and I shall be surprised to learn that the tbsults were not 
satisfactory. I strongly urge that €uch t-echnical advisers should be employed 
in this department also. 

Another grievance which I should like to -ventilate is as regards the tele-
~al'\l system. Telegrams are accepted even though the staff know that they 
cannot send them off .by telegraph. They know perfectly well th!lt they are 
going to despatch the. telegram by post. Why should they accept the message 
and chapge the telegraph fee? In commercial language this is called a swindle, 
whatever it is called in official language. I do not press the Honourable 

. Member to tell us what is the correct official phrase, but anyhow we do not 
like to be swindled. 

Then, Sir there is the question of heal manufacture of telephone equip-
ment. That is a subject that has of~n .been raised on the floor of the House. 
We ourselves support the view expressed in the postwar plan that it would 
not be an economic proposition to try to manufacture equipment in this coun-
tr1 for the automatic telephone ,system. I would however urge that if the 
Honomable Member wishes to expand local Pl'9duction, he might divert his 
atten~on to the manufacture of air· conditioning plant a considerable quan.tity 
'l>f which is required for telephone services and which plant would undoubtedly 
have a very considerable local marlret outside the telephone and telegraph 
services .. That would be a possible economic channel for further local deve-
lopment. But we .have somt! doubt as to whether' further • develapmen. is 
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called for while the old question of the workshops at Alipore, Jubbulpore and 
BOmbay remains unsettlecl. I hope when the· Honourable Member repUes 
to this he will particularly give us an answer to that question and give us an 
assurance that it is going to b~ settled soon if not settled already.· 

This covers all the powts that I wanted to make this afternoon. In eon--
elusion I would only say that 1 was unaware till recently that the Posts and 
Telegraph Department has a very pretty motto, "Service Before Self". I 
hope the Honourable Member will succeed in hringing home that motto to his 
various employees, to those who work under him whether it, be in the Secre-
tariat o!' wherever else they may be. Sir, I move. 

lit. 'Presldeat: Cut motion moved: 
"That the demand under the head 'Indian Posts and Telegraphs Depart.men,' 1e reduced 

1y Rs. -l()O." 
JIr. Leslie Grit (Bombay: European): I move: 

"That the question be now put." 
Kr. President: There has not been sufficient discussion on this mot.ion am 

I cannot accept elosure. The de~ate on this Cut Motion has to be finishe( 
-. by quarter to four. So, I propose to call two more speakers, one from ~ 

.Mui?lim League party and the other from the Congress Party and I shall givf 
them five minutes each. If necessary, I shall give some more time to the 
Government Member to reply. 

Kr. Ahmed E. H. Jatler (Bombay Southern Division: Muhammadln 
~ur81): Sir, I l'ise to support this Cut Motion. In doing so, I shall confine 
myself to some smaller matters that face th·e public every day. I mean the 
question of telephones, t-elegrams and air mail 'letters. The lfonourable 
Member Mr. Hirlzel has very widely dealt with the major problems. I shall 
therefore confine myself within the five ~nutes at my disposal to give a brief 
aooount Df the grievances which the public have _against this department. ] 
am glad tha.t the Honourable M;ember fOl' Communication Department haf. 
taken thE} trouble to be present in this House this afternoon. It is very grati 
fying indeed to see him here. I hope he will see that all our grievances arE 
redressed immediately and that the whole system is overhauled. The questiol' 
of telephones is an old- old question. There is a big waiting list. for installin~ 
new telephones. It is said i~ is all due to sbortage of telephone'instrument$ 
There are various grievances connected with this system of service. The BubBcri 
bers have to pay very high rates. Because telephone service in this country is 
the monopoly of Goverument and there is no competitor in t·he field, the Goven, 
m611t perhaps feel t4at they eRn deal with the public in a light hearted mannet 
and overlook their grievances. We have to pay very heavy charges for, trunk 
calls. If you book a trunk call, it always happens we have to wait for several 
hours before getting the required connection. We are always told 'by the 
telephone operators, most of whom are always rude to the publih, that it would 
Jake a long time to get the trunk connection and so we are told to book a!f urgent 
oall. In this way the public are hoodwinked and more money is taken fron'! 
the public. This always happeml. I submit. that the Government should net. 
do· profiteering and this shouUl be stopped forthwith. 8everal times we get 
wrong numbers. Whenever we dial, fortunately or unfortunately, we get some 
number wh.ere we listen to two persons speaking, sometimes wives are speaking 
to their boy friends when husbands are away; all these are dangerous things 
and I hope that the Honourable Member will see that all these inconveniences 
are pub an end to immediately.-, . . '. 

Next I should like to refer to the move that is'on foot to introduce message 
rate system whereby we shall be forced Io pay one anna extra for eVell can. 
This we will have to pay in addition to the monthly rental. I hope. the 
Honourable House will . see that this is opposed tooth and nail and I nope 
Honourable Members will see to it that this proposal to introduce· the message 
Bysl.em is scotched at the very beginning. • •• . • • 
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Next I should like to deal with the question of mail delays, so far. as air 

mail is concerned. There is great uelay in trlmsmission of air mail letter~ 
from one place to another. This has been engaging the attention of the pubH.e 
and the public have been shouting against this dE!lay from housetops. Air 
;Mail letters should be delivered immediately, but ilothing seem to have been 
done. I sugges\ that mails should be carried by both planes in different 
directions.tI am indeed glad that the Honourable Member has agreed toO 
that prop sal aud I hope he will ~ut ~nto practice im~ediately t~is arrange-
ment whe by posts from one destmatlOn to another Will be carried by both 
planes which are being flown from one station to anotl;l.er. Secondly I suggest 
that letiters which go from Delhi by the afternoon plane and reach Bombay 
the same evening at five o'clock should be arranged to be delivered the same 
evening in Bombay instead of the next day as it is being done at present. .£ 
should also like to point out that the charges for air mail letters from India to 
U ...s.A. are very high. At the present moment·, the air mail post from India 
to U.S.A. is Rs. 1-7-0, whereas from New ~ork to India it is only fourteen 
annas. I do not see any justification at all for the Government of India to 
charge a higher rate and do profiteering. Unless I am given satisfactory 
/aply on this point, I will have no hesitation in calling this a profiteering by 
Government. 

The next complaint is about the loss of magazines etc.. in' post. Very 
valuable magazines like Time, Life and other foreign magazines are stolen in 
transit. I speak this from my own experience. MallY times, I have not. 
been rec~iving my magazines regularly. I am sure the Director General of 
Posts and Telegra.phs has received a complaint this morning from a well kUO\\'I' 

firm of booksellers in 'Bombay that several Times magazines are pi:ferecl in 
transit, several times wrong magazines are put in. This is the general comp-
laint from many book houses in India. I hope the Honnmable Member wiil 
see tQ it that this sort of stealing of magazine!'; is put an end to forth,dth. 

The next point is about the rates for telegrams. . The rates are very high. 
Sometimes telegrams do not' reach their dt'stinatioll at all, sometimes they 
reach later than letters. I hope the Honourable Member will see to it that. 
telegrams are despatched and delivt'red ('arlier than it is being done at present. 

,Every time we go to send a telegram we are told that only urgent telegr81;11i 
should be sent, as in the case of trunk telephone calls. I hope the ;Honourablt~ 
Member will see that efforts are made to have the proper staff and that they 
are paid properly. The trouble is that these poor people are !lot p(loid properly. 
They should be paid well and paid extra for extra work uone. I have brought!' 
this to .the notice of the Honourable Member in the Standing Committee. I 
repeat that unless you pay them properly they will not work propedy. ' 

Sir, I support the motion. 
Sreejut RohJni Kumar Ohaudhuri (Assam Vane~-:. Non-lIIuhumllladan): 

Sir, I rise to oppose this motion and for no other reason than this that some 
time ago the Honourable Member for this Ikpartment himself said in tfte 
course of a press statement that his department was quite inefficient aud had 
not been able to reach. the efficiency which they hB:d before the war. In the.~e 
circumstances it is sheer waste of time to make a mot.ion 'Of this kind; when 
an accused pleads guilty it is no use proceeding with the case against him. 

Si~ while crimt'ising the Postal Department for various aC'ts of or.,ission 
and C'ommission Honourable Members who have prec(·ded mt' have forgotte, 
to take note of Rome of the a~mirabte qualities which this department has 
dev~lopE'd specially a~ter th.e war. I refer to the consist'eney and the spirit of 
detennination whieh the department has shown. I will gh-e some insi::mces. 
For some time past I have been receiving lett.ers in my qUllmrs in 23 'Feral'Jl!! 
-Shah Road '''hich are 4lddressed \0 others. I have triE'a to post *hem bank 

f: 
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aaain in differellt letter boxes but with a spirit of admirable consistellcy these 
le"tters have always come back to me. There 11lUr,;t be r,;ome agency at work 
which makes these letters sent to ~iffert'nt addresses alwaJs come back to my 
place. Then, Bir, I will give an example of their determination. Soma tilDe' 
ago 1 received a letter which was sent by air mail, and it was received two 
days after another letter posted on the same day by ordinary mail had been 
received. I wrote to the Postal Department sending the covers of both these 
letters but I have received no reply; and as a sign of their determinat.ion I 
have had several cases of that kind even till n~;. As regards this the 
Honourable ~ember had himself stated that the air IfIail was not only delayed 
but in some-circumstances it had been lost. I do not understand how these 
letters can be lost; I have noli heard of any air accident. I can only make OM 
surmise. The air 'passengers are given periodicals and magazines to read 
which are sometimes very d·ull and stale because they had already been read 
by these passengers. Nothing is more interesting than other people'il letoo" 
and so I believe these letters are distributed to these passengers to while awa1 
their time; and at the end they are not collected properly and that is how they 
get lost. Otherwise there is no reason why t.hese If'tters should get lost.. 
because there has been 110 case of accident, so fur as I know. 

As for telegrams, even now express telegrams take thrice more t.ime than 
before; and as for ordinary telegrams it is better to say nothing because they 
take more time even than ordinary letters. As regards telephones I will Ray 
just one word. So far as trunk calls are con~erned, in our mofussil, towns 
practically no one gets any benefit out of them. Today the trunk is out of 
order because of a sb:ong breeze; tomorrow it is out of order because of iDcei-
sant rain and on a third day it is out of order because of too much frost in 
8hillong. Tken again the trunk is out of order because there has been no rain 
and no breeze- for some time. If a count is taken of the number of days on 
which the trunk has been out of order between Gauhati ana .8hillong aud 
between Gauhati and Jorhat in Assam the truth of my statement will be borne 
out. . 

Sir, I oppose the motion. 
Mr. Krishna Prasada (Gove1'llment of India: ~oDlillated Official \. Sir, 

I am glad that a general discussion Oil Post!l lind T~legraphs hH~ been 
raised because this department is one of the most important public utUity 
departments and we have an. opportunity or hearing the "iews of. Honourable 
Me&lbers and of representing our own difficulties. I am in an advantageous 
position vis-a-'1)/·s.. other Honourable l'IIenibel's beefluse this happen;,; to be Dly 
maiden speech and I know that I shall have the indulgence of the HOURf\_ • I have ·listened with much interest, amuse~ent and profit to what h81 
been said this afternoon. My Honourable friend A\ir. Hirtzel's speech provided 
the spear-head of the attack. He has been very charitable, I think, because 
he is a good Christian.' My room in the \Vestern COllrt wl1f're he r.~sides i. 
next door to his and he has been a very good neighhoUl'. His charity, how-
~ver, combines with a wish for the betterment of the (lepartment. Sir, the 
Posts and Telegraphs Department is a_very fortunate department and yet it il 
very unfortunate in some wgys. It is fortunat€- ,in as much a.8 it renders a 
service which is most --essential to civilization; without it) civilization cannot 
subsist for very long. This department touch('s Tery inHmately the comm9n. 
!Dan; th~ postman is the most welcome and greatly looked-forward-to visiter 
III every house. The department is however unfort~\Inate because evpry single 
lapse on its part is nQticed and attracts att,ention. Of virt;IIOtlS men it is said 
that th!:ir good deeds live and are rememhered :md thei1' bad (keds are forgotten, • 
Perhaps the Posts and Telegraphs is not a virt\loU!~ department hecanse its 
good deeds are forgotten and only the bad deros are recQuntt'd. If.n letter 
is delayed in transit or one whi~h is expected ~oes not, 1'l"Rch- even when i6 
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is not posted, the P. & T. Department is blamed. And when it is blamfld; 
the letters which have reached the addressee in time are conveniently forgotten. ., 
I wonder, Sir, how many Members of this House have an idea of the volume . 
of traffic t·hat this Department has to handle. The average of personal letter& 
that I post would perhaps be two or three a day, but this Department in tb~ 
year 1945-46 handled two thousand million postal articles ......... 

Sri •• Ananthasayanam Ayyangar: All from one post office? 
, ~. ltrishna Prasada:".From everybody who posted. . 
~s I was saying, the Department handled in the year ,1945-46 two thousand 

million postal articles, sixty-six million money orders, thirty-one million tel~­
grams, four and a half million trunk calls. I admit that the complaints which 
are madc to us are not a correct index of the satisfaction which the public feel 
in regard to postal articles, but the complaints that we receive are registered 
and we maintain an account of them. This House will be interested to know 
that the percentage of complaints. received in - 1945-46 was ·015 'Or, in other 
words, the !:!omplaints were 15 per one lakh of postal articles. In .case of 
telegrams, the percentnge was ·12 or 120 complamts for one lakh telegrams. 
Sir, I do lIot want to take cover behind the fact that this percentage is too 
small. I admit thnt the service rrnd('red bv the Posts and T('l('gTaphs Depart-
ment is not as efficient as you and I would like it or as efficient as it used to 
be before the war. My Honourable friend, Ur. Hirtzel, bas referred to some 
of the causes which have occurred to him. His diagnosis is quite correct, 
and I shall, with your permission, amplify those c»uses and give some .deta"ils 
10 a.S' to bring out the difficulties of this Department. 

Number one is that there has been vast expansion of traffic. In 1945-46 
I will giv~ the percent.age of increase as compared to the pre-war figures--
. there was an incrE'llse in the case of postal articles of 60 per cent; in the case 
of ~oney orders 63 per cent .. ; in the caSe of t-elegrams 90·4 per cent.; in the 
case 0' trunk calls over 100 per cent. The brunk call reyenue last year was five 
times what it was in the year 1938-39. These figures are staggering. We had' 
great difficulty-and I am going to enumerate a few difficulties----'in meeting this 
Budden increase of traffic. . 

Mr. Ahmed 1:. H. Ja1Ier: If! it due to increase of population? 
111'. ItriaIma Prasada: Partly~ We were called upon to increase our stuff 

'Very considerably. At, the end of 1945-46 the increase was, as compared to 
the pre-war year, of the order of 38 per cent. In certain cadres the increase 
was very considerable. Our Engineering Supervisors, who have to construct 
your telegraph and telephone lines, used to be 344 before the war. 4t the eud 
of, last year tl)ey were 698-more than double. Class II Engineering Officers, 
who wer(' 85 before the war, -iast year were ~8!)-or three-and-a-half times as 
many. Well, we have increased the staff, but tlie difficulty has been what has.. 
been referred't.o bv mv Honourable friend, Mr. Hirtzel: We haye not bE'en 
able to give sufficiint t~aining to our .sbtff. In the casE' of Engineerl'ng Officer,; 
and the non-gazettpd staff, it is most essential that they should be properly 
trained; if they arc- not trained, t.hey can~oll construct the lines and the~- cannot 

maintain them as well as the· public expects or we want to do. Out of 350 
Supervisors engaged during the war, oDI~ 46 We were able to train tully, or only 
l~i p~r cent. '1'his was a mORt appalling condition. It was. Il;ot possible-you 
may I\Sk why <lId you 110t train after all. you could open trammg classes~but, 

-Sir, it. was not possible to train the' staff bl cause we were confronted with. a war-
and we had t{) erect lines for the defence of the count,ry. The militanr wanteil 

'them and we hlld to put our !ltaff through an ahbre,:iated course of trainiug 
and to rush tllem through their cour.se. Then, Sir, to add to our difficulties. 

aver.\" lll'rge proportion of our .. laff is on a temporary basis. ThQSe pearle l{now 
that th,ey are liable< to be thrown out and so naturaJJy they l-rare not ff,ken too 

\ 
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same amount of interest as they would have done otherwis"e. To meet the 
expansion of traffic and t{) house the additional staff one requires more accom-
modation in the shape of additional. office!:!, additional quarters for the statI, 
additional accommodation in railway trains for parcels and letters, motor vans, 
equipment, and spare parts. TheBe were almost unobtainable. Last year - I 

visited Calcutta and my visit to the G.P.O."was inr;9.!ltito; I stood behind the 
people and I found that the queues were too long. I wrote to the Pos.tmas~er 
and I also instructed him personally that more offices should be opened III OIJve 
Streei1 from which most of the business came. We tried, and tried, and 
tried, and we sought the help of the Bengal Ohamber of Commerce, who ot 
course wanted to help and they did say that they would help, but they were 
1I0t able to find accommodation. We requested the Bengal Government and 
we tried through all sources, but we ",'ere not able to·find accommodati()ll: The· 
difficulty was that we could not pay pugree which a man in the street can .. 
'l,'here has been difficulty about equipment and spares because they cou.ld not 
be obtained from abroad, and the capacity of our workshops was all dlrected 
at tUl'lling out material for t.he defence of the country. Telephones were intro-
duced into this country 66 years ago.. The number of te1ephones at the .and 

4 of the war were 1,20,000. We have got a very ambitious programme 
P.M. and our object is to have 1,53,000 new telephones within the next 

five years. This would mean that the number of telephones during the five. 
Jears would be double of what it was at the end of. this year. 

My time is up and I crave your indulgence to sit dovm. 
motion, Sir. 

Ilr. President: I am not putting it to the House at all. 

DEMAND No. 24-;DEPARTMENT OF LABOUR 

Labour Policy of the Government of India. 
][r. N. ][. -Joshi (Nominated Non-Official): Sir, I move: 

I oppose t.he 

"That the demand under the head 'Department of Labour' be reduced by RI. 100." 
My object in proposing this motion is to discuss the policy of the Govern--

ment of India in dealing with the labour problems. The function of a. Go-
vernrnent in dealing with labour problems is in my judgment twofold. Their 
first function is to take legislative apd execu~ve m88l~. 10 raise ~~ !evel: 
of the conditions of life and work for ~he working-classes so that in a. measur-
able distance of time those conditions could be improved and the working 
classes brought to the level of equality with the other classes in the country .. 
At least iihe working classes of this country should be raised to th~ level of 
the working classes of the advanced countries. I maintain that the working 
c1aslles have a right. to obtain a position of equality with the other classes in' 
the cOllnfiry. noti. only jn economic matters but also in social and political 
matters. This, Sir, is the first function of a Govemme.nt in dealing o'IIVith 
their· labour problems. 

The second function of a Government i" under the present economic sys-
tem. which is capitalistic system. to mediate between the class of employers 
~d their employees so that any differences which may exist between the ~o 
may be settled fairly and jllf;tl:v. . Air, the conditions under which the wor-
king classes in this eoun~r.v liYe and work are extremely miserable." Their' 
standa.rd of life is extremely low and the conditions in our counliry aYe- far: 
behind those which exist in ndvanced coantries. I shall not take much ~ime· 
~n detailing those condition". It will he enough if I say that if we oompare· 
the wages of the working clallsell in India and the wages of the working· 
classes in the United !States of Amerif'fI. vou will find that tht\ wages in th.,. 
United Stales of America !lTf' At lea!;t ten times as Mgh AS the wages in Inms-.. . . 
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If you take tbe houses in which 1ihe working dasses in India have to live and 
the houses in which the working classes ~n the U~ited Kingdom live, you 
will find that iu India for one single roonl there will be at least two families 
Jivfllg: while ill England no working class family generally has less than four 
.00 five rooms. In England the working classes are given a f~ir measure of 
social security. In India there is absolutely no social security for t.he wor-

. king classes. I feel that if these conditions are to he changed, it is the 
duty of therGOVernment. of India to make a plan by whichthe.-1londitions of 
~he work in classes in this 'country will be improved and will be brought in 
a measurab distance of time at least to the level of the conditions ·under 
which the working classes in advanced count.ries work and live. . The ques-
tion of making a plan for giving social securit.y to the working classes in this 
,country was discussed in a Tripartite. meeting I think about three years ago. 
The Government of India at that time said that they had no information. I 
do not know what their departme~t was doing. 'hey appointed a Com-
,mitt~e to collect information. That Committee to&k some time. In my 
judgment it was too long a time. They made reports. It wlis thought at 
that 1;ime that the Governmeni/ of India would, appoint a Committee to deal 
with the planning of social security for the working classes. I heard, Sir, 

jat one time that Professor Beveridge', a 'wellknown gentleman in England, 
who planned social security measures in .hat conntrJ', was to be brought 
here. But as a matter of fact, I found that the Honourable :Member and 
his Department thought that there was 110 nse bringing Professor Beveridge. 

'They themselves were perhaps equally to Professor Beveridge as experts in 
. labour matters. I heard again sometime ago that the Government of India 

had made a five-year plan. It is not a plll11 fe)}' five years but a bund.le of 
few measures somehow brought together and not a pllln and if it is properly 
Cf~rried outJ, prompiily and vigorously, in my judgment it should not take 
more than' six months. nut the Government. of Iudin calls it u five-year 
plan. I shall leave it to the Honourahle 1\Iember to gh'e the details ot' his 
plan. If I say' anything he ma~' say that I haVE> Jllisrepresent.ed him. I 
feel ~hati the Government has not got a plan and, if they have a plan, it is 

-extremely inadequate and moreover they are fol10wing n method of carrying 
put of these smidl measures Aieh cause unnecessllX\' eIel:w and waste of 
time. I shall gi,;e one instance. 'fake the qlle8tio;1 of· hOlJrs of wor': 
Sometime ago they passed a meaiure di>aling with the hours of work in fac-
tories. I think they may after some time propose a measure dealing with 
the hours on railways. After some time they may ha\-e another third mea-

-'sure deaJi..TIg with the hOllrs in mines. Perhaps, afi:.er sorr~ more time they 
may deal with the hours of work of doek-workers, !Hld so on. . I think this 
:method of dealing with subject~ wastes time. It may give credit to the Go-
'Yernmellt of India to say that they ha.ve t.hree or four or five measures being 
,diRcussed in the legislature but I feel it is 1\ waste of time. I therefore sug-

, gest'to the Government to make a plan which will be adequate Ilnd which 
-will make for progress. Let them understand t.hat the world has already_ 
advanced much and if we, want fu catell lip with the world within a meaBUt'-
-able distance of time we should march much fn~t,er than the world. to make 
up for arrears and catch lip with the world. Therefore it would not be 
enough if we, march at the same rate at, which the world is m::m'hing, hecanse 

'we are b'ehind times and we have to make lip th~ distnnce of the· first. lag. 
I would therefore suggest to' the Government to muke a plnn which will be 
8 complete plan and which will he vigoronsly pursued nncl cnrried out within 
:R mea1mrable period of time. - ' 

Then t.he GoY~rnment should dE'al with the Cfnestion of wflgeg 'flr~t. wagelll 
no/; only as they are pro,posing in- thf' !'wt~Rted industries. In adin al! 

• 
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industries are sweated. Therefore let the G~\"ernment of India 'propose a measure 
by which \yorkers in all indust~ies Will be given living wages. ' 

Similarlv I would like, in 1!be first five years, t.he Government to give 
proper, decent 'living and workin~ conditions to the workers in all organised. 
industrie$, such as factories, mines, docks, plalltations, motor tmnsport and 
railways. 

Then I would like the Government of India also to take up the question 
of housing. In my judgment both the Central and provincial Governments 

. are pluying with the problem of housing. This question was dis~t!ssed at a. 
tripartitie meeting and a committee was appointed. The committee repor- • 
:tied but I am quite sure the Government of India have not yet built even 1000 
houses or rooms for the working classes. This is not dealing seriously with 
the problem and much less solving iti. The Government s~uld make' a. 
plan which can be carried out within five years for constructing at least 
decent homes for one million workmen. Then within the next five yeQrs 
another one million will be provided. so that within 25 years a fair proportion 
of the working classes in this country will be properly housed. 

Similarly the Government of India should deal with the qtiestion of the 
health of the working classes. They have instituted a measure of health 
insurance but t,hey are making the same mistake again in dealing with the 
problem of health insurance. They have a measure dealing' with the health 
insurance of factory workers. Afterwards they will take up the C'Juestion of 
the health of mine workers. I would like the Government of India to make 
a comprehensive plan for health insurance for all industrial workers. 

Similarly I would like the Government of India to take up the question 
01 formulating a scheme fol' unemployment insurance. Unemployment is 
appearing in this country and n very large number of people are thrown on 
the streets. We «0 not know what happens to them. The Governmenti 
is not tackling iihe problem at all. '1 therefore suggest to them that during 
the first five ypars let them make enq1liries and at least prepare a scheme, 
which will be practicable and which they may be able to carry out after three, 

four or five years. 
I would also like the Government to prepare a scheme of some kind 'of 

retirement benefits for ~he working classes. At present we do'" not know 
what happens to a worker in a factory after he is . 55 or 60. This state of 
things' cannot last. I therefore suggest to the Government immediately to 
ilake ~n hand the question and make a plan for introducing some system of 
retirement benefits for. the working classes. If- the Government makes such 
a plan and carry it out within the first five years, I think we shall have JIlade 
some progress, which the workers in the country will appreciate. 

Regarding 1;he questrioll of mediation between employers and employees in 
this country on a basis of fairness al~d justice to both parties, I do not want 
to deal with the problem today, because I have dealt with it ona previous. 
occasion. I would now suggest to the (Jovel'nment of India to .:onsi.ier the 
question of the development of machinery 'to enable llhem to deal with the 
questions of social security for workers. The Government sonie veal'S ago 
established a. machinery called the' 'rripartite I,abour Conference· and the 
Tripartite ,Standing Labour C:ommittee., In my' judgment that machinery 

a.s worked by the Government of India is not at all very strong. It is lacfing 
10 personnel and vigour. I would therefore like the Government to take up 
the question of developing this machinery. T am one of those who feel that 
a ~ipartite machinerJ can do very useful work in planning measures for the 
uphft of the working classes oLthis country and--for the establishment of sociat 
j~tice and thereby industrial peace in . this . country. Unfortunately this 
machinery is not functioning properly. 16 is Rot adequa.te. I would like to 
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make a few suggestions to the Honourable Member for' developing- this. 
machiner,}' . 

, . " 

My first suggestion will be that this mahinery should have an independent 
'-chairman. I greatly appreciate the fact that the Honourable Minister him-
self presides over tihis conference and the meetings of ifhe committee but he 
must remember that as a member of the Government of India. he cannou find 
time to preside over all the meetings of that conferen-ce and of the committee. 
If he mUft preside there will always be li:gJ.itntion on the functioning of this 
organisati n. For inst.ance, the I.L.O. conference sits for three weeks. I 

.- am sure e Honourable Member would not be able to find the time to preside 
over a conference for three weeks, which starts at 11 ill the morning and goes 
day after day till 5, 6 or 7 p.m. Therefore it is better that this organisation 
should hnve an independent chairman. 

My second suggestion is ~at not only there should be an indepeudent. 
chairman but there should be a Director of high status of ,this Organisation. 
For instance, the Director of the l.L.O. is paid a fairly high salary. In the 
Government of India. they have a Director but his salary compared to tha.~ of 
the Director of the LL.O. would rank him as a fifth or e,'en tenth rate officer. 
If,you want to develop this machinery and work it successfully, vigoromlly 
and usefully you should pay *he Director a salary equal to that of a Secret-
ary, and he should have the status of a Secretary. I should like this or-

ganisation to have sufficient staff. The l.L.O. organisation prepares the_ 
documents which are placed before the' conference. They prepare reports 
of the work. done, action ta.ken and progress made from ~ime to 'lime. I 
would also like that the meetings of this organisation should be longer. 
Sometimes the conference lasts only for a day or two. What C!Ul bt> done 
in two days time? The LL O. conference meets for tJhree weeks and yet 

it finds it difficult to deal with all the subjects properl~ 'l'herefore our-
conference also should meet for a longer time. 

Then, Sir, the Honourable Member, in order to find time to be able t.o 
preside over the meetings of these Committees and Conferences is proposing 
to abolish the Standing Labour Committee. 1 think he is making a. mistake. 
If there is no time for him to preside over the meetings of the Standing 
Labour Committee, accept my suggestion that there should be an independent 
Chairman. It is wrong t() abolish the Standing Labour Committee which I 
am. told his. Department is proposing to do. The Standing Labour Committee 
has a very important function to perform. The Conferenc~ meeh; ollce a· 
year. During the year the Standing Labour Committee can carry 011 jhe 
work 'Of giving effect to the recommendations of the Conference. The Hono· 
urable Member's excuse for abolishing the StBndhig I.abour Committee' is iiliat 

-- he is starting some Industrial Oommittees. He has started one. This-
morning he has announced that another is going ~ be started. . But- before 
Loth illese Committees meet he has already abolished the Standing I.abour-
Committee! I feel that it is a mistake a~d that the Honourable ~fember­
will no"£ do it. 

My last suggestion to the Government of India is this. The Honour--
able Member's Departmen~"'!k not strong enough to deal with all the labour 
problems of this country so that within the measurable period of "time the 
worlHng classes of th~s country will a.ttain equality with the other clof>ses in 
this counliry and with the worldng c1assfils of the advanced counmes of tr;e 
world. His Department has got a number of officers. but in my jllogment 
~h'at Department is not, I';trong enough. I suggest to the Honour~ble Member' 
let him ha.ve special expert offir.ers for the impomni Jtems to be de:llt with 

• by his Depar~ment. ',I will suqgesii f() him t() hnve an expert en t~e Cflll'!';i;ion 
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~f wages, an expert dealing with the qu~stion of housing,. anot~er expert de.al-
ing with t·he question of health, still another expert dealmg with the question 
'of unemployment, and yet another one dealing with the q?estion. of o!d~ge 
pensions and retirement benefits. I would also suggest to hlID besides haVIng 
these experts for different i1iems of work he should have ~ifferer;tt experts. fOl-
different industries. There should be one expert for dealmg with factories. 
/1 am told that his Department has got a l<'actory Adviser. I am glad that 
the Department has him. But the Honourabl~ Membel' should havEl other 
experts ill the Department, in the Secretariat here, who will deal with the 
.question of mines, with the question of truns})ort industry, with the question 
()f plantations, with the question of agricultlural workers. Sir, if he has got; 
,a sufficiently large number of expert officers in his Department I have no 
doubt that· there will be much more progress than the "Government of India 
is able to make with. the present Department. I hope the Government of 
India will not mind the expendit,ure. 'I'he money spent on having these 
officers in the Secretariat who will promote me.,asures for the social welfare of 
the working classes will not be money wasted. In my judgment it will be 
money ,saved. I therefore suggestJ t{) the Government of India not to mind 
the ~xpense which is involved in keeping a sufficicmt number of expert offi-
,cers in the Depru:.tment. 

Sir, one more suggestion before I sit down. 
JIl'.'President: J have no objection to allow the Honourabie Member if 

ot-hel' Members have 110 objection. The Honourable ~Iember has already 
taken 24 minutes. 

Mr ••• ,K. lCIhl: My last point is this. When you have expert officers, give 
them sufficient power to deal with the subjects which are entrusted to them 
.• nddo flat hamper their,activities by what is callE'd the Secretariat control. I 
am not against Secretariat. I fully realize the need of having a good Secra-
tQ,rini,. But the Secretariat has a knack of preventing work being done. The 
Secretariats of the Government of India know one thing: they know how not 
10 do a thing. I therefore suggest to the Government of India to leave these 
officers free -so that they will make ~chemes and these ~chemes may be canied 
-out in practice, so that the working clw;ses in this country will benefit.. I feel 
that the Government of India should give up the present policy which is !Po 
'policy of inaction, which is a policy which in my judgment is timid and ha~t­
-ing. They should adopt a bolder policy, a policy which will lead to the pro· ' 
gress of the working classes in this country within a measurable period of 
time. 

Mr. PreIlden~: Cut motion moved: 
"That the demand under the head 'Departmellt of Labour' be reduced by Re. 100." 
Dr. Zia lJddin Ahmad: Sir, I agree with most of the arguments advanced 

by my friend Mr. Joshi. But I feel that he is living in the year 1946 ~d 
backwards 'and not in the year 1947. He has not sufficiently advanced. He 
must realise that in these days everything is decided by counting of heads and 
'show of hands. In every political organisation all over the world labour will 
-always defeat every other party by counting heads. Therefore the government in 
future will. rest with labour and not w:th the persons who obstruct and stand 
in thl" way of the progress of labour. .That is the principle in which, whether 
you like it or nof), the world is moving from 1947 onwards. I suggested to' 
him Rometime ago-and,I think if we adopt th's principle most of his troubles 
will cnd-that labourers in' every industry should be treated as business pa.rt-
ners and' not as employees of the c.apitalists. Once this principle is accepted 
a large number of things which he has suggested will follow as thl" logial conRe-
quenee. I ,think the first thing that has staped in the ,vear 1947·i8 that labour 
will not allow itself to be treated as the servant of '!l.ny class o~ people who 



LEGISLATIVE ASSEMBLY 
[Dr. Zia Uddin Ahmad.] 

J..1 
[10TH MAR. 194'1 

will ,be· in the minority ill dvery legislature and everywhere. Therefore. t.t.e 
m!lJority, which will be labour, will not allow it,self to be ruled in their OW.l. 
way by the minority, which is the capitalists. .':rherefor~ I beseech ,h~t if you 

.: reaHy \\'an1£ to have a good atmosphere in' the industrial development, then 
labour should be treated as business partner. Accept this pr;nciple and t.be 
oth'~r things wiII follow naturally. Everything which Mr. Joshi has sugeested 
will either follow or will be unnecessary because some of the troubles mentioned 
by him :will end if this principle is accepted. 

1 entire~ agr:d with :Mr. Joshi that housi~g should be trea.ted as an. impor-
ta.nt probl~. No factory should be recogrused as a. factory unless It has 
sufficient hygienic and comfortable accommodation for every employe~I use 
the word 'employee' of or the time being-er worker in the factory, may be he 
is the Director or may be 11e'is the last labourer. This should be a condition 
precedent for the recognition of any factory in this country. 

Tbe second thing is that it is not the business of the Government but it is 
the business of the ind~tries themselves to provide all the amenities for ,"heir 
labourers. I m~Hn ilducation for adults, social clubs and all such facilit'es are 
to be provided there. Labour should feel that the factories are their homes. 
and lire not jails for indentured labour. This is the atmosphere which we 
aught to create in every factory., Then and then alone will the atmosphere 
which Mr. Joshi !Jas in yiew will be creatoo. He suggested some time ago-I 
did not follow that part of his speech-and I agree with him and I say now 
that in ev.ery factory an elected representative of labour· should sit in the Board 
of Directors. He must be a Director the-reo In addition to this one Director, 
there should be a Director 'appointed by the Government. It is like the 
Director appointed by the Secretary of St.ate 011 the Company-managed rail-
,ways to act as the watch-dog of the Indian ta.xpayers. So, he will be th'~ 
watchdog of the Legislature apd the watchdog of those organisations which 
look after the interests of labour. If you have these two representatives, a 
representative of the w9rkmen and a representative of the Government, on the 
Board of Directors, many of the existing evils will disappear. The Companies 
A.ct should be amended accordingly in order to. secure this object. I un...der-
stand that this thing is necessary and probably many other things are required 
which necessitate the amendment of the Companies Act. 

'I'hE' other thing is that these labourers should have a common mess. It 
may be vegetarian or non-vegetarian. Once or twi('e a week, the directors, 
alltbe high officials and even the managing directors must have meals together, 
110 that they may meet on the same level. If the managing director sits (JD 
tne 7i!L Hea.ven and the labourers on the 1st Heaven· or even below the earth, 
there will not be created the necessary atmosphere which will conduce to har-
monious relationship. They' should meet' as equals and business pamer5. 
Subject to the prejudices wh~ch are sometimes unavoidable in ('onnection with 
&ocinl societies, there should be a common mess in which all 1!hese 1>001'l1e 
should have meals. . . . 

The next thing is that if we want our industries to be in a £lourising condi-
tion we must have both internal and external markets. For the internal mar-
ket we must raise the staooard of living. increase the purchasing power of tIle 
labourers who form the bulk of the l>~nlation of the ('ountTV. I go one step 
furtbtr and I do not know whet,her mv friend Mr. Joshl will fl.!!t'ee with me. 
You mUllt not be aai'lsfied onlv with the infiernal market. You must alllO ' 
r,a1'ltllre the external market. Othet'Wise the industrif'fl will not fl9urish. In 
ol'dE-r to capture the external marke£ it is very desirable that the ~8t of nro-
duction should be as cheal> M possible. heca\1Re mOf.1t other countries Ql'P. using 

, machinery and we employ on'ly man power. n is therefore neceessry thd ~'lr 
workmen should work harder. \Ve ougbt not to teach' them ~o be I_y, 6h1:y 

• 
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to demand facilities and do no work.. We must train them to do harder work 
tl;lUll they have been doing so far. 1 um llot in favour of 56 hour week or 48 
hour week or 42 hour week. I never lil;:e a thillg of this kind. In a factory 
everybody must have two l110nths of holidays and it should be open to him 
either to enjoy the two months on full payor if he wants to work he m\lst.b~ 
givell double pay for these two months. 'l'he fuct{}1'ies must be kept going all 
tho :'ear round. There should be no holiday in the factory. We may eJDploy 
extra staff in ord,er to relieve the men but the factory itself should not be_ 
closed even for one minute, consistently with the life of the machinery ~d' 
other traditions. These labourers should work in the same spil'it as the capi-
talists. \Ve know that the capitalist worb up ~o 2 in the morning in order 
to close and adjust his accounts. If you want tht:' labourer to be treated as 
a business- parlner and give him all the amenities, you must at the same time 
make him do the work with the same enthusiasm and in the same spirit as the 
capitalist. If the cost of production goes up, you will not he able to compete 
with the world markets. As far as the internal market is concerned, We can 
adjust the thing by means of import and export restrictions but with regard to 
the external market we must try to make things cheaper. That is' the thing 
which I would like to insist upon. / 

I entirely agree with my friend in regard to the I.L.O. and other confer-
ences which he mentioned. If you treat labourers u.s business partners then 
the .necessity for many of these things will disappear or will be minimised. 
Everything will be solved by the labourers themselves .in their own way a!ld 
the question of adjudication or the interference of the experts will not ariBe 
at all. • 

At the same time there -shouid be frequent conferences bet,ween employers 
and employed, and also the consumers. All these people should be repre-
sented, so tbat we can consider the progress of the movement as a whole. 
YOll cannot consider only 'one aspect, leaving out the ofuers. The consumers are in a majority arid yet their interests are always neglected. That is bp.-
cause they are not organised proper1y. That is a thing which we have got to 
consider if we want to compete in the world markets Rnd also in the markeis 
inside the country. 

If labour is treated as a business partner, then the labourers should work 
with the same enthusiasm as the capitalist and not insist on working only a 
particular number of hours a da.y, it may be 8 or 6. They must be prepared 
to work longer hours according to the llec~ssities of the moment. This should 
be thE' feeling of every labourer in a factory. Only if this feeling is created, 
can we hope to compete in the world. markets and then alone shall we be !~bl,~ 
to obliterate altogether the differences that now exist' between emplQyers and.' 
empioyees. These two words will then disappear from the Webster's die-
tionary and will have no meaning. With tlJese words, I resume my seat. 

Mr. S. G1U'II8\Vami (N:omina.ted Non-Official): :1 rise to support the motion 
moved by my Honourable friend Mr. Joshi. lr;t doing so, I fully realise eilBtt 
the Honourable the Labour Member has not been long enougb in office and I 
shall not be as harsh towards him as I should otherwise like to be. T'he social 
poUcy of the qoverfi.ment will be judged- by its labour policy. Therefore the-
Member in charge of the Labour Department holds the most responslble posi-
tion in the Government of India. We expect much from him because he reo 
presenils a. popular Government. Last year I bad the honour of moving a cu, 
motion criticising the previous Government for its failings. On that occasion 
I had the fortune of being supported by the Congress Party. I would like 
Honourable Members representing the Congress Party £0 fupy support tb. ~ri. 
ticism which I made against the preTious Government in regard to itapoliey or 
absence of p01jcyiIi regard t:J !lnemploYRllMlt. The problem th.at is going t.,o. . / 

• 
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imlIlt!(llately presllnt ltol!clf is the pl"Oblenl of unemployment. Due t-o the war, 
.pearly five million workers got additional·employmen~. Due to' post-w~ con-
ditions, sooner or later ~here is a threat. to the emp~oymen~ of these men. Not 
olJly tUut, indu!;trial,wol'kers who would otherwise" have obtained employmeui, 
)lotH uot have the avenues of employment which would normall~ have !)ecn 
open to thew but for these post-war condit:ons. In these circumstances, I 
.,hall be failing in my duty if l .do not emphasise the seriousness of the threaj 
upon empl~yment; and urge upon the Labour .Member t-o take act~ve steps to 
m. eet that. P!blem before it is too late. In the latter portion of the year 1945 
ine Labour Departmeut issued circulars to various Departments of the Go,'-
-emment as " g for information &bout the probable post-war unemployment 
thai might be caused by the discharges of workers in various Departments. 
They have constituted Employment ExchalJ€e8, but I would like the Labour 
Member to tell this House what is the exact position of those men who ~ave 
.been thrown out of employment in the post-war period and what are the pros-
pects of employmeut awaiting them? Dr. Zia Uddin Ahmad said that he 
was ngainst the reduction of working hours. We are for the reduction of work-
ing hours and that for a very big principle. Abraham Lincoln said that us 
long as there are able-bodied meti willing to work, but; unable to find employ-
ment so long the working hours ure too long. I want the Labour Member to 
accept this principle und to promote actively the policy of the reduction of 
hours so that employment muy be shared by all the able-bodied men. 'lhat 
is n point which I would like to emphasi~ very often becuuse if it is not 
tll<!kled from now, it wjJI become impossible for the Labour Member to tacH" 
it lute) on. 

Then, Sir, the Labour ~Iemb~l' has been responsible for introducing several 
labour measures, but most of them were formulated by his predecessor. As a 
Congressman myself, I want to be the supporter of one of his measures for 
yv:hicb ~he Congress itself can take sole credit by promoting a· scheme of social 
,ecunty, by providing unemployment insurance, by. providing against risk of 
old ugt." and the death of the bread-winner of family. Unless 'these steps are 
JjakeIJ, labour will not be satisfied. India is going to get freedom next year, 
but her International status will be judged by the number of the ratifications 
of th(!. International Labour Conventions undertaken by the Labour Depart-
meut. Sir, the Government of India ° is the greD.test labour employer in this 
country. I am glad t.hat there is one good point about the Trade Dispute!! 
Bill which might becante law very shortly, namely, t-hat it covers workers not 
only in factories but also in agricultural undertakings and in civil service. I 
.want him to promote joint standing machinery which would deal with problems 
as and when they arise without causing unnecessary friction between the 
employer and the employed. There should be well laid down target·s which 
must be achieved within five years. 

He has been convening labour conferences, but I am sorry to say that an 
organisation of .the standing of the All-India Railwaymen's Federation, which 
represents a million workers, bas not been consulted. I do not know what is 
the five years plan which is oeing discussed with the other organisations. But 
I would request him to consult an organisation like the All-India Railwaymen's 
Federation and also to consult organisations which deal with plantation labour 
and ° also to promote organisation of labour in argicultural undertakings. Under 
the provisions of the Trade Disputes Bill agricultural workers are also included. 
It would be good if .the Govemmenl took active steJlij to promote a Labour 
Code like the French Labour Code or the Code which is prevalent in many of 
the South American States whieh would lay down the policy regarding' the 
minimum conditions of semce that should subsist in eo particular industry. I 
-want him alsp -to -se.yanother thing, whether he would not modify the factory 
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legislation to remove the lacuna tb,at has been frequently complained 
of, namely, what is not being done to doc;k workers and the port workers under 
the provisions of the Factories Act. TOday thousands of industrial workers, 
like the dock workers and- the p~rt workers, have not got the 
benefit of the limitation of working hours and other benefits of the • 
Factories Act. I want him not to delay the introduction ofpece;-
sary legislation for bringing this class of workers within the pro-
visions of the Factories Act and also tp provide a proper labour standard for those 
workers who have been outside. Lastly, I want him again to place before him-
self the idea that he should within a period of five years promote a comprehensiv~ 
schenlf of aoeial secur.ty. This is a tihing which even t:le Tory Govt=rnmeuw 
of o~er .countries have achieved. I know that this Government represents 
leaders who have suffered for the country and who have. sacrificed for the 
country and therefore it should not lag behind those countries where even the 
Tories have been able to promote such social legislation. I would ther~fore 
appeal to them within the short space that is available to them to promote a'n 
active policy of·· social security and also a policy of increasing the standard of 
life of the so-called industrial workers and also the agricultural workers and to 

'define a. living wage on the principles which are defined in the Australian legis-
latiol! Tbe mere introduction of a legislation providing for minimum wages 
by which nothing is meant is of no use. The objective of the Governmen~ 
should be to promote legislation to secure an equitable standard of living 01 
the workers consistent, of course, with the economic condit!ons of the country; 
Rut that does not mean that they. should be made to accept starvation wages 
when other classes are enjoying luxury. There must be a policy of even a 
·:.apital levy Ul order to seoure for the workers a condition where living wages 
are attained and where social security is recognised as .an integral part of the 
Government legislation. With these words I support the cut motion that 118S 
beeh moved bv my Honourabll:l friend Mr. Joshi. 

Prof. If. G. I B&nga: Sir, our friends who have spoken have to l'cc(Jguise 
that i.t is not only the industrial proletaria.t who are to be treated' as prole-
tariat in this country but there are also various other classes who are obliged 
to eke out their living both by wage labour and also in cottage industr.;es. 1 
run glad my Honourable friend Mr. Guruswami has this time made a promi-
nent mention of the existence of agricultural -labour and I think the House 
ought to congratulate itself upon having accepted the suggestion of· the Gov-
ernment themselves to include labour within the terms of the Industrial Dis-
putes Bill. This is a very great departure indeed and a very happly departure 
too and I trust that t.he Government of India will hereafter try to' pay as 
muc.h attention to the needs of agricultural labour as they have done so jar to 
industrial labour. But in addition to industrial as well as cottage industrial 
workers. we have another very important section of workers and they are thE: 
forced labour. Very little attention has so far been paid to their welfare. 
Recently we have heard that Government were thinking of appointing n Com-
mittee to inquire into their conditions, but so far nothing tangible has happened. • 
I want Government to do something very active in this direction. 

Corning to agricultural labour again. I wish to suggest to Government that it 
is their duty. as they have considered it to' have been their duty in the past 
in re~ard to the industrial proletariat. to· try to encourage the organisation of 
the agricultural labour. They have not been able to organise themselves so 
~ell and therefore the Government ought to go out of its way in order to J7r0-
VIde necessary s~ps for their betterment. Tbey ought to go and carry on 
necessary propaganda amongsti the agricultural labour and encourage them to-
organise themselves. Then, there are the cottage industry workers. b 
~ngland there is an institution known as Trade Boards. When they were organ-
lSed,9the Government specifically stated jhat one of the objects with whicb 
the Trade Boards were being established waR t~ help those laboure1'8, who 

• 



1660 ,. LEGISLATIVE ASSEMBLY [10TH MAR. 1947 
[Pl-of. ~. ~. RangaJ 

wers lou.ud ro be Ullorg&DlSable, to orga.niae themselves under the a.usplues of 
fh~ l'lade Hoards. t:).mila.r institutions will ¥ve to be organised and Ilimilur 
efforts will nave to be made to encourage our agncultural labour 1lo orgsllise 

, themselves. 
A large portion of our cottage industrial workers happen to be w~ge 

labourers and today they derive little protection indeed from the ~actory Act 
or from any other labour legislation. The Workmen's Compensation A,ct 
and the (vanous other Acts have to be extended to agnc,pltural labour as well 
as cot~ge industry workers. At present they have not" been extended with 
t}le res~t that they are not able to take advantage of this legislation. 

1 do suggest that there should be joint standing labour committees, they 
mU!1t be organised not only lor organised industries. hut also for other indus-
t-rie!1. 

The most important thing is the provision of housing. I should llke to 
~arn the Government that whenever they provide housing for labour 
in tms country, they ShOUld not connne tnelr attentlOn only to liOwns and 
factory labour alone. Agricultural workers in our villages happen to be .ivlOg 
in novels and mud huts and in any scheme of providing housmg f0r labour 
the first priority should be given to agricultural labour. The Government 
should seb apart funds for providing housing for agricultural labour first. 
I.lUISt. year Wtl .were to.d by the honourable the .bnaDce Member that large 
sUms of money were being set apar~ in order to encourage provineial govern-
meDt.s to provide housing establishment for lower middle classes anu IUSO fol' 
1I}01ll.l1'. :Hut we hl:l.ve not been given detailed _nformation at all as to the 
progress made in that-direction. I therefore wish to suggest tha~ WleneVer 
the Government spend money at all on improvement of housing conditions for. 
lilbour, a major portion of it should be spent over villages for the improvement 
of bousing conditions of our agr:cultural-Iabour and second priority alone should 
be ¢ven to industrial labour. -

Mr. N. M. Joshi: I may assure my Honourable friend that I am not at all 
against agricultural labour_ 

Prof. H. G. :Ranga: Merely because iJldustrial labour is more vociferious, 
t1ieir needs are better attended to. 

Mr. N .•• Joshi: I can assure my Honourable friend that I also stand for 
R'gricultural labour more than I stand for industrial labour. I can give this 
assurance s traigbtway . -

Prof. H. G. Banga: I am glad to have this assurance now. I only wish 
that my Honourable friend Mr. Joshi took this stand consistently for the 
p'a!!t 25 years during which he has been working for labour. He should have 
t'akeu up the cause of agricultural labour also and in that case, their position 
would ha.ve been much better than it is now. Unfortunately my Honourable 

'friend and other leaders of labour in this country, whenever they talked of 
iabour, they were concentrating more upon industrial labour than upon agri-
eultural labour and my warnings given both here as well as outside in re~ard to agricultural labour have gone in vain. Fortunately now tbe National Gov-
errunent has begun to pay some special attention to .agricultural. labour and 
therefore I congratulate this Government. Then tbere IS the questIOn of social 
secfiriti'es. oIU age pensions and retirement benefits. I want all these things. 
The trouult: is that these facilities must be provided for all classes of labour. 
If· any priority were to be given, it should be shown to th~ class. of peof,Ie 
:\alled agricultura.l labour and forced labour, not so much to II,ldustnal lahour. 
1'he ;ndustrial labour is paid twice or thrice as much as agricultural labour. 
N'obo"y p,ays any attention to the poor agricultural lab~ur at a~l. Neither 
the provincial gov6mment nor <the Central Government did anythi~ for them 
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till now. Therefore I suggest when you demand this costly service, for 
Heaven's sake, be moderate in your demands, and if you grant these beQ.efits 
to labour, then grant it to all classes of labour in this country and give such 
standard of social securities to labour so that the Government would not get 
broke by the heavy expenditure. After aU we have got to c~nsider the financ!s 
of the country, the funds that are at the disposal of the country. We have 
now COtp6 into our own. We have to get into grips with our finances. We 
have to find out what is the toTal amount of money that we might be able to 
get from the provincial governments and the Central Government for the wel-
fare of labour. Let us first ()f all consider that. Let us fight to get more and 
more for labour. Once you get the money, let us see how best we can distri-
lIutEl it in various directions for the social welfare of labour generally. In 
that also we have to decide which particular class of labouring class or work-
ing class should have first priority. If you--'keep all these considerations in 
mind, then it will be possible for anyone to see this thing in the proper pers-
pective and realise that industrial labour has got to make up its mind to wait 
a little longer before it can ask for more privfleges and in this way industrial 
labour should help agricultural labour and cottage industrial workers to come 
to their own. • 

Ohaudhury Sri Chand (Nominated Non-Official): (The Honourable Member 
spoke in Hindustani. For Hindustani te~t see Appendix to the Deb&.tes for the 
10th March 1947_ English translq.tion givan below.-Ed. of D.) Sir, my learned 
l!'riend Prof. Ranga .has made a true statement. In faa!; no pro-
vinciil government pays 8r!lY heed to agricultural labour and, perhaps, 
the Central Government do not even know that cultivators require labourers 
Or that there are any labourer.s in the villages and the condition of those who 
are there. Since the last few months the condition of Agricultural labour has 
greatlyoimproved. Unfortunately, some persons have made it a means of their 
livelihood to collect contributions in the name of the Congress or~ some other 
body. They go to the villages and incite the farmers, the cultivators and the 
'labourers against one another and these quarrels have all the more deteriorat,). 
ad their condition. I want to draw particular attention of the Government to 
these people who by false propaganda want to create friction between the culti-
vators and the labourer in the villages. These men go to these uneducated 
poor people and collect thousands of rupees in the name of some organization 
from them. In view of the poverty of these people Government should take 
immediate steps to safeguard them. 

There is another thing to be considered. It has already been said on the 
-floor of the House that after the war a great number of people will be thrown 
out of p.mployment, and that the Government will have to find work for them. 
Keeping this in view I want to draw the particular attention of the Gofernrnent 
to tl}e fact that in Delhi Province cultivable land of fifteen villages, which is 
n source of livelihooQ to the people of those villages, is being acquired t.hrowing 
nearly twenty-five thousand cultivators and labourers out of emplo"ment. 
'They are being given no land in exchange. It is said that the land acquiced 
from them will be converted into a green belt of ~ardens. etc. Efforts are being 
made to take land from the villagers for the benefit of the towns people with-
ollt giving them any land in exchange or making provisions for their livpIihood. 
It ~9 Raid that they will b~ emplo~ed. by the Government and tIle profit from 
the produce of the land wIll he dlstnbuted among them and thus thev will 
hecome rich. So far as my experience goes about the Government Agri.cult.nral 
Farms they are all run at a loss. I have seen no agricultural farm yielrling 
nny profit. In view of this Government is deceiving those people by holding 
lmt prospects of profit. Thus. they are being ruined. I particularly rp(lUest 
the IJahour Member.not to acquire the lands of the cultivators of Sultanpor~ and 
Lailoti, but instead of it acquire the lands of cultivators round Aligunj. 
The JlUld of 128 villages on Muttra Road rna,. he acquired. Why d.o you aCQuire 
lattd which is better cultivable: I inform the LabOur Member that the . -
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25.000 people who will be thrown out of employment will swell the number-
of unemployed after the war. 

Now oonsider a while. People working in factbries when come out of their-
\\nrkshops do not appear as coming out of a factory but they look as if they 
were coming out of a hospital. They look withered and unhealthy. There is 
no arrangement for the education of their children. We hear everyday tha~ 
Government of India takes great interest in the welfare of the labourers. These 
are mere words and no action. Government reach there when there is a 
strike or any ,other such thing to order firing at. the~. They have no place 
to live iv. Bqme sleep in the factory, and some on the footpath. They work 
all the day long in the factory. They get no milk, no ghee, etc., nor is ally 
heed paid to the eduoation of their children. I request the Labour Member 
to watch the people coming out of a factory and see t~eir plight with his own 
eyes. I request that something should be done to better their condition. 
Increase in their .pay and reduction in the hours of working will do them no 
eood if no arrangements are made for the education of their children. 

Government must take some immedia¥ steps to stop the efforts of the 
misohiefmongers in the villages. They should acquire some other lands in 
the Delhi Province instead of the lands they are planning to acquire because 
Government have plenty of land. 

The Assembly then adjourned till Eleven of the 'Clook on Tuesday, the 
11th Ma.rch, 1947. 
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